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LOK SABHA

Fridoy, November 27, 1964/Agraha-
yana 6, 1886 (Saka).

The Lok Sabha met at Eleven of the
Clock.

[MR. SPEAKER in the Chair]

MEMBER SWORN

Mr. Speaker: Secretary may call
out the name of the Member who has
come to make and subscribe the ozth

or  affirmation under the Con-
stitutiom,
Secretary: Shrimati Vijaya

‘Lakshmi Pandit.

The Minisier of Communications
and Parliamen‘ary Affairs (Shri
‘Satya Narayan Sinha): Sir, I have
great pleasure in introducing to you
and through you to the House, Shri-
mati Vijaya Lakshmi Pandit who has
been returned to Lok Sabha from
Phulpur constituency of Uttar Pra-
desh in the vacancy caused by the
-death of Shri Jawaharlal Nehru.

Shrimati Vijaya Lakshmi  Pandit

{Phulpur).

‘ORAL ANSWERS TO QUESTIONS
Import of Cement

+
f Shri Vishram Prasad:
\ Shri Bagri:

Will the Minister of Industry amd
‘Supply be pleased to refer to the re-
ply given to Starred Question No.
135 on the 11th September, 1964 and
state:

(a) whether Government have
since considered the proposal to im-
port cement to meet the acute shortage
in the country; and
1603 (Ai) LSD—I1.

*225.

2036

(b) if so, how much cement will
be imported and from which coun-
try?

The Deputy Minister in the MiniS-.
try of Industry and Supply (Shri
Bibudhendra Misra): (a) and (b).
Yes, Sir. It has been decided not to
import any cement.

=it faw sar ;w7 Ag W@ R
fr = fergeam w1 dftdfe o A1 4oy
¥ A1 AR R ; WR g, av 4fF 3|
M ¥ qga &AM §iie #1 FA
# aog ¥ =mfw o g §, gafag
T & 987 ¥ T e &9
Fax daw @ g?

Shri Bibudhendra Misra: It has
been considered taking all aspects of
the question into consideration as
alsp the overall position in the coun-
try and the requirements. The main
requirements of the Central sponsor-
ing authorities, like, Defence, Rail-
ways, Water and Power Commission,
any everything has been considered.
In view of the shortage of foreign
exchange the Government has come
to the conclusion that it is not neces-
sary to import any cement. The short-
age is there but it is not to the extgnt
of retarding the progress of any im-
portant sector.

=t fastw FETR: WA FLHRIL TR
¥ e grdE WY FO AR, A
Iz @iz 1 F A g0 FA F fag
F ¥ Few BT @ &, FifE T A
a9 ¥ W F ST XA & W T
&t g et o< gd &7
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IR T W FAE § W
g 1fafon qa A w5 (’»ﬁﬁ'omo
‘fag) ;3@ A QT F ¥ fAg
&9 R A 78 wifew w7 g fF g5 a9
fsa 1™ §, 37 § wR AR Sga
dafqn ufgauiic ¥ w19 I TF, ar
I FT T FT f2AT WA AR
qry g 39 a5 A1 HAET &, gu A
37 1 geafvea faar 8, fe & 7 samer
IR FXEH | FH FT AT I AT
2 & zmar fafaaq e fowwr arer samar
Frgm AR AT fr gg amwr 9@ &
st AT dar R

st Qe ;. FT FAT AT AG
I T FAT 4T F AW F @ #7
S FHT AT g€ , 9 FT FTOT qAE A
g f5 o 7 dide g F e ¥
ot arzda o ¥, 97 F1 Fw, wegE,
foar mar 71X § weg@ fad U AEEE
@ oost oF T fad T we
TE A § a1 fRT I 39 919 &
F Azaq AT FA 2 G Y7

Shri Bibudhendra Misra: It is true
that some licences have been can-
celled because the parties did not go
forward with their work; but a capa-
city of 4'6 million tonnes has been
licensed recently. That would cover
22 schemes out of which 12 are :om-
pletely new.

Shri Vidya Charan Shukla: Is it
not a fact that in our country we have
more than enough raw material for
cement production and also the
machinery for cement production is
made indigenously? What is  the
reason that the Government have
alloweq this acute shortage of cement
to grow in this country and why....

Mr. Speaker: This question is con-
fined to import only. We are going
into the broader questions as to why
‘ shortage has occurred, what the pro-
duction is and other things.
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Shri Vidya Charan Shukla: I am
not asking about production; I am
saying that the import has been ne-
cessitated because of the shortage.

Mr. Speaker: Now we have decid-
ed not to import.

Shri Kapur Singh: What is the ap-
proximate annual lag between our
production and requirements of
cement?

Shri Bibudhendra Misra: The pro-
duction, at present, is 105 million
tons and the requirement is short
by about 2 to 2} million tons.

Shrimati Savitri Nigam: The hon.
Deputy Minister has mentioned that
they are not importing it because
they will require more of foreign
exchange. I would like to know
what is the harm in importing 1t
from the rupee payment countries
like Russia and some other countries?

Mr. Speaker: They are not import-
ing.

Shri D. N. Tiwary: In view of the
fact that there is a large consumption
of cement in public works and the
general public has to suffer and wait
for years together for having a few
bags of cement, may I know whe-
ther the Government is considering
to supply some cement to the general
public? ‘

Shri T. N. Singh: We are very
anxious that the shortage of cenent
should be made good as soon as
possible. As a matter of fact ,in
our allocations, every effort has been
made to accommodate as much of the
private demand as possible keeping
in view, no doubt the importance of
the various public sector projects
which are to be implemented, speci-
ally the demand for minor irrigation
projects which is being met. We are
attempting to meet that demand and
that creates some shortage in other
sectors.

it ST sTw awan : foe 3
& 1z s fFa ST §, gAY a3
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# faRwit waT I 9T 1 w@T T AW
Iq F JT F F1E ¢HY o AE A
& 9 g9 39 F1 ¥ 9§, qrfF fa2e 7@
F o= g WA ?

TEYN WENLE : WAl WgRT 7 Fal
g f& gg @i wmEaw & A&

=t ffa fam : 77 @R & T
FwRl &1 F1E fEw fear § fr &1
F 7 & fag e F71 79F TG
feramat Y faar s, qrfs &7 7 SeareA
qg ¥ ?

TN WEET : a5 AT faewer
AT 21

=it feifa faw @ T91 AEAET
gater 3| frami &1 @dz q@r fasar
g1

qeuW WEEW : ag @area faw
797 & % Amar a1 wR §ie g
Cxuill ~

=t foafa faw ¢ @@ gewh Ak
Forrs ¥ fafaeex o1 1 &7

Shri R. Ramanathan Chettiar: May
I know at what price we are importing
the cement?

Shri T. N. Singh: We are not im-
porting cement.

Mr, Speaker: He has said that they
are not importing.

Shri Tridib Kumar Chaudhuri:
May I know Whether any comparative
study has been made of the foreign
exchange that will be required to
import machinery for the units for
which licenes have been granted and
the foreign exchange, or rupee ex-
change in this case, that would be
required to meet the import demands
for a temporary period? May I know
whether that aspect of the question
has been taken into consideration.

Mr. Speaker: Again, that is not
relevant. Next Question,

AGRAHAYANA 6, 1886 (SAKA)

Oral Answers 2040

Syllabus of Mining Engineering
+
( Shri R. G. Dubey:
*226.{ Shri Yashpal Singh:
Shri Subodh Hansda:

Will the Minister of Steel and Mines
be pleased to state:

(a) whether it is a fact that a board
has been set up for reviewing the syl-
labus of the courses and standards to
be followed by each institute impart-
ing training in mining engineering;
and

(b) it so, the composition of the
board and the terms of its reference?

The Parliamentary Secretary to the
Minister of Steel and Mines (Shri
Thimmaiah): (a) Yes, Sir,

(b) A statement giving the compo-
sition and functions of the Joint Board
on Mining Engineering Education and
Training is laid on the Table of the
House. [Placed in Library. See No.
LT-3479/64].

Shri R, G. Dubey: May I know
whether the Board has submitted any
interim report and made any recom-
mendations?

Shri Thimmaiah: Yes, Sir. The
Board had made certain recommenda-
tions in their meeting held in Octo-
ber, 1964. The recommendations are
that a scheme of fellowships should
be introduced in Mining Engineer-
ing, the National Register Unit of
the Council of Scientific and Indus-
trial Research should assess the posi-
tion with regard to the employment
of various categories of mining en-
gineers and that a scheme of graduate
apprentices should be introduced in
the mining industry.

Shri R. G. Dubey: May I know what
steps are being taken to implement
these recommendations?

Shri Thimmaiah: Out of these three
recommendations, for the implemen-
tation of the first two recommenda-
tions, we have asked the Council of
Scientific and Industrial Research to
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take action and for the third re-
commendation, we have requested
the mining industry, both private and
public sectors, to introduce this sche-
me.

Y aarw fag : #9719y W & 7
37 fanfygt 7 e &1 97 1K 3%
FTITA 3 HTLETES 9% qisT 7% 47 o
5 F TF T e FT R 7 4T I
faanifaat & ¢ @i awpe A1 af g7

Shri Thimmaiah: It is true that
they had gone on strike, but they
withdrew the strike after the forma-
tion of this board.

Shri Basappa: May 1 know whe-
ther this review of the syllabi and
standards is being undertaken with a
view to solve the unemployment that
exists among the mining engineers?

Shri Thimmaiah: It is not only that,
but there are various institutions,
managed by private bodies and State
Governments where they do not have
uniform syllabi and courses and stan-
dards; and to bring about co-ordina-
tion, this board has been set up,

Shri P. R. Chakraverti; May 1
know whether while making a review
of the syllabus, Government have
taken an overall estimate of the pros-

pects of employment of the mining
engineers?
Shri Thimmaiah: Yes. This board

particularly has set up certain study
groups for assessing the number of
mining engineers required during the
Fourth Plan. They have also set up
a st@dy group to examine how far a
proper balance could be made bet-
ween the output of the engineers and
the employment opportunities.

Shrimati Tarkeshwarj Sinha: Is the
hon. Minister aware that for the last
two or three years, there has been an
excess of mining engineers coming
out of these colleges and they are
not finding employment opportunities
because the employment opportuni-
ties are very limited as they are only
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in relation to mines? May I know
whether the hon. Minister has re-
ceived representation after repre-
sentation, and if so, what action has
been taken on them with a view to
removing this difficulty of the min-
ing engineers?

Shri Thimmaiah: After receiving
the representation, in order to solve
this problem we have appointed this
board and they are looking into this
matter,

=t fema qzamw ;. AEfer $90-
fags &1 four & MaT X & TiH
Y AT 7R A Jr FA F fag
&1 qrer g% 2fq FAY qg i § W EfAw
F arg §39¢ F71 giefwere z1fas w7
qgaT &, ¥4T q€ AR & 7

TETT AT W HAWT R IUAAT
(aﬁ o wHo %’8}) ag !Té:f % fF 33}-
frafar &1 fSwft gareg #79 F s &
T _Ag faa wmEr &) SERT AT
qret &) Zf & ST AT & A gAER
¥ oF qafaes § daA1 giar ¥
IgHT 9T FH F I T AR AT
21

=Y o AT ¢ wrsfan & A
F fau zfesra == & 57 70 S
e TRt 3 & Fav?

Shri Thimmaiah: This does not
arise out of the main question.

Shri Ranga: Is it not a fact that it
was said that the Geological Survey
of India needed so many more min-
ing engineers and not enough work
had been done so far as the survey
of the mineral resources in our coun-
try was concerned? If so, how is it
that this unemployment has arisen
among these mining graduates and
people qualified in mining engineer-
ing?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): We do need 2
large number of mining sngineers
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not only for the Geological Survey
but also for the Indian Bureau of
Mines. Many of these people are also
employed in the mining industry, in
the coal-fields and other places.
With all that, if there is surplus, it
is because a larger number of people
are getting trained. In order to see
that they get employment, we have
appointed this commitee which will
go into the question of how best to
employ these people. We shall cer-
tainly consider their case sympathe-
tically.

Export of Dolls

+227. Shri Surendra Pal Singh: Will
the Minister of Commerce be pleas-
ed to state:

(a) whether it is a fact that Indian
dolls have become very popular in
some Afro-Asian countries and there
is a great scope for their export to a

number of neighbouring countries;
and
(b) if so, which countries have

shown great interest in the Indian
dolls and how much foreign ex-
change was earned from the export
of dolls during the last financial year?

The Minister of Commerce (Shri
Manubhai Shah): (a) and (b). Sepa-
rate statistics regarding export of
dolls are not recorded as they are
clagsified under the head “Toys and
Dolls”. A statement showing expart
figures of toys and dolls (metal,
wooden, educational toys and toys as
artware) is placed on the Table of
the House, [Placed in Library. See
No. LT-3480/64]. It indicates  the
comparative consumer receptivity to
our toys in different countries. Ex-
ports of Indian toys during 1963-64
amounted to Rs. 0.78 lakhs. Various
measures have been taken by the All
India Handicrafts Board to improve
the quality, designs etc. of toys, It
will take much time before sizeable
exports can be developed in this line
in which highly mechanised produc-
tion with numerous designs, automa-
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tic movements a:d :mas; production
methods *is fast replacing slow and
limited scope in hand-made or semi
mechanised production.

Shri Surendra Pal Singh: From the
statement I find that excepting in
Kuwait, our dolls and toys are not
very popular in the other Arab and
African countries. May I know what
special steps are being taken by
Government to popularise them there?

Shri Manubhai Shah: I have already
mentioned that the exports are
hardly Rs. 78,000 which is not a very
high figure. Even the export of
Rs. 10,000 worth of toys and dolls to
Kuwait is a very minor, when we
come to think of export as a major
item.

Shri Surendra Pal Singh: My point
is this. What steps have been
taken to popularise them in the other
countries which are interested in
them?

Shri Manubhai Shah: The point is
that even in the countty where the
hon. Member thinks we have done
well, we have done nothing, An ex-
port to the extent of Rs. 10,000 is no
export at all. The basic difficulty in
regard to Indian toys and dolls in
having mass production methods is
that it is in a handicraft industry in
this country where you cannot really
produce millions of toys or specific
sizes and types with automatic gad-
gets and movements ‘as produced by
Japan and other countries. Therefore,
it is a slow moving trade, and we are
trying to develop it slowly.

Shri Surendra Pal Singh: Which
are the cities or towns in the country
specialising in this doll making indus-
try, and what help is given by the
Centre to them to put the industry on
an economic basis?

Mr. Speaker: If the sum-total is
nothing, where is the ‘city’ question
there?

Shri Manubhai Shah: We are talk-
ing only of exports. In regard to
local production, the major areas are
Andhra, Mysore, Madras, Kerala,
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Gujarat and Punjab, though-one can
say that toys and dolls are peculiar to
all areas with their characteristic cul-
tural and social background in each
of the regions. But these are the
principal regions.

w7 gt qE wIeE ¢ I qqTAT
OF F6T FE 7 IILT | T % & AT
BRE B FT9 &, 34 H1 T T44T § FT
Iawqd fzar @y, 3EF AR F #E
NI GIEHTT FIAT & FAT 7

WEqRt WEWRY ¢ AT HO[ § AT
wraa fear 31

= g TG FGT : FITTIA TAY
€ ag wm gET wifii

weq@ WGET ;. GAE HITET g
@ arat & A7 g7 a3 AR fRar s

Dr. Sarojini Mahishi: May I know
whether the researches conducted at
the doll making industry research
centre are carried into effect, and what
sort of encouragement is given to doll
making production centres?

Shri Manubhai Shah: I was trying
to draw the attention of the House to
the fact that the observations I made
were with respect to foreign trade.
As far as local production is con-
cerned, the Government of India has
already appointed—four years ago—
a toy and doll making panel. They
are doing very good work throughout
the country promoting this industry.
But so far as foreign countries are
concerned, we are completely non-
competitive and our products are not
acceptable in a large measure.

Shri Kapur Sirgh: What steps, if
any, have been taken by Government
to improve our toy and doll making
skills so as to impart plasticity and
expression to Indian dolls which they
lack?

Shri Manubhai Shah: I have already
mentioned that the All India Handi-
craft Board is taking steps by giving
loan, machinery, raw materials and
trainings to manufacture tops and
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dolls in a large measure. But we have
not yet come to that level of produc-
tion or quality or consumer preference
demanded in foreign countries.

Shri Kapur Singh rose—

Mr. Speaker: The ‘plasticaliy’ as-
pect has not been dealt with.

Shri Kapur Singh; Our doll making
skills are of a very low order.

Mr. Speaker: That is what he also
has said.

=Y goare fag : foqw WY Samw
feg 77 &, 3% =0 QI ARG o o frwy
e FT g4 §7 § STRTAGAT FE
&7 a1 a IFATH FT FA H1 ATCAT 7

Shrimati Savitri ©° Nigam: Besides
others, one of the reasons for
very low exports of our dolls is the
lack of publicity. Is the Minister
intending to get some showrooms
opened in various countries to dis-
play Indian dolls?

Shri Manubhai Shah: There is no
lack of publicity. I am repeating
what I said already—unless modern
designs, automatic movements and
gadgets of different types and conti-
nuous changing patterns are cvolved,
which takes a long time, we cannot do
it. We have many other things to
sell before we can concentrate on a
slow-moving item like this.

Shri S. N. Chaturvedi: Are we still
importing dolls and non-mechanised
toys? If so, to what extent, and how
much are we paying for it?

Mr. Speaker: Are we importing

dolls?
Shri Manubhai Shah: No, Sir.

Delegation from G.D.R.

“f -
Shri Bibhuti Mishra:
Shri Subodh Hansda:
Shri S. C. Samanta:
Shri M. L. Dwivedi:
*228. { Shrimati Sivitri Nigam:
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| Shri K. N. Tiwary:

| Shri A. V. Raghavan:

| Shri Pottekkatt:

| Shri Kappen:

| Shri Ram Sewak Yadav:
Shri R. Barua:
Shri R. S, Pandey:
Shri D. D. Mantri:

Will the Minister of Commerce be
‘pleased to state:

(a) whether it is a fact that an East
German delegation of industrial
specialists visited India in the first
week of October, 1964;

(b) if so, the objects of their visit;
and

(c) whether they held any discus-
sion with the Government of India?

The Minister of Commerce (Shri
Manubhai Shah): (a) A delegation of
industrial specialists from East Ger-
many visited India in October, 1964.

(b) The object of their visit was to
. hold discussions about the supply of
machinery items from G.D.R.

(c) As the G.D.R. officials team had
already met and discussed numerous
trade aspects with Indian govern-
ment officials earlier, this non-official
G.D.R. delegation had no need nor
had expressed any desire to meet
government representatives.

=it ferfar foasy « & ST ARAT B
fF T8 ¥ gFR &9 a7 909 w7
w9 % fag gy § 7

=t RTAE g : Ao $To F;TTo F
ol Toq AT qF fherd agq qgAT
&, A< oo T e o & daefaar
I gFdr § SAw ATy §

it fanyfa fasy : § ST ATEAT
g % e gm gEd 2wl & W av A
¥ a1 B g ?

=t wars g ;g fReT wew &
ST 7 & T A37 GO, FTEATA
HEE AT § | {99 qrgq T TwAF,
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e IAT wifs FWE ¥ @dRd
g 9T 77EF 9 ST o Ao ¥ @A
g1

Shrimati Savitri Nigam: In order to
keep the balance of trade, what are

the things which we are going to give
them in return?

Shri Manubhai Shah: With this
particular country, our trade has
increased phenomenally, and within
four years it has gone up five to six
times. We are selling traditional as
well as non-traditional items, parti-
cularly 43 per cent of manufactured
goods.

=Y o wio o T(: FAT TW FHST
¥ oI € $TTIF & o7 gaque g 7
afs gf a1 ARa ¥ o &6 T T
F fawmr & fa sedia a1 gwE fear
oI F47 a8 718 FATEHT FCA FT F9TT
e
=t RAATE W FEH  FTR AN
B ZTET ¥ AT I § AT IFA
TTEFd U FIEARET &7 #AIT
oA gew FIrAE &1 gae fid
g fw ffg g &) wuA ag "
FgT aF TAICIHE FT qATH &, ArAferee
A gEY W F gAAEHE T T
Shri R. Barua: May I know whe-
ther the negotiations between the two
countries went on at a Government te
Government level, or it was between

some industrialists on the one hand
and Government on the other?

Shri Manubhai Shah: This was a
totally non-official delegation talking
at a non-official level.

Shri C, R. Basappa: May I know
whether Government is likely to
introduce the credit guarantee syetem
to enable more exports to g» out?

Shri Manubhkzai Shah: As the House
is aware, we have already introduced
both credit and guarantee systems,
and this year we have loaned Rs. 50
crores to exporters on this account.
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Shri Joachim Alva: Is it true that
this delegation made a substantial
offer of aid to the Government of
India in the shape of a long-term
loan on easy instalments, or of assis-
tance, which was rejected on the
ground perhaps of the Hallstein
theory that if you recognise East Ger-
many, West Germany will cut off all
aid.

Shri Manubhai Shah: The latter part
of the question is not correct. We
did not reject it. We are prepared
to take the loan from GDR on a cor-
porate to corporate basis, our State
Trading Corporation taking from their
corporation. It is not possible to take
on a Government to Government
basis.

Polish Aid in Zinc Smelting

&
Shri Vidya Charan Shukla:
Shri Brij Raj Singh-Kotah:
Shri Yashpal Singh:
*229. | Shri Rameshwar Tantia:
Shri Onkar Lal Berwa:
LShri Omkar Singh:

Will the Minister of Steel and Mines
be pleased to state:

(a) whether talks have been initi-
ated to set up a zinc smelter plant in
India with Polish collaboration; and

(b) whether any feasibility report
has been submitted by the Polish ex-
ports?

The Parliamentary Secretary to
the Minister of Steel and Mines (Shri
Thimmaiah): (a) Yes, Sir. A team
of two technical experts from Poland
was in India from 6th October, 1964
to 16th November, 1964 for discussions
with the Government of India regar-
ding the establishment of a zinc
shelter in the country with Polish
assistance;

(b) Yes, Sir.

Shri Vidya Charan Shukla: Is it not
a fact that zinc ore is known to exist
in Rajasthan in the Zawar area for a
long time, and yet it is proposed that
the zinc smelter should be set up.on
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the basis of getting imported zinc
concentrates from abroad, and then
smelt it and make it here? Why is.
it so when we have indigenous zinc
available?

Shri Thimmaiah: It is not true. The
proposed zinc smelter at Rajasthan
is based on the local Zawar deposits,
and the one that is to be set up in
Kerala at Alwaye will be based on
imported concentrates. The Rajasthan
smelter is to be based on local de-
posits.

Shri Vidya Charan Shukla: May I
know since when this question of
starting a zinc smelter in Rajasthan
has been under the consideration of
Government, and why it has taken
about ten years for them to establish,
or take a decision about establishment
of this factory?

The Minister of Steel and Mines.
(Shri Sanjiva Reddy): The proposed
zinc smelter in Rajasthan is in the
private sector, and there are some
financial difficulties. In spite of the
large assistance given by the Rajas-
than Government, the company has
run into some difficulties. At present
we are considering whether the Gov-
ernment of India should step in and
give assistance, or take it over in the:
public sector.

Y et fag © Far 39 faafas
¥ faft o 3w ¥ o7 AR #71
TR AT & °
Shri Sanjiva Reddy: For the pre-
sent it is confined to Poland only.
=t ST AT q@ 0 F FEAT
wgar g f& 9@ wna & fag faaw
WY F FrAEAFAT R, AR THA
faast wzr feqer gR0, HIK W
FTETL T agavT @i ?
Shri Sanjiva Reddy: After the pro-
ject report is prepared, we will know

the exact cost and what foreign assis-
tance we will get.

= fare A ¢ F SRAT STEAT
g & o swr we fegmm
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¥ frr fomr ST foeei & @R A1
FvER faaw &2 o & 7

Shri Sanjiva Reddy: Just now my
hon. friend, the Parliamentary Secre-
tary said that one was at Zawar, the
second in Kerala and the third is
under consideration.

Y gaW T+T FHAY  AAT AERT
 Fara f& afs o g # a1
FTH A& FFAT SR F AT AT
g fx ag afciomT dar g9 #@ faam
AT FM AR &9 IF FW A€ @
s ?

Shri Sanjiva Reddy: It takes time.
In the preliminary stages, the project
report will take a year. After tl:xe
project report is prepared we w1‘ll
have to finalise the orders for machi-
nery, ete. I think it will take two
or three years.

\
Export of Jewellery

Shri P. R, Chakraverti:
*230. { Shri P. C. Borooah:

Will the Minister of Commerce be
pleased to state:

(a) whether Government have ad-
vised the jewellers in India to open
offices_abroad to promote sale of
diamoﬁds, precious stones and other
jewellery;

(b) whether Government have de-
cided to permit export of jewellery
set with pearls;

(c) the amount of foreign exchange
earnings last year from the export of
pearls precious stones and jewellery;
and

(d) how far the price quotations of
Indian exporters compare with those
of Israel and Belgium, the two major
competitors in this field?

The Minister of Commerce
Manubhai Shah): (a) Yes, Sir.

(Shri
The

AGRAHAYANA 6, 1886 (SAKA)

Oral Answers 2052.
Government have advised the jewel-
lers to open display centres abroad
for exhibiting jewellery items in col-
laboration with the Handicrafts and
Handloom Export Corporation of
India Ltd., New Delhi. The Corpo-
ration is taking necessary steps in
this connection.

(b) Export of pearls, precious
stones, semi precious stones, diamonds
—cut or polished, o unset or set in
jewellery, is freely allowed under the
Export Control Order. The permis-
sion of the Reserve Bank of India is,

however, necessary for making these-
exports,

(¢) The earnings of foreign ex-
change from the export of pearls,
precious and semi-precious stones,
jewellery etc., have been increased
tremendously  and during  1963-64
amounted to Rs, 1153 crores and in
1964-65, they are estimated to reach
Rs. 14 crores in the whole year.

(d) It has not been found possible
to compare the price quotations of
Indian exporters with those of Israel
and Belgium ag there is no standard
products in these items, Prices are
determined on the basis of interna-

tional prices, design, cut and work-
manship and in this

respect Indian
prices are comparable,
Shri P. R Chakraverti: What
special facilities have been made
available to the jewellers to give

a spur to their exports?

Shri Manubhai Shah: The entire
export is based on the basis that
whatever the import is, it has to be
recut and repolished—because we do
not have precioug stones in this coun-
try—100 per cent export has to be
done and for that, whatever the faci-
lity, it is given. That is why ex-
ports have risen.

Shri P. R. Chakraverti: Has the
nature of response which the Minis-
ter has received from the jewellers
been in line with expectation of the
Government?

Shri Manubhai Shah: More than the-
expectation.
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Shri Ansar Harvani: Is the Govern-

ment aware that more jewellery from

India is smuggled than exported?

Shri Manubhai Shah: There is no
question of smuggling involved here.

Shri Biswanath Roy: May I know
whether in the international exhibi-
tions in which India had participated
previously, Indian jewellery was
ever exhibited for the purpose of
promoting exports? *

Shri Manubhai Shah: That is one
of the principal items. In Moscow;
it was very much appreciated. In
Kuwait, the Amir of Kuwait himself
purchased a 10t of Indian jewellery.
In New YofR Fair, there are two
special pavilions in Indian Plaza on
Indian jewellery. ... (Interruptions.)

Mr, Speaker:
lers.

I wil] call all jewel-

sft o wo faamy : it wA
T ag 7 5 5w fog F5 & 490
ErY & 99 99 oa & 1 AT fdea
f& qmr ®& o1 €} fawar & g7 feu
fod 4% 3 @98 W Y g, safeg
F Wi 93 W §

sit g mg : food 4% a0
W & faar g gt a9 % #iE
FUUF A F1 I6q FIF Iq AT AT
&\ o9 F ITaweS 1 agd SuTaT fasd
2 W gTeAg § a1 39% I 1%
gEL AW @O" AT 4

= TMo Fo faamY : gaT & STUHE
fad 7Y §

Shrimati Savitri Nigam: Is the hon.
‘Minister aware that the $ewellers who
produce kundan jewellery have made
a complaint that they are not getting
enough support and enough gold and

that is why the export of kundan
jewellery is on the decrease?

Shri Manubhai Shah: That is right.
Kundan jewellery is made from 80
per cent gold and unfortunately, as
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part of the gold control order, release
of gold has become very difficult for
the kundan jewellery people, Recent-
ly, we have made out a scheme by
which gold will be released from the
gold available to the Corporation
from the Reserve Bank stockpile.
We hope that gold will be released
soon, properly accounted for under
the Gold Control Rules—because they
have to be observed—and perhaps
they will pick up,

Shrimati Tarkeshwari Sinha rose—

Mr. Speaker: Yes. Shrimati Tar-
keshwari Sinha. Ladies must have
preference in jewellery!

Shri Nambiar: Not for export; they
want import.

Shrimati Tarkeshwari Sinha: May 1
know what is the total amount of
quota that is being allowed to these
exporters, betause unless and until
they get the raw material they can-
not manufacture, and whether atten-
tion, in the allowance of the quota, is
being paid to see that most of the
quota which is being allowed to these
jewellers are exported back and not
kept for internal consumption?

Shri Manubhai Shah: There is no
quota system in this scheme. The
minimum stipulation is that nobody
can import; there is the CCP; there
is no foreign exchange allowed; no
import licences are allowed. It is
only the general customs clearance
permit. Unless and until a trans-
action can show 25 per cent net
savings in the country that is not
allowed.

st ag : Far g% 9= & fF wew
TRY # TAT AET T TEIAH
FT fegr war &, fFw 3 & %
STAFN AT TFEE Ay faar war & 7
9 graew ¥ ¥ ¥ FaT sgadr #

T g ?

ot wyaed vy TR ATE
FT gFEg WL AT, AT g0 G, ¥
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21 9% 39 ¥ Wiz Wt g 7 ]
37 wrE § aga afzan smEew E
a7 f argr Fqifreet o fasa &, afsq
fergemma < A FY fente aga samr 2

sYaE : &I 8§ TENEEA
fear Tt & 7

MamE g @ & 99 &
#1% AAa" T § |

Shri Nambiar: In view of the fact
that there is so much of demand
abroad for the artificial diamonds
cut in the south, particularly in Tiru-
chirapalli and elsewhere—may I know
whether that also is included in the
list of the jewellery which are to be
exported?

Shri Manubhai Shah: Yes, Sir.
What is called the synthetic gemcut-
ting which is very popular in the
south plays a very important role.
As a matter of fact, some years back
‘we took up the establishment of a
factory to make synthetic gems in
Mettupalayam near Coimbatore; that
factory is now doubling up, and we
hope to quadruple it in the next two
‘years, j\‘“ég

o gt fag : saragEw R fF .
$ez SR |, W AT wrdAr A8 3,
FTAIF F AT as ¥ Fw gL ?

Ay AAAE Mg ¢ T 7 9gH q@rar
g 5 Sz qAN & am gak TevE-
TFENE § ®ATHAT TIT AT § |
53T B12 ¥ qewm F 979 g F0T /7O
F TAEZ-gEIOE A R

Shri Kapur Singh: Are Government
-aware that their ill-conceived gold
Ppolicy is withering away our aesthe-
tic sensibilities for jewellery leading
to decay in its craftsmanship and, if
so, are they now in a position to let
‘better sense prevail in the matter?

Shri “anubhai Shah: There is
nothing »t the cost of the Indian
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consupmtion; this is wholly imported
as raw material; the finished product
is made available for export and the
net earning is left in India adding to
the wealth and jewellery of the coun-
wry. ]
Shri S. N. Chaturvedi: May I know
if the demand for Indian jewellery is
sufficiently met by our production
here and if not what incentives are
befng given by the Government in
view of its being a good foreign ex-
change earner?

Shri Manubhai Shah: We can only
know if this rate is not satisfactory;
1 do not think anything else can be
done.

Regarding Starred Question No, 231

Mr. Speaker: Shri Tridib Kumar
Chaudhuri,

Shri Tridib Kumar Chaudhuri: 131.

Mr. Speaker: 231: During the

Question Hour. Members should be
very alert.

Circular Railway in Calcutta

+

Shri Tridib Kumar Chaudhuri:
| Shri Surendra Pal Singh:
| Shri P. K. Deo:
Shri Solanki:

Shri Gulshan:

Shri Yashpal Singh:

Shri B. K. Das:

Dr. Ranen Sen:

Shri Dinen Bhattacharya:
Dr, Saradish Roy:

Shri H N. Mukerjee:
| Shrimati Renu Chakravartty:

231 3
I
|

Will the Minister of Railways be
pleased to state:

(a) whether Govrnmnt have receiv-
ed any new proposal or memorandum
from the Government of West Bengal
drawing attention to the traffic prob-
lem in Calcutta and for a reconsidera-
tion of the cireular railway scheme
for the city to cope with suburban
passengers’ traffic to and from the
city’s business and office areas; and
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(b) if so, the Railway Ministry’s
reaction to this new proposal?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) Yes, Sir.

. (b) The matter is under examina-
tion.

Shri Tridib Kumar Chaudhuri: In
view of the fact that this proposal
has been considereq and talkeq ™~ of
since 1914 and recently, after Inde-
pendence, the Roy Committee consi-
dered it in 1953 and then the Saranga-
pani Report on Railway Electrifica-
tion in Calcutta published in June,

. 1956 also considered it and they were
categorical jn the recommendation
that a circular railway project should
be taken up in the railways’ own in-
terest and it was decided by the
railways that it will be taken up in
Phase III of the Railway Electrifica-
tion project—

Mr. Speaker:
not be so long,

The question should

Shri Tridib Kumar Chaudhuri:
What is the reason for such a great
delay in implementing this proposal,
while in a place like Delhi, where
there is no electrification, such a cir-
cular railway and other things are
being considered?

The Minister of Railways (Shri
S. K Patil): This is a very difficult
problem. Although the need is re-
cognised, the thing is not so simple as
it appears, because firstly it will cost
a Jot of money and another thing is
that it would not be a commercial
proposition. Railways are run on
commercial lines. We recognise the
need and we are seriously consider-
ing how between the West Bengal
Government and ourselves, we shall
make that feasible,

Shri Tridib Kumar Chaudhuri: What
is the specific objection? Is only
financial profitability standing in the
way and if that is so, what is the
experience with regard to the sub-

NOVEMBER 27, 1964

Oral Answers 2058

urban electric railway service in
Bombay and Madras?

Shri S, K, Patil: If this scheme had
been taken up some years ago, as the
hon. Member said, possibly it would
have cost fauch less. Now although
firm commitments have not been
made, our expectation is that it will
cost Rs. 50 crores, In its running, if
the present rateg are applied, the loss
per year would be nearly Rs. 5
crores. Therefore, it has got to be
considered as to how the Central
Government and the West Bengal
Government can come together in
order, not completely to eliminate,
but to minimise the loss.

Shri Surendra Pal Singh: From the
the statement of the hon. Minister,
may we take it that the main objec-
tions to the project are financial and-
not technical?

Shri S, K. Patil: In the first place,
there is no objection. The Central
Government doeg not object, because
the traffic of Calcutta is so rapidly
moving up that at some stage it has
got to be done, If there are any
technical difficulties, they can be over-
come.

Shrimati Renu Chakravartty: In
view of the fact that in the peak
hours in commercial areas and fac-
tory areas it is impossible for either
buses or trcks to run, is it not cor-,
rect that we should start this railway
immediately, because the Minister
himself hag recognised that it has got
to be done? May I also know whe-
ther this loss of Rs. 5 crores, which is
supposed to have been estimated bv
the Government, will not be scaled
down from year to year in view of
the rapid increase in the population?

Shri S. K, Patil: I readily agree it
has got to be done. During recent
weeks I think this matter is being
very actively agitated and we are also
taking some kind of steps on our side.
But the main fact is whether it would
be possible to apply the present rates
which are current everywhere,
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because the’ railways run on a com-
mon rate and not any special rate, or
whether some other enactment would
be necessary in order to increase that
rate. So, this question ig fraught with
many difficulties of a practical nature.
But I can assure the House that this
«cannot be delayed for a long time,

Shrimati Renuka Ray: The Minister
‘himself stated that due to the delay
that has taken place, the amount of
money that is’ now required for the
project is almost double. If any more
delay takes place, it js likely to go up
still more, In view of that, I want
‘to know whether he is going to take
immediate steps in this regard,

Shri S. K. Patil: It is only stating
the problem again, The first thing
we have got to decide is that it is
-outside the railway in the sense that
we work on commercial lines and
these matters be better left to the
Central Government and the West
Bengal Government.

Shri S, M, Banerjee: From the
various answers of the Minister, it
appears that a final decision has been
taken that there it will be a circular
railway in Calcutta, but certain for-
malities are to be completed. May I
take it that the decision to have the
circular railway has already been
taken and if so, whether it is likely
1o be completeq in the next Plan?

Shri S. K, Patil: If such a decision
-was taken; I would have announced
it. That decision has not been taken
and hence the question,

‘Shri Shinkre: The hon. Minister
just now said that the railways are
being worked on common standard
rates. Does the hon. Minister know
that in Goa trains are still running at
the old established rates which are
higher than the common standard
rates in the country?

Mr, Speaker: He is giving the in-
formation and not asking for it.

Shri Shinkre: The question is, that
if that is so.... .
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Shri Nambiar: He wants to know

why it has not been standardised yet.
Mr. Speaker;: Did he say that?

Shri Shinkre: Let us have the infor-
mation from the Government as to
what they contemplate doing in that
direction.

Mr, Speaker: No, Sir,
Shri S. K. Patil: It is a very good
suggestion for action.

Mr. Speaker: When I had not
allowed the question, why did the
Minister answer it?

Shri S, K, Patil:

Shri A. P. Sharma: May I know
whether this scheme for the circular
railway will be fully financed by the
Rajlway Ministry or partly by the
Railway Ministry and partly by the
State Government?

Shri S K. Patil: ™ Really “speaking,
that pattern has not been determined.

Shri Shivaji Rao S, Deshmukh: May
I know how many circles this circular
proposal for a circular railway in
Calcutta has so far taken between
New Delhi and Calcutta?

N oo fag 0 fom @R A
e & fgg #1 eat7 § @A gC q@TH
faar &, 3% fga =1 o7 #wAOwT eaq
T@AT 91gy o

_ wegw wEEg ;. SE qTeT & gaaw
ATaS fgq &1 eatw @ATE | AT A=
oot g ag AfT war & fF aawr
AT A QAT
fereht & A7 T @7 & Qw9

wRal & faeg wiw

.|.
J i ST W qT
1‘!’?‘1’&3!7!:

a1 WK A 18 faara 1964

¥ qUiifea 9 @847 288 & YA F
e A g AT FT FI0 FA FF

I am sorry, Sir.

*232.
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(%) 7ar feeelt & ¥ w2wA F
gafyg FH=T0 F favg 1 08 AT
o g1 g g WR

(@) afz &, av 3a% Fv afwrs
fagar ?

TR AW § Tew WA (IMo
ww gun f&g) ¢ (F) qiw g
F S graedl FTHAIET I FT T §
T wgAT fqid Sog &9 ate & 1

(&) @ae T Saar |

= HFTT A JAT . FAFEEA
foad & oy § e 0 &1 ;AT FTO
g7

Mo T gua fag : IFH AT
¥ woar saw fa, wfw aom, =%
sre fedt 1% qeEaw AIfRaR & 98
qqe fear mon fr sod IR A F w-
ATEATHF FTLETE FTYAA I | 79 A
aot frdiEd F0F F09 JATT FT TH
AR g T ag A AT |

=t SiwTy O AT oo fAE
AT ST & FAT A AT g2 I TE@Y
STy ?

310 T gan fag . FdiE s &
qIT IEF AAATX FTIATE EROT |

oY qEEE 0 FAT Ag qg FHATY
2 fog®T o= @) '8 399 F aR W
far @ ¥ #wk faosr oxadTw &
a% ot ?

310 T g fag ¢ S g, ag
agr § fom &Y oiF 81 T9¥ zAmW faar
TAT AT |

Maamw: FAICENE . L .

oeqy WERW : TG qg &€ H
g
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Y AR A FAA A AWAT
17 fF gse=T 9 & qg AW
qr ?

ATEF REIW © AFE FEEA |
Tea Plantation Industry

. +
*233 J Shri Rameshwar Tantia:
" \_ Shri Himatsingka:

Will the Minister of Commerce be
pleased to state:

(a) whether Government are consi-
dering a scheme to improve the tea
plantation industry in the country;

(b) if so, the main features of the
scheme; and

(c) the total cost involved?

The Minister of Commerce (Shri
Manubhaj Shah): (a) Government
are continuously taking measures to
improve the tea plantation industry
in the country.

(b) and (c). Several schemes total-
ling Rs, 10.05 croreg are already in
operation. A statement showing the
main features of these schemes and
the total expenditure that would be
involved is laid on the Table of the
House. [Placed in Library. See No. -
LT-3481/64].

Shri Rameshwar Tanfia: May I
know whether it is a fact that out of
the sanctioned loan of Rs. 10 crores
only a marginal amount has been
utilised by the tea estates? May 1
also know if it is a fact......

Mr, Speaker: Not too many “may 1
know’s”; 1 will allow only one.

Shri Rameshwar Tantia: It is con-
nected with the previous one. I want
to know whether it is a fact that the
marginal gardens in Cachar and Tri-
pura are.reluctant to use these loans
because their income is so meagre and
they are not sure to repay them? If
that is so, may 1 know what further
measures. .. ...
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Mr. Speaker: Again a third one. I
will not allow him another question.

Shri Manubhai Shah: Sir, in reply
to the first part of the question,
because there was a string of ques-
tions, I may say that out of Rs. 10
crores already Rs. 8.12 crores have
already been spent. I hope the hon
Member will not consider this to be
a small amount.

It is true that the Cachar gardens
have not been able to use, as the hon
Member said, large loans because they
have not got proper security which,
Sir, this House would require for any
loans to be given. Even then, because
of the difficulties of the poorer gar-
dens we have appointed, as the House
knows, a high-powered Tea Finance
Committee whose recommendations
are going to be received by the Gov-
ernment very soon, and I hope sub-
stantial reliefs will be granted to the
tea plantation industry in order to
increase production in this basic export
industry of India.

Shri Rameshwar Tantia rose—

Mr. Speaker: He has already asked
three questions.

Shri
asked only one, Sir.
to put another one.

Rameshwar Tantia: I have
I may be allowed

Mr. Speaker: All right, he may put
one more.

Shri Rameshwar Tantia: As tea is
the second biggest export and foreign
exchange earning industry, may 1
know whether the Government will
consider, apart from loans, giving
some other concessions to the margi-
nal gardens like Cachar and Tripura,
so that they can stand in competition
with other countries?

Shri Manubhai Shah: If the hon.
Member looks into the statement
which runs into three pages he will
see that under item (6) all such pro-
visions have been made for co-opera-
tive tea factories under which several
schemes in Nilgiris, Kerala, Punjab,
Kangra and in Uttar Pradesh have
been allowed. If the hon. Member

AGRAHAYANA 6, 1886 (SAKA)

Oral Answers 2064
takes interest in Cachar we shall be
able to sanction those scheme there
also. -

Shri Hem Raj: May I know whether
there is any proposal before the Gov-
ernment of India to lower the present
rate of interest of six per cent and
charge the same interest at which the
loan is being given to the Tea Board?

Shri Manubhai Shah: .The hon.
Member is a member of the Com-
mittee which I have mentioned just
now. We will have to take action
very soon on its report. So, he may
await that report.

=t gt Fag - FwT wETT &
¥ 39 a7 F1 %3 fgew & 5
& auma & fou feaar fear o
7T I 939 F I 1w F fay
gE IR § [|aET F armw F fag
e famr s ?

st wAwe mg - Ao fgge
TF ¥ | qg =W grEefus g 0 S S
ufoar 393 foq saad 39 7T oF
T=B! ZHT A1 A& AT AT FT FY

Shrimati Tarkeshwari Sinha: In
view of the fact that tea is one of the
important items which will not be
covered by the surcharge that has
recently been imposed by UK on
imports, may I know when a decision
is likely to be taken on the recom-
mendations of the Working Group set
up by the Commerce Ministry to fix
a ceiling on interest to be paid by the
exporters?

Shri Manubhai Shah: A very impor-
tant report has been submitted by the
working group on exports. I hope the
objectives of the hon. lady Member
will be fulfilled very soon. We have
that report under very active con-
sideration. 1 hope all the Ministries
will get awakened to that require-
ment and we shall be able to bring a
ceiling on that.

Shri Bishwanath Roy: In view of
the fact that keen competition is grow-
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ing in the international market for
tea, may I know whether any initia-
tive has come from the side of the
planters for the improvement of the
Indian plantation industry?

Shri Manubhai Shah: Yes, Sir, it is
with the co-operation of the industry
that everything is being done. As the
House is aware, since we began the
intensive drive for export of tea in

1962, our exports have gone up by |

Rs. 7 crores in 1963, by Rs. 9 crores
this year and we hope another Rs. 10
crores or 11 crores would be added
.soon.

Shri J. N. Hazarika; May I know
whether the provisions of the planta-
tion finance scheme have been availed
of by the growers, particularly in
Cachar in Assam and, if so, what is
the total acreage so far planted since
the inauguration of the scheme?

Shri Manubhai Shah: The point is
that I do not have the region-wise
figures. If the hon. Member is
interested in getting figures about the
loans given in Cachar and Tripura I
can do that. Out of Rs. 10} crores
earmarked for this, already Rs. 8%
crores have been used up by the Tea
Finance Committee. Then the Com-
mittee which we have appointed is
going to suggest, as far as I know,
some revolutionary changes in assist-
ance under this scheme.

Shri Kunhan: Out of the total
amount earmarked for this purpose,
what is the amount allotted for Kerala
and how much of it has been utilized
.so far?

Shri Manubhai Shah: I have already
:answered that.

Coal Bearing Areas
+

( Shri Vidya Charan Shukla:

| Shri Uikey:

| Shri Bade: .

Shri Hukam Chand
Kachhavaiya:

Shri Chandak;

Shri Bakliwal:

| Shri Wadiwa:

*235. <
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Shri Surya Prasad:
Shri R. S. Tiwary:
Shri J. P. Jyotishi:

Will the Minister of Steel and Mines
be pleased to state:

(a) whether Government’s atten-
tion has been drawn by the State
Governments to a substantial loss of
State revenue when acquisition of coal
bearing areas is finalised by the Gov-
ernment of India in terms of the Coal
Bearing Areas (Acquisition and Deve-
lopment) Act; and

(b) if so, what steps have been
taken or are proposed to be taken for
ensuring that such loss of revenue
does not occur to the State Govern-
ments who are already hard pressed
for finding the resources for the Plan?

The Parliamentary Secretary to the
Minister of Steel and Mines (Shri
Thimmaiah): (a) and (b). The
Supreme Court in a recent judgment
has held that when lands, where no
third party rights exist, are acquired
under the Coal Bearing Areas (Acqui-
sition and Development) Act, 1957,
the Central Government became the
full and complete owner of all land
and minerals therein and the State
Government is not entitled to any
royalty in respect of such areas. Two
State Governments have made repre-
sentations regarding the loss of
revenue to them as a consequence of
this decision. It has been decided that
the National Coal Development Corpo-
ration Limited should pay suitable
amounts to the State Governments,
relating such payments to their own
receipts from the sale of coal raised
from the areas acquired under the
circumstances.

Shri Vidya Charan Shukla: May I
know what loss of revenue is antici-
pated by the Madhya Pradesh accord-
ing to the representations submitted
by that Government to the Central
Government and what part of it is pro-
posed to be made good by the subsidy
of the NCDC?

Shri Thimmaiah: The payment
should be made in relation to the coal
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raised from those areas which are
acquired under these circumstances.
To calculate the amount. . .

Shri Vidya Charan Shukla: I am
asking as to what the Government of
Madhya Pradesh has pointed out to the
Central Government about the loss
that they are going to suffer on
account of this and how much of it is
going to be met by the NCDC. That
is my question.

The Minister of Steel and Mines
(Shri Sanjiva Reddy) A separate
question may be tabled because we do
not have the figures for all the States
now.

ot &y e Al B S A
& T & a3 Ay ¥ gy for 2
fr g feg o7 s 7 & og ?
Shri Sanjiva Reddy: It depends on

their representation that the Govern-
ment of India has instructed the NCDC
to pay the compensation.

Shri Bade: What compensation?
fogar wem "R T qadAdT
37

Shri Sanjiva Reddy: It depends on
the coal raised by the NCDC in a par-
ticular area.

ot gEN =T wgE ;. & §Ar
=g § fr ) wfadsa & @ qarg
TR § AR A GEFIE FT GAAT FAT ]
Ia# frqer o= §, 7 9 T9 e
3} ST ?

TETa AT AW AAEE § IqwE
(st o o ¥SY) : TATT TGT T
T ¥ o qf oef fw @ ag A
ggd Fag § AR o afw ofan @
IF AR A IS E | gAH FE
& feafiom wY aog F 99 IZATE | T@T
qF THTIZ T 991 g, AAT WERT A
Famar ST oty adi 3o @ AR 9ER
fay FomT gaT FY AT § |
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=Y g w wPTE ; FF aw ¥
e s ?

=t Woxo faardt : a1 wew ¥2
FEHIT { I g7 qriAr I § s9H
faar & for STy g wE Y w@r B
R G DT # ofY 9T 93w/
ERECIE A sl Culk Al (i N
TN A @ET T I AT T O
e & | T IR qE &9 % (491K
FH AR @7 FET AFR AT
FER & a1 3 67 & fF 39
fem frwr g 7

o Wo WSy : T IW W
FOAAT @A T AT A AT | Fae
I g 9T O gar § o ow
T F1E F FIN F ATA FEL 7377
g AR 9 H A w0 4§ el =
&0 F4€ § €T aeer qr fawar &
t 1 faw gdfqqd g9 @1 qaw
qg 9GT 91 qAT g ¢

Shri D. N. Tiwary: May I know
whether the Government has received
any representation from the Bihar
Government in this matter and what
action is being taken on that?

Shri Sanjiva Reddy: We have
received representations from Bengal,
Bihar and Madhya Pradesh. It is only
on their representation that this deci-
sion was taken and the NCDC was
instructed.

Mr. Speaker: Shri Radhelal Vyas.

Shri Bade: The Minister is not
giving the reply. The Madhya Pra-
desh Government. . .

Mr. Speaker: Shri Radhelal Vyas.

Shri Radhelal Vyas: In view of the
strong rep-esentations made by the
States of Madhya Pradesh and Bihar
which have very large coal deposits
in their States which is one of the
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major sources of revenue, may I know
whether the Government has consider-
ed amending the law in the light of
the judgement of the Supreme Court
so as to compensate fully the State
Governments concerned?

Shri Sanjiva Reddy: It is true that
the Bihar Chief Minister discussed it
with me and the matter is under
active consideration. I am not able to
say anything more than that now.

Textile Industry

Shri Bishwanath Roy:

J Shri Brajeshwar

*236. { Shri P. G. Sen:
Shri Ram Sewak:
Shri Yashpal Singh:

( Shrimati Renuka Ray:

Prasad:
)

Wil the Minister of Commerce be
pleased to state:

(a) whether it is a fact that special
incentives have been given to the Tex-
tile Industry to modernise its machi-
nery;

(b) if so, the nature thereof; and

(c) the estimated export earnings
as a result of these incentives during
1964-857

The Minister of Commerce (Shri
Manubhai Shah): (a) Yes, Sir.

(b) The cotton textile/mulls are
allowed to utilise 25 per cent of their
export earnings for the import of per-
missible items of textile machinery.

(c) the target of export of cotton
textiles fixed for the year 1964-65 is
Rs. 66 crores. On this basis the cotton
textile mills can earn machinery en-
titlements for modernisation worth
about Rs. 16.5 crores.

Shrimati Renuka Ray: I would like
to know whether any safeguards or
checks have been placed to see that
25 per cent of the export earnings to
be spent on modernised machinery is
actually spent for this purpose and not
for foreign travel and such other
things.
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Shri Manubhai Shah: No; this is
exclusively for import of machinery
and nothing else.

Shrimati Renuka Ray: But is there
any check to see that?

Shri Manubhai Shah: There is
absolute check.

Shrimati Renuka Ray: The rationa-
lisation of the industry by modernis-
ing it will throw certain people out
of employment. Have any steps been
taken to see that these persons are
actually absored somewhere else?

Shri Manubhai Shah: As the House
is aware, modernisation in the textile,
jute and various other industries was
accepted by the country in 1957.
That was modernisation without tears,
that is, no retrenchment or redundancy
of labour was allowed. Expansion
has to be balanced with modernisation.

Shri Bishwanath Roy: In regard tc
the facilities given to the Indian tex-
tile industry, may I know whether the
Indian purchaser also benefits in any
way?

Shri Manubhai Shah: There is no
foreign personnel in the Indian textile
industry.

Shri Bishwanath Roy:
chaser.

Indian pur-

Shri Manubhai Shah: It is all Indian
purchaser.

st Fo ATo ‘@) : dJ&r fw
drmaw ST ¥ faww ¥ fom
gafea far 7wy g Sa&T wieERES
FA ¥ fog, 7 g mft i s
1 9T SET a¥g @fes fgar smaar ?

Shri Manubhai Shah: In our vital
industries, modernisation of the plant
has been built in, such as, mining
industry, sugar industry, cashew indus-
try, textile, jute industry and all that.
All of them have been given facilities.
Unless we can modernise them, we
cannot reduce cost nor improve
quality.



2071 Oral Answers

ot qerare Fog © w o Fewfod
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Shri Sivamurthi Swamy: May I
know whether, after modernisation,
this will become a cut-throat compe-
tition for the handloom industry?
May I know whether dhoties will be
reserved for the handloom industry
after this scheme of modernisation?

Shri Manubhai Shah: This does not
arise out of this question.

Shrimati Savitri Nigam: May 1
know whether any assessment has
been made to find out as to what per-
centage of textile machinery is still
to be modernised and what percentage
has been modernised in recent years?

Shri Manubhai Shah: As far as that
is concerned, we are very much
behind. Hardly 20 per cent, or maybe
25 per cent, is yet modernised and we
have still to modernise 75 per cent.

Shri Narendra Singh Mahida: May
I know whether modernisation means
shifting from coal to electricity?

Shri Manubhai Shah: That is no
modernisation. Of course, this is one
of the processes of modernisation.
This modernisation means automatic
looms, hydro Casablanca, hydro lifts,
various types of automatic winders
and all those types of things.

Shrimati Tarkeshwari Sinha: May
1 know whether the attention of the
Government has been drawn to the
recent quarterly review conducted by
the International Monetary Fund and
the World Bank jointly in which one
of the representatives of the World
Bank has recommended that all these
developed countries, in order to
modernise their machinery, including
the textiles, can go in for the second-
hand machinery which can be avail-
able at 30 to 75 per cent of the cost?
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May I know whether the attention of
the Government has been drawn to
that review and what is the Govern-
ment’s attitude in regard to that?

Shri Manubhai Shah: We have con-
sidered this very carefully. We are
against every second-hand machinery
coming to our country because already
they have been obsolete in other coun-
tries and to buy this junk here will
be adding to our liabilities here.

Shri Nambiar: May I know whether
the quota of imports allowed includes
or excludes the imports of machinery
from the rupee payment areas?

Shri Manubhai Shah: Yes, Sir; it is
very much welcomed. We allow
special facilities for the import of
machinery from rupee payment
countries.

Shri S, M. Banerjee: I want to know
whether the Minister is aware that
whole-hearted cooperation is not being
given by the workers, their unions
and associations in the textile indus-
try, to this modernisation because
there is a fear lurking in their minds
that there will be retrenchment. May
I know what steps have been taken
to protect their interests so that there
is no retrenchment and the moderni-
sation takes place without tears.

Shri Manubhai Shah: My hon. friend
is fully aware—he is a member of the
Indian Labour Conference—that it is
under the convention of the Indian
Labour Conference that the moderni-
sation is taking place.

oY glo Ao faarly : wT F 9w
war § f faeme § & Zamersw faew
% foq amedw fog &, 97 F @
¥ gred Afumd a1 dfee & mmed
o v ¥ fag wrgd@w fao o
g7

oY g g - 98 9 @A A
dar A gt |

Shri Tulshidas Jadhav: May I know
whether there is any textile mill which
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is not permitted to import machinery
for modernisation - and which is
closed on account of the lack of this
machinery for modernisation?

Shri Manubhai Shah: The hon.
Member’s question was not completely
audible, but I shall reply to whatever
I have been able to hear.

This is only part of the mechanisa-
tion and not the whole gamut of it.
Those who are not exporting certainly
are not given thig particular benefit,
but they can get the benefit from the
actual users’ licence,

WRITTEN ANSWERS TO
QUESTIONS

Sugar Mills in Uganda

{ Maharajkumar Vijaya
Ananda:
Shri Ram Sewak:
| Shri P. G. Sen:

Will the Minister of Commerce be
pleased to refer to the reply given to
Unstarred Question No. 1761 on the
3rd October, 1964 and state:

b 2

(a) whether the memorandum of
the agreement reached at Kampala
regarding the expansion of sugar
industry in Uganda has since been
ratified;

(b) if so, its terms and conditiens;
and

- (¢) when it is propsed to be exe-
cuted?

The Minister of Commerce (Shri
Manubhai Shah): (a) to (¢). Formal
exchange of the Instruments of Rati-
fication on the Memorandum of Agree-
ment between the Governments of
Uganda and India for the setting up
of Sugar Mills in Uganda is yet to be
‘completed. Simultaneously steps are
being taken to have detailed project
studies made; thereafter a programme
for the execution of the Project will
be worked out. A statement giving
briefly the outlines of the Project is
laid on the Table of the House.
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STATEMENT

Under the Memorandum of an
Agreement between the Government
of India and the Uganda Government
on collaboration for the development
of Sugar Industry in Uganda, signed
in Kampala on the 18th September,
1964, India has agreed to expand sugar
production in Uganda by 100,000 tons
by setting up about four factories. All
the machinery and equipment besides
materials required for factory build-
ings would be supplied from India. A
Sugar Development Corporation will
be set up in Uganda to own these
factories and estates. The equity
capital of this Corporation will be
contributed by the Government of
India and its nominees, by the Uganda
Government and by private inves-
tors in Uganda in the propor-
tion of 45 : 45 : 10, The General
Manager of the Corporation will be
nominated by the Indian side and he
will continue for six years from the
commencement of production of sugar.
He will be responsible for day to day
operation of the factories and the
farms and would have adequate
powers. The Indian side will also
arrange the training of Ugandan
citizens for manning the various posts
in the factories and in the farms. The
overall investment in these sugar fac-
tories is estimated between Rs. 12 to
15 crores.

Production and Prices of Automobiles

#237. Shri R. Ramanathan Chettiar:
Will the Minister of Industry and
Supply be pleased to state:

(a) whether it is a fact that 5 con-
ference of the three manufacturers of
automobiles in the country was he!”
recently in Delhi;

(b) if so, the outcome thereof; and

(c) to what extent Government
have been able to bring home to them
the necessity of peoling their re-
sources to ensure more production, 0
improve the existing makes and
bringing down the high prices?
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The Deputy Minister in the Minis-
try of Industry anq Supply (Shri
Bibudhendra Misra): (a) Government
are not aware of any conference of
the three automobile manufacturers
in the country.

(b) Does not arise.

(c) The response of the manufac-
turers to the suggestion that they
should poo] their manufacturing faci-
lities with a view to rationalising car
production calculated to secure eco-
nomies therein, has not been encour-
aging.

Wage Board for Railway Workers

Shri Nambiar:
Shri A. K. Gopalan:
238 % Dr. Saradish Roy:
* Y Shri P. C. Borooah:
Shri Ram Harkh Yadav:
Lshrimati Renuka Barkataki:

-

Wil] the Minister of Railways be
pleased to state:

(a) whether Government propose to
constitute a separate Wage Board for
the Railway Workers;

(b) if so, when it is likely to be
constituted; and

(c) if not, the reasons therefor?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) No, Sir.

(b) Does not arise.

(¢) Pay scales of Railway employees
are based on recommendations of
successive Pay Commissions which
went into the pay structure and con-
ditions of service of Central Govern-
ment servants as a whole, The Gov-
ernment do not consider it necessary
10 set up a separate Wage Board for
Railwaymes,

!a! -
5T

Exports to UK.

( Shri Solanki:

| Shri Gulshan:

Shri Buta Singh:

Shri Kapur Singh:

Shri P. C. Borooah:

Shri P. R. Chakraverti:

Shri D. C. Sharma:

Shri Oza:

Shri Yashpal Singh:

Shri Ram Sewak Yadav:

Shri Surendra Pal Singh:

“239, < Shri Hem Raj:

Shri Kajrolkar:

Shri Ram Harkh Yadav:

Shri Vishwa Natp Pandey.

| Shri Murli Manohar:

| Shri Sham La] Saraf:

Shrimati Renuka Barkataki:

Shrimati Laxmi Bai:

Shri Heda:

Shri Y. S. Chaudhary:

Shri Mahananda:

[ Shri Narasimh, Reddy:
Will the Minister of Commerce be

pleased to state:

(a) whether the British Govern-
ment have recently impased a new
import levy on all future imports;
and

(b) if so, whether it will adversely
affect our exvort market and if so, in
what mannes?

The Minister of Commerce (Shri
Mapubhai Shah): (a) The British
Government have, with effect from
October 27, 1964, imposed a levy at
a rate of 15 per cent on all imports
with the exception of foodstuffs, un-
manufactured tobacco and basic raw
materials.

(b) Tt is too early to make a quanti-
tative assessment of the adverse effects
of this levy, which is reported to be
temporary in nature, on our export
market, However, exports of cotton
yarn coir manufactures, woollen car-
petc and rugs etc., jute manufac-
tures and engineering goods will be
very much adversely affected.

India may lose about Rs. 10 crores
of foreign exchange in a year if this
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surcharge continued. India hag strong-
ly represented that this loss of for-
eign exchange would be unbearable
in the present pressing need for for-
eign exchange of our country.

Shortage in Copper Supply

(Shri Sham Lal Saraf:
940, J Shrimati Savitri Nigam:
") Shri P. C. Borooah:
Shri P. R. Chakraverti:

Will the Minister of Steel
Mines be pleased to state:

(a) whether the shortage of copper
is increasingly being felt by the in-
dustry of all scales, large, medium
and small;

..and

’

(b) the steps Government propose

to take to meet the shortage of this

important non-ferrous metal during
the Fourth Plan period; and

(c) to what extent the indigenous
sources of production are going to be
galvanised?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) With the
.increase in the requirements of indus-
tries, limited availability of foreign
exchange and the increase in the price
of imported copper supplv falls short
of the demand. Lo

(b) and (c). Programmes for the
location and development of copper
deposits of the country have been
taken up. It is anticipated that dur-
ing the Fourth Plan period it would
be possible to develop new deposits
and increase the production of copper.

It is also proposed to explore the

possibilities of setting up a copper
smelter based on imported concen-
trates.

Sale of Imported Cars
241, f Shri P. C, Borooah;
\ Shri P. R. Chakraverti:

Will the Minister of Commerce be
pleased to state:

NOVEMBER 27, 1964

Written Answers 2078

(a) whether it is a fact that the
auction tenders inviteq by the State
Trading Corporation for the sale of
imported cars were opened on the
28th October, 1964;

(b) if so, how many cars were
offered for sale, how many were ac-
tually sold and for how much and
how the prices fetched by them com-
pare with their cost prices on road in
India; and

(c) the maximum and minimum
prices fetched by any car and the
specifications of these cars?

The Minister of Commerce (Shri
Manubhai Shah): (a) Yes, Sir.

(b) Sealed tenders were invited
for 91 cars. 42 cars were delivered
upto 18th November, 1964. The re-
maining cars are being gradually
delivered. It is difficult to compare
the prices fetched in the tenders with
the prices of new cars as there is a
total ban on import of new foreign
~ars except by privileged persons.

(¢) The highest offer wag Ra.
80,470.50 for Chevrolet Belair of 1962
model and the lowest offer was Rs.
2,800 for Warszawa of 1960 model.

Fall in Railway Goods Traffic

*242. Shri Y. S, Chaudhary: Will
the Minister of Railways be pleased
to state:

(a) whether it is a fact that there
has been a big fall in the railway
goods traffic in recent years;

(b) if so, whether Government have
tried to investigate into the causes of
this fall; and

(c) the measures Government pro-
pose to take to compete with the road
traffic?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) No Sir. The traffic in the
first three years of the current Plan
period progressively increased by



2079 Written Answers AGRAHAYANA 6, 1886 (SAKA) Written Answers 20.0

nearly 36'6 million tonnes. It is only
during the first six months of the
current financial year that a very
slight fall in goods traffic has taken
place ag compared to the correspond-
ing six months of the preceding
year.

(b) Yes, Sir.

(c) Diversion of some traffic parti-
cularly in high-rated commodities
from rail to road has been taking
place in recent years in this coun-
try as in other countries, mostly due
to certain inherent advantages of
road transport and the rating struc.
ture of the Railways.

The question of evolving a suitable
long-term national transportation
policy and the best mechanism for
achieving rail-road co-ordination is
already under expert examination by
a high-level committee on Transport
Policy and Co-ordination, whose re-
commendations are awaited. Pend-
ing recommendationg of the com-
mittee and the Govermment’s deci-
sion thereon, Railways have been
mainly laying stress on improvement
in the quality of service, and the
steps taken in this direction include
introduction of “Quick Transit” ser-
vice, running of express goods ser-
vices, introduction of container ser-
vice as an experimental measure, ad-
justment of freight rates,” where
necessary, provision of integrated
rail-cum-road service through out-
agencies, city booking agencies,
street collection and delivery services
etc.

Rebate on Freight Charges

Shri Subodh Hansda:

Shri S. C. Samanta:

"7 Shri M. L. Dwivedi:
L Shrimati Savitri Nigam:

Will the Minister of Railways be
pleased to state:

*243

(a) whether it is a fact that the
Railways allow rebate on freight
<charges in respect of certain goods or
export; ’

(b) if so, whether this rebate is ap-
plicable to all exportable goods; and

(c) the monetary value of such
freight concessions allowed since their
introduction?

The Minister of State in the Minis-
try of Railways (Or. Ram ‘Subhag
Singh): (a) Yes, Sir.

(b) No, Sir. Rebate is applicable
only to certain specified exportable
goods.

(c) Monetary value of the conces-
sion allowed is available only from the
year 1960-61 onwards. It is:

Year Monetary
value of con-
cession allow-
ed

Rs.
1960-61 56,93,100
1961-62 66,97,500
1962-63 1,37,18,000
1963-64 90,69,900

Export of Iron Ore to Japam

sg4q, J Shri Vidya Charan Shukla:
‘7 Shri P. Venkatasubbaiah:

Will the Minister of Commerce be
pleased to state:

(a) whether an agreement was sign-
ed with Japan to supply two million
tons of iron ore from Kiriburu Mines
from 1964; and

(b) if so, its financial iraplications
and the extent to which it has been
executed?

The Minister of Commerce (Shri

Manubhai Shkah): (a) Yes, Sir.

(b) The prices and other terms of
rion ore to be supplied to Japan are
being negotiated according to the
Agreement. Supplieg were to start
from April this year but are now
expected to commence by September,
1965. The delay in the delivery sche-
dule has been due to the fact that the
installation of the mechanical loading
facilities at the port could not be com-
pleted in time on account of soft
ground conditions in the Port area. In
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the interim period, a contract for
supply of 3,50,000 tons of Kiriburu iron
ore has been concluded with the
Japanese Steel Mills the deliveries
against which are in progress.

Production of Cars

Shri P. C. Borooah:

Shri Sidheshwar Prasad:

Shri M, L. Jadhav:

Shrimati Jyotsna Chanda:
| Shri Dinen Bhattacharya:

Dr. Ranen Sen:

D:-. Saradish Roy:

*245.

Will the Minister of Industry and
Supply be pleased to refer to the
reply given to Starredq Question No.
267 on the 18th September, 1964 and
state:

(a) the steps since taken to reduce
the prices of cars and increase their
production in the country; and

(b) whether a decision has since
been taken to revive the Small Car
Project of Implementation under
the Fourth Five Year Plan?

The Depaty Minister in the Minis-
try of Industry ang Supply (Shri
Bibudhendra Misra): (a) As stated
in the reply to Starred Question
No. 267 on 18-9-1864, the rnain possi-
bility of achieving substantial econo-
mies in the production of cars is to
maximise the scale of production.
With this end in view, Government
put the following alternative propo-
sals before the three car manufactu-
ers:

(i) The existing car manufactur-
ing facilities may be inte-
grated into a common unit to
produce one or at the most
two makes of cars making
rational use of existing faci-
lities and undertaking ex-
pansion in the most economic
manner.

(ii) One of the existing manufac-
turers may be selecteq for
substantial expansion, the
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selection being made on a
competitive basis with refer-
ence mainly to requirements
and arrangements for for-
eign exchange and assurance
in regard to price reduction.

The response from the manufacturers
to the above-mentioned alternatives
has not been encouraging. Two of
the manufacturers stated that even
if their capacity was stepped up to
50,000 cars per annum, the reduction
in price from the current level would
not be more than about Rs. 750.

One of the reasons for the high
prices of cars is the higher cost of
locally-purghased  ancillaries. This

matter is under investigation with a
view to taking remedial steps where
necessary.

(b) Fresh alternatives for increas-
ing the production of cars fincluding
the one regarding the revival of the
small car project are being explored.
Talks are being held with certain
Indian parties as well as some for-
eign parties in regarq to likely pro-
jects. As these talks are in early
stages, it is difficult to spell out the
details.

Tea Industry

Shri P. €. Borooah:
'MG.J Maharajkumar Vijaya

Ananda: T
Shri Ram Sewak:

{ Shri P, R, Chakraverti:

Shri P. G. Sen:

Will the Minister of Commerce be
pleased to refer to the reply given to
Unstarred Question No. 413 on the
11th September, 1964 and state:

(a) whether the Tea Finance Com-
mittee, appointed by the Union Gov-
ernment, has recommended that the
industry needs assistance in two
forms—relief from taxes and develop-
ment funds from external sources;

(b) how far these two-fold aid pro-
grammes have been worked out; and
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(c) the estimated capital outlay re-
quired by the industry for fulfilling
the Fourth Plan target and how it is
proposed to raise the wherewithal?

The Minister of Commerce (Shri
Manubhai Shah): (a) The Tea
Finance Committee appointed by the
Government has not yet submitted its
Report. It has, however, completed
its work and expects to submit its Re-
port to Government shortly.

(b) and (c). Do no arise.
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Loans to TISCO ang IISCO

( Maharajkumar Vijaya
*248. ! Ananda:
Shri H. C. Soy:

Will the Minister of Steel and’
Mines be pleased to refer to the ceply
given to Siarred Question No. 399 on
the 25th September, 1964 and state:

(a) whether Government have-
arrived at any decision on the propo-
sals made by the TISCO and IISCO in
regard to the realisation of loan due
from them; and

(b) if so, the nature of the decision:
taken?

The Minister of Steel and Mines:
(Bhri Samjiva Reddy): (a) and (b).
Yes, 8ir. It has since been decided to
refer the matter to the Tariff Com-
mission for advice.

Exchange of Japanese Steel Prodacts.
for Indian Iron Ore

Shri P. R, Chakraverti: :
Shri P. C. Borooah:
| Shri Vidya Charan Shukla:
*249. { Shri Rameshwar Tantia:
| Shri Ram Sewak:
| Shri P. G. Sen:
| Shri P. Venkatasubbaiah:

Will the Minister of Commerce be:
pleased to state:

(a) whether any proposal has been
advanced by the Japanese Stee]l In--
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dustry to exchange Japanese steel pro-
ducts for Indian iron ore;

(b) if so, its outcome; and

(c) how far the scope of the memo-
randum signed in 1963 to cover the
newly opening Kiriburu Iron Mines in
Orissa, will be expanded by the pro-
posed barter deal?

The Minister of Commerce (Shri
Maxnubhai Shah): (a) Yes, Sir.

(b) The matter is being examined.

(¢) The Memorandum referred to
has no bearing on the supplies of
iron ore to the Japanese Steel Mills
from Kiriburu Mires.

Iron Ore Production

+250. Shri Vidya Charan Shukla:
Will the Minister of Steel and Mines
.be pleased to state:

(a) whether there has been any
.fall in the production of iron ore in
the country during the period from
January to June 1964 as compared to
the corresponding period in 1963;

(b) it so, the reasons therefor; and

(c) the respective percentage of
tall during the corresponding period
in the private sector and public sec-
tor iron ore mines?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) Yes, Sir.
. There was a fall of 373,516 tonnes in
the production of iron ore during
January—June, 1964 compared with
-the production in the corresponding
period of 1963.

(b) The fall in production was due
to various factors, such as (i) accu-~
mulation of stocks due to smaller off-
take by the steel plants; (ii) stoppage
of production due to break-down of
machinery; (iii) curtailment of pro-
duction by some small mine owners
ang (iv) increase in “the proportion
of fines” to lump ore in some mining
areas and the consequent high per-
.centage of wastage at the crushing
-plants.

NOVEMBER 27, 1964

Written Answers 2086

(c? The fall of production in the
public sector mines was about 7.7 per
cent. and in the private sector mines
about 2 per cent.

Indo-Ceylon Tea Commission

( Shri P. C. Borooah:

J Shri P. R. Chakraverti:
*251. | Shri Bishwa Nath Roy:

Y Shri Surendra Pal Singh:

| Shrimati Renuka Barkataki:

_ Shri Sham Lal Saraf:

Will the Minister of Commerce be
pleased to state:

(a) whether it was decided at a
meeting between him and the
Ceylon’s Minister for Internal and
External Trade and Supply during
the latter’s recent visit to New Delhi
to set up a joint Indo-Ceylon Tea
Commission;

(b) if so, the precise constitution
and functions of the envisaged Com-
mission; and

(c) the steps since taken in persu-

ance of that decision?

The Minister of Commerce (Shri
Manubhai Shah): (a) to (c). It has
been tentatively agreed that a Joint
Commission of the officers of the Gov-
ernment of India and the Government
of Ceylon should be set up for taking
such measures ag may be appropriate
for the development of tea sales of
the two countries and for formulat-
ing promotion campaigns in the diffe-
rent regions of the world. Formal
acceptance of the Government of
Ceylon is awaited.

Railway Line from Sitamarhi to
Sonbarsa

553. Shrimati Ramdulari Sinha: Will
the Minister of Railways be pleased
to state:

(a) whether the question of opening
a railway line from Sitamarhi to
Sonbarsa on North Eastern Railway
was examined at any stage; and
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(b) if so, the result thereof?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
{a) Yes.

(b) Preliminary engineering and
traffic surveys for this 19.32 miles long
M.G. line were carried out in 1948, and
the line was found to be unremune-
rative. In 1955, estimate of cost was
revised and it came to Rs. 66.99 iakhs.
The present day cost of the line will
be much more, and the line still more
unremunerative. In view of its unre-
munerativeness, the line was not in-
cluded for construction in any of the
Railway’s Five Year Plans. There is
already an al] weather road from
Sitamarhi to Sonbarsa via Jogbani.

Iron ore Mining at Bailadila

55¢4. Shri Vidya Charan Shukla: Will
the Minister of Steel and Mines be
pleased to state:

(a) the tonnes of iron ore expected
to be mined in the next five years
from Bailadila region of Madhya Pra-
desh;

(b) how many tonnes have already
been raised from this region; and

(c) the total value of the ore al-
ready raised from Bailadila region?

The Minister of Steel anq Mines
(Shri Sanjiva Reddy): (a) There
are 14 distinct deposits of iron ore in
the Baiiadila range of hills in Madhya
Pradesh. At present, the National
Mineral Development Corporation is
developing deposit No. 14 for the pro-
duction of 4 million tons (4.064 mil-
lion metric tonnes) of sized ore for
export to Japan which would necessi-
‘tate mining of 5.5 million tons (5.588
million metric tonnes) of run of mine
ore. The mine is expected to be com-
missioned by the end of 1966.

It is alsp proposed to develop a
mine based on another deposit in
Bailadila area for the production of
2 to 4 million tons of iron ore,

(b) and (c). No ore has been rais-
ed, as mining from deposit No. 14 has
not yet started.

Industrial Cooperatives in Andhra
Pradesh

555. Shri D. B. Raju: Will the
Minister of Industry and Supply be
pleased to state:

(a) the number of industrial co-
operatives working in Andhra Pra-
desh at present; and

(b) the nature of work done by
them?

The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra): (a) As on 3lst
March, 1964 there were 3,837 societies
in Andhra Pradesh.

(b) These societies are engaged in
the various activities in respect of the
following industries:—

(1) Handloom.

(2) Khadi & Village Industries.
(3) Coir.

(4) Small Scale Industries,

(5) Palm-gur.

(6) Neera.

(7) Handicrafts,

T.T.Es on S. Railway

556. Shri D. B. Raju: Will the Minis-
ter of Railways be pleased to state:

(a) the number of additional Tra-
velling Ticket Examiners appoint;:d
during 1963-64 by the Southern Rail-
way; and

(b) the amount actually collgcted
by those Travelling Ticket Examiners
during the same period as penalty
from the passengers who were tra-
velling without tickets?

is-
The Minister of State im the Min
of Railways (Dr. Ram Subhag

Singh): (a) 28



2089 Written Answers

(b) Nil; these Travelling Ticket
Examiners are not employed for the
purpose of Ticket Checking work but
have been provided mainly as a ‘pas-
senger amenity’ for manning long dis-
tance and sleeper coaches where
there is very little scope for ticketless
travel.

Kiriburu Iron Ore Project

( Shri Murli Manohar:

| Shri Ram Harkh Yadav:
55% 3 Shri Y. S. Chaudhary:

1Shri Vishwa Nath Pandey:

Will the Minister of
Mines be pleased to state:

Steel and

(a) whether the iron ore project at
Kiriburu, South-east of Rourela has
been inaugurateq recently;

(b) if so, the future prospects of
the project;

(c) whether any foreign capital
enterprise is involved in the project;
and

(d) if so, the terms of the contract
and the contribution of India there-
in?

The Minister of Steel ang Mines
(Shri Sanjiva Reddy): (a) Yes, Sir.
The project was inaugurated on
12-11-1964 by the Vice-President ot
[ndia.

(b) The Kiriburu Iron Ore Project
has been developed for an annual
production of two million tons of
sized ore for export to Japan. Ex-
ports at thig rate are now expected
to commence by the middle of 1865.
Arrangements have been made to ex-
port 3,50,000 tons of Kiriburu: ore
through Vishakhapatnam port in .the
meanwhile availing of the existing
facilities there; 40,000 tons of ore have
been shipped so far out of this quan-
tity. Tt is also proposed to utilise
Kiriburu ore for the Bokaro Steel
Plant.

(¢) No foreign capital participation
is involved in the project.
(d) Does not arise.
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Bus-Train Collision on N.E. Railway

558 f Shri Vishwa Nath Pandey:
* 7 Shri Ram Harkh Yadav:

Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that there
Was a bus-train collision at a level
crossing gate between Pachrukhi and
Siwan railway stations on Chapra-
Bhatnj main line section of the N.E.
Railway on the night of the 29th
October, 1964;

(b) if so, the losg of life involved
therein; ang

(c) whether any cash compensa-

tion was paid to the injured passen-
gers?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) Yes.

(b) Ag a result of this accident
three persons were hurt grievously,
two of whom succumbed to their in-
juries. In addition, 8 persons receiy-
ed minor injuries.

(c) Ex-gratia payment of Rs. 400/
has been made to the widow of one
deceased and Rs, 50/- to one who re-
ceived minor injuries. The amounts
offered in the other cases were not
accepted.

One claim hag just been received’
from the widow of one of the
deceased.

Japanese Trage Team

559, Shri Ram Harkh Yadav: Will
the Minister of Commerce be pleased
to state:

(a) whether it is a fact that a J apa-
nese Trade Team has arrived in India;
and

(b) if so, the main mission of the
Team?

The Minister of Commerce (8hri

Manubhai Shah): (a) and (b). Yes,
Sir. A Japancse Steel Mission came
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to India to attend the inaugura] cere-
mony of Kiriburu Iron Ore Mining
Project on the 12th November, 1964.
This Mission also visited Delhi and
had preliminary discussions with the
Government of India on various mat-
ters connected with the annual sup-
ply of two million tong of iron ore
to Japan under the Kiriburu Project.

Mandi Rock Salt

560. Shri Hem Raj: Will the
Minister of Industry and Supply be
pleased to state:

(a) the quantity of Mandi Rock
salt allocated to different States
(State-wise) during 1962-63, 1963-64
and 1964-65 so far; and

(b) the quantity that was actually
supplied during the same period?

The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra): (a) and (b).
The information required is given in
the statement below:—

1962 1963 1964
(January to October
—Name of State Allocation Issue Allocation Issue Allocation Issue
(In tonnes) (In tonnes) (In tonnes)

1. Himachal Pradesh 2,294 1,841 2,240 1,700 1,800 1,235
2. Panjab 1,120 945 1,795 1,363 1,500 672
3. Jammu & Kashmir 746 725 747 665 600 38s
4. Uttar Pradesh 37 37 37 37 40 9

s. Miscellaneous 149 125 149 109 150 114

Optical Factory in Lucknow

561. Shri Ram Harkh Yadav: Will
the Minister of Industry and Supply
be pleased to state:

(a) whether Government have ap-
proved the project for setting up an
optical factory in Lucknow in the
public sector;

(b) if so, whether the project is
going to be started in collaboration
-with some foreign firm; and

(c) if so, the details of the agree-
ment and the contribution of the
Central Government in the project?

The Deputy Minister in the Minis-

try of Industry and Supply (Shri
Bibudhendra Misra): (a) Yes Sir.
Conditional letter of approval has
been issued.

(b) Yes, Sir.

(c) A copy of the Collaboration

-agreement is awaited. The Central

Government are not making any con-
tribution to the project.

Steel Materials from Abroad for
Railways

f Shri Ram Harkh Yadav:

sez. 7\ Shri Marli Manchar:

Will the Minister of Railways beé
pleased to state:

(a) whether Government propose to
purchase large quantities of steel
materials for the use of Indian Rail-
ways from foreign Agencies;

(b) i so, its approximate quantity
and its cost; and

(e) the reasons for the purchase of
the same from foreign $ources?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) and (b). During the second-hal
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of 1964-65, it is proposed to purchase
about 70,000 Metric Tons of Steel (ap-
proximate cost Rs. 4.3 crores) from
abroad which represents only a small
proportion of the total requirements
of Indian Railways for this period.

(c) Due to the materials not being
available indigenously in some cases
and due to the indigenous capacity
not being adequate for others.

Railway Doctors

( Dr. S, K. Saha:
563. < Shri Sudhansu Das:
 Shri G. K, Singha:

Will the Minister of Railways be
pleased to state:

(a) whether there are disparities
regarding pay scale, promotion and
official designation as gazetted and
non-gazetted officers at the time of
appointment of Doctors on Railways
and those under the Central Govern-
ment; and

(b) if so, what are the disparities
and the steps Government are taking
to remove such disparities?

The Minister of State in the Minis-
try of Railways (Dr Ram Subhag
Singh): (a) and (b). Both on the
Civil side and on the Railways, Doc-
tors are recruited initially as Assist-
ant Surgeans. While on the Civil
side, they are in Class II and allot-
%ed the scale of Rs. 325—25—500—30—
$90—EB—30—800 plus non-practising
allowance at the rate of 25 per cent
of the pay subject to a minimum of
Rs, 150 and a maximum of Rs. 400, on
the Railways they are recruited in
Class III and allotted the scale of
Rs. 335—20—475—25-—575—EB—25—
850 plus restricted non-practising al-
dowance at the rate of 20 per cent of
the pay subject to a minimum of
Rs. 125. These Assistant Surgeong on
the Civil side get further promotion to
the extent of 33.1/3 per cent of the
posts in Class I and the remaining
66.2[3 per cent of Class I posts are
fllled by direct recruitment. On the
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Railways, these Assistant Surgeons
are given honorary gazetted status on
completion of 5 years service and are
eligible for further promotion as:
Assistant Medical Officers Clasg IL
These Assistant Medical Officers can
seek further promotion to the extent
of 33.13 per cent of the posts of
Class I District Medical Officers and
the remaining 66.2|]3 per cent of posts
of District Medical Officers are filled
by direct recruitment. The dispari-
ties obtaining between the Civil and
the Railway Medical Departments are
due to the entirely different circum-
stances obtaining on the Railways
where, to quote an example, it is
not possible to prohibit private prac-
tice completely as has been done on

the Civil side. The Railways being
the biggest employer there is an un-

usually large number of Doctors in

service on the Railways and, there-

fore, it will not be possible to have
the whole lot of them in the gazetted
cadre. The Jagannadha Das Pay
Commission went into this question

and have accepted the position of

Doctors as obtaining on the Railways

and have commented that Railways

happen to be the biggest employer of

medical staff under the Central Gov-

ernment. It is, therefore, not practi-

cable to adopt the practices with re-

gard to recruitment, promotion etc

obtaining on the Civil side on the.
Railways.

Qil as substitute for Coal

( Shri R, G. Dubey:
564 Shri Yashpa] Singh:
* ) Shri Rameshwar Tantia:
| Shri D. D. Puri:

Will the Minister of Steel and
Mines be pleased to state:

(a) whether it is a fact that the
World Bank Study Team has express-
ed the opinion that oil would be more
economical than coal over large
tracts in India; and

(b) if so, Government's reaction.
thereto?
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The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) After
making certain assumptions with re-
gard to the return on capital as well
as the cost to the economy in respect
of imported products, the World Bank
Study Team has estimated that the
substitution of fue] oil for coal moved
over long distances to southern and
western India would, in terms of
‘real’ cost to the economy, produce
measurable savings.

(b) The report and recommenda-
tions of the Study Team are present-
ly under the consideration of Gov-
ernment.

Taj Express

( Shri Surendra Pal Singh:
565, Shri R. G. Dubey:
Shri Yaghpal Singh:

Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that the new
Taj Express train now makeg regular
journeys between Delhi and Agra;
and

(b) if so, whether the experiment
of introducing this new luxury train
has proved a success in all respects?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) Yes,

(b) The Taj Expresses have been
introduced with effect from 1st Octo-
ber, 1964. From the occupation of
the accommodation provided in these
trains, it is observed that the trains
are fairly well patronised.

Motor Coaches at the Integral Coach
Factory

566, shri D, C. Sharma: Will the
Minister of Railways be pleased to
StatE:

(a) whether it is proposed to build
25 KW AC motor coaches on a re-
gular production basis at the Integral
Coach Factory, at Perambur, Madras;
and

(b) if so, the details of the propo-
sal and the progress made in this
regard?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) Yes, Sir.

(b) A statement is laid on the Table
of the House, [Placed in Library.
See No. LT-3482/64].

Surplus Staff of Steel Controller’s.
Office

f Shri S. M. Banerjee:
* 7\ Shri Daji:

Will the Minister of Steel and
Mines be pleased to state:

(a) whether the surplus staff of
the office of the Iron and Steel Con-
troller, Calcutta have been provided
with equivalent alternative employ-
ment:

(b) if so, the number of those who
have been declared surpius;

(c) the number of those to whom
alternative employment was offered;
and

(d) the number of those who stil}
remain to be absorbed?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) to (d). It
is estimated that about 200 persons in
various categories will be surplus in
the office of the Iron and Steel Con-
troller, Calcutta upto the middle of
next year. A systematic study of tha
requirements of staff for this office
has been taken in hand. The exact
number of persons who will be ren-
dered surplus will become known on
receipt of the results of this study.

So far 65 persons have actually
been released, All of them have:
been found alternative employment.

Pig Iron Quotas
( Shri S. M. Banerjee:
568. { Shri Daji:
(_ Shri Yashpal Singh:
Will the Minister of Steel and’
Mines be pleased to state:

(a) whether it is a fact that many
small units in U.P. and other States

567
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are not getting their quota of pig
iron because of inadequate supply
from Centre to the States;

(b) the yearly demand of pig iron
of UP, and West Bengal; and

(c) the extent to which the demand
has been met in 19647

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) Many small
units in Uttar Pradesh and other
States are not getting their full re-
quirements of foundry grade pig iron
because the total requirementside-
mands exceed the present availability.
It is, therefore, possible to meet only
a part of the requirements of all
foundries, whether big or small. The
foundries, however, also use cast iron
scrap over which there is no control.

(b) and (c). The demand received
from the States of UP., and West
Bengal for the year 1964-65 for the
foundries with which they are con-
cerned were:

U.P.—305,000 Tonnes,

West Bengal—196,000 Tonnes.

In the absence of any uniform basis
on which the capacities, and there-
fore the requirements, of these found-
ries could be determined, the alloca-
tion of available supplies to the States
is determined pro Tatq on the basis
of the past despatches of foundry
grade iron to the State foundries, and
not on the basis of the demands re-
ceived. The ceilings allotted during
1964-65 to U.P. and West Bengal for
supply are:

U.P.—33,850 Tonnes.
West Bengal—56,790 Tonnes,

An ad-hoc allocation of 5000 tonnes
of mixed off-grade iron has also been
made to Uttar Pradesh
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Committees in Ministry of Commerce

571. Shri Daljit Singh: Will the
Minister of Commerce be pleased to
state:

(a) the total number of Committees
and Sub-Committees which are func-
tioning in his Ministry; and

(b) the total number of members
on these Committees?

The Minister of Commerce (Shri
Manubhaj Shah): (a) About 18 Com-
mittees (This is not comprehensive
but only tentative containing most of
the Committees),

(b) about 292.

Committees in Ministry of Steel and
Mines

572. Shri Daljit Singh: Will the
Minister of Steel and Mines be pleas-
ed to state:

(a) the total number of Commit-
tees and Sub-Committees which are
functioning in his Ministry; and

(b) the total number of members
on these Committees?

The Minister of Steel and Mines
«Shri Sanjiva Reddy): (a) 30.

(b) 560,
Staff of Steel Controller’s QOffice

593 Shri §, M. Banerjee: Will the
Minister of Steel and Mines be pleas-
ed to state:

(a) whether it is a fact that the
surplus staff of Chief Controller of
Iron and Steel, Calcutta, who have
been absorbed in Income-tax Depart-
ment in Calcutta have not been given
seniority, continuity of service and
protection of pay;

(b) if so, the reason therefor; and

(c) the steps taken by Government
1o rectify such injustice?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) 'to (c).
‘The surplus staff of the office of the
Iron and Steel Controller, Calcutta
have been released for employment

1603 (Ai) LSD-3.

in the office of the Commissioner of
Income Tax, West Bengal in such a
manner that there is no break in ser-
vice. The question of’ protectxon of
previous pay is under examination.
Normally prevjous service in ope es-
tabhshment will not copnt for pur-
poses of se-mOnty when a Govern-
ment servant is retrenched and ap-
pointed te another establishment.

Price of Copper

574. Shri Heda: Will the Minister
of Steel and Mines be pleased to
state:

(a) whether there has been any in-
crease in the price of copper during
the last three months;

(b) the measures taken to maintain
the supply of copper to the Industries
particularly small scale Industries
utilising copper; and

(c) whether any preference is given
to the export-based industries?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) Yes, Sir.
The price of Copper in the interna-
tional market has increased con-
siderably,

(b) In spite of the difficult situa-
tion regarding foreign exchange, the
allocation of foreign exchange for the
import of copper has not been reduc-
ed. The rise in the world price of
copper will necessarily affect the
quantity of copper which can be made
available to industries ‘using copper.
Care has however been taken to en-
sure equitabe distribution of avail-
able supplies to consumers both in
the large and smal] scale. The needs
£ units in the small scale sector in
pgu‘tlcular have been speclal]y kept
in view

Efforts are also being made to
obtain additional foreign exchange to
ﬁf coppér on account of the increase
in world price.

The price and distribution of copper
are controlled under the Non-Ferrous
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Metals Contro] Order 1958 (as amend-

ed)—an order issued under the
Bssential Commodities Act.

(c) Yes, Sir. Such industries are
eligible for allocation of foreign ex-
change for the import of copper under
the Export Promotion Scheme.

Halt on Bhagalpur-Mandar Hill
Rallway Line

575. Shri Bhagwat Jha Azad: Will
the Minister of Railways be pleased
to state:

(a) when the decision to have a
halt station at’ Sanjha on Bhagalpur-
Mandar Hill Railway line (E, Rly.)
Wwas taken; and

(b) whether any contractor for
selling tickets has been appointed?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) In May, 1963

(b) All formalities for opening the
halt - have been completed, but deci-
sion about the name of the halt is
awaited from the Government of
Bihar. A suitable contractor will be
appointed after the name of the halt
hag been finalised.

Patents Bill

( Shri Yashpal Singh:
516, iMthjkuma; Vijaya
) { Ananda:

Will the Minister of Industry and
Supply be pleased to state:

(a) whether the draft of the
Patents Bill has been finalised; and

(b) if so, when the Bill is likely to
be brought forward?

The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra): (a) and (b). The
Patentg Bill is being finalised and is
likely to be introduced during the
current Session of the Lok Sabha.
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Railway Intermediate Colleges

578, Shri S. M. Banerjee: Will the
Minister of Railways be pleased to
refer to the reply given to Unstarred
Question No. 1035 on the 3rd Decem-
ber, 1963 and state:

(a) whether it is a fact that the
post-graduate teachers teaching IX
and X Classes in Railway Inter-
mediate Colleges are not getting the
same grade i.e. Rs. 200—400 as the
Post-graduate teachers teaching IX
and X classes in Railway Higher
Secondary Schools;

(b) if so, whether the Railway
Board has issued any order for re-
moving this disparity amongst the
above-mentioned similar teachers; and

(e) if not, the reasons therefor?

The Minister of State in the Minis-
try of Railways (Dr, Ram Subhag
Singh): (a) to (¢). The highest scale
for a teacher in a Railway High School
is Rs. 120—300(PS)|170—380(AS) and
this hag been allotted to teachers who
teach IX and X classes in the High
School Section of the Railway Inter-
mediate College. The teachers who
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teach Clasg XI of the College Wing
of Intermediate College i.e. 1lst year
of the College get the scale of Rs, 250—
530 (with an initial start of Rs. 280).
The highest scale for teachers in
Higher Secondary School is Rs. 200—
400(PS)|250—470(AS) and this has
been allotted to teachers who teach
Class XI also in Higher Secondary
Schools on Railways.

Manufacture of Jeeps in Kenya

J Shri Warior:
579. 3 Shri Daji:

Will the Minister of Industry and
Supply be pleased to state:

(a) whether permission has been
given to an Indian firm to manufac-
ture four-wheel-drive jeeps in Kenya;
and

(b) if so the details of the scheme?

The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra): (a) No, Sir.

(b) Does not arise.
Seniority of Railway Staft

580, Shri S, N. Chaturvedi: Will the
Minister of Railways be pleased to
state:

(a) whether seniority of the rail-
way staff is determineq according to
the length of service or date of pro-
motion to a higher grade;

(b) whether it is a fact that the
senjority list of Claims Tracers
(Northern Railway) has been fre-
quently revised and those who were
at the bottom of January 1960 list
have superseded their seniors and
climbed to the top in the seniority
list jssued in March, 1962; and

(c) if so, the reasons for such fre-
quent alterations in the geniority of
Claims Tracers?

The Minister of State in the Minis-
try of Railways (Dr, Ram Subhag
Singh): (a) Normally, the date of

promotion to higher grade, maintain-
ing inter-se seniority in the next
lower grade,

(b) Provisional seniority lists are
first circulated inviting objections and
subsequently final lists are issued. No
seniority lists were issued in January
1960 and March 1962 but on other
dates.

(c) Alterations were due to time
taken by the Railway administration
in finalising the procedure for deter-
mining-seniority of Claims Tracers
drawn from different groups,

Some of the affected staff have filed
a writ Petition in a court of Law and
the case is sub-judice.

Travel facilities for Exporters

581. Maharajkumar Vijaya Ananda:
Will the Minister of Commercé be
pleased to state:

(a) whether Government have fina-
lised any schemes to remove the diffi-
culties experienced by the business-
men and exporters to travel abroad
for exploring export markets;

(b) if so, the details thereof; and

(c) the opportunities provided to
them to participate in trade fairs and
exhibitions abroad?

The Minister of Commerce (Shri
Manubhai Shah): (a) angd (b), Gov-
ernment have the following schemes
to help the exporters to travel abroad
for exploring exports markets:—

(i) The Reserve Bank of India are
prepared to consider placing at
the disposa] of each Export
House recognized by the Gov-
ernment of India, on the receipt
of an application from them, a
specific sum of foreign exchange
whereby the representatives
might undertake business
travels abroad connected with
exports without having to apply
to the Reserve Bank for prior
approval on every occasion.

(ii) The above facility was also ex-
tended to all business houses
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whose average annua] export
over the past two or three years
is not less than Rs. 20 lacs,

{(iii) In the case of businessmen not
falling under the above cate-
gories, the Reserve Bank consi-
der request for release of
foreign exchange according to
the normal procedure, Suitable
cases are recommended to the
Reserve Bank of India.

(c) The following facilities are
provided tp the parties who take part
in exhlbltlons fairs in foreign coun-
tries which are organized by or parti-
clpated by the Government of India:

(i) The cost of transportation of the
exhibits from a port in India to
the point of destination, and on
their return upto the Indian
port, are borne by the Govern-
ment of India,

(ii) Organizational expenses for the
running gnd management of
the Indian Pavilion, Publicity
and other connected expendi-
ture abroad are borne by the
Government of India.

(iii) The trade enquiries which are
received during the fairs and
exhibitions from foreign buyers
organization are promptly pass-
ed on to the Indian participants
for effective trade negotiations.

(iv) Participating firms who .are
desiroug of sending their re-
presentatives to visit fairs!
exhibitions at their own cost to
negotiate and book business on
the spot are recommended
release of foreign exchange for
such visits for a reasonable
period of time.

In addition release of foreign ex-
change is recommended in favour of
businessmen who take part in exhibi-
tions|fairs in which Government of
India are not directly participating.
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Fxport of Documentary Films

582. Maharajkumar Vijaya Ananda:
Will the Minister of Commerce be
pleased to state: ’

(a) whether Government have
examineq the scope for the export of
documentary films abroad, particulary
for use in televisiong and commercial
circuits; and

(b) the facilities given hy Govern-

ment to the Motion Pictures Export
Corporation in this field?
The Minister of Commerce (Shri

Manubhai Shah): (a) Yes, Sir, Prints
of docunmentary films are exported to
foreign countries for commercia]l and
non-commercial exploitation.

(b) The Fiims Division of the Minis-
try of Information anq Broadcasting
has entered into an agreement with
the Indian Motion Pictures Export
Corporation Ltd., for commercial ex-
ploitation in Cinema and T.V. abroad
of films produced by Films Division
and approved as suitable for gxhxbx-
tion in foreign countries, on the basis
of shawing of proceeds at 50:50 basis.
(Five documentaries have already
been made available by the Films
D1v1sum tq this Corporatxon for
theatrical and television exploxtatlon
in foreign countries),

Exports to USA,

583. Maharajkumar Vijaya Apanda:
Will th> Minister of Commerce be
pleased to state:

(a) the steps being taken to ac-
celerate the export of rayon, tissue
brocade, velvet, art bangles, spec-
tacle frames and terrazgo tiles to
U.S.A which are in great demand in
that country; and

(b) the export earning from the
above items since January to Septem-
ber, 1964?

The Minister of Commerce (Shri
Manubhai Shah): (a) Schemes pro-
viding for export assistance to rayon,
tissue brocades, silk fabrics, art
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bangles and spectacle frames are
already under operation, These goods
were dlso prominently displayed in
the ‘New York Worlq Trade Fair’.
Recently a study tcam visited U.S.A.
to explore possibilities of export of
bangles.

(b) A statement showing figures of
exports of these items or closely cor-
responding items to U.S.A. during
January tc August, 1964 (the latest
month for which figures are available)
is laid on the Table of the House.
[Placed in Library. See No. LT-3484/
64]. Figures for all the items are not
available a5 these items are not
exactly comparable with those adopt-
ed in the Indian Trade Classification.

Production of Salt

584, Shri Jeha: Will the Minister
of Industry and Supply be pleased to
state:

(a) the total quantity of salt being
produced in the country at present;

(b) the quantity of salt produced
annually from sea water; and

(¢) whether it differs in quality or
in price of production from the salt
produced from sources other than sea
water?

The Deputy Minister ih the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra): (a) About 45
lakh tonnes.

(b) About 30 lakh tonnes,

(c) Generally, the quality of salt
produced from sea brine and that pro-
duced from sub-soil or lake brine is
ithe same. While sea salt and sub-
soil salt may contain chemical impuri-
ties like magnesiumm and calcium
salts. lake sall containg only sodium
sulphate impurities. The sodium
chloride content of the three varieties
of salt varies from about 95 to 98 per
cent; all these varieties of salt are fit
for human consumption, Rock salt
produced at Mandi in Himachal Pra-
desh is, however. poor in quality; but
the annual production at this source

ig limited and does not exceed 4,00
tonnes. The cost of production of gea
salt is generally less than that pro-
duced from othe; sources. In some
cases, however, the cost of production
of marine salt is high due to prevaii-
ing labour conditions,

HM.T, Factory in M.P.

( Shri Vidya Charan Shukla:
| Shri Uikey:
Shri Chandak:
Shri Bakliwal:
585. { Shri Hukam Chand
| Kachhavaiya:
| Shri Wadiwa:
| Shii Sutya Prasad:
Shri 3. P. Jyotishi:
t Shrl R, S. Tiwary:

Will the Minister of Industry and
Supply be pleased to state:

_(a)  whether Government of
Madhya Pradesh have requested for
the establishment of a Unit of Hindu-
stan Machine Tools Factory in the
State;

(b) if so, whéther the request has
been accepted; and

(c) if not, the present position of
the case?

The Deputy Minister in the Minis-
try of Inddstry and Supply (Shri
Bibudhendra Misra): (a) to (¢). A
number of requests had been received
from the Governmermt of Madhya Pra-
desh, for location of one of the new
machine tool units of the Hindustan
Machine Tools Ltd. in that State.
The Government »>f Madhya Pradesh
have been informed that of the 5 new
units proposed to be gset up by
HM.TL. during the Fourth Plan
period, three will be by way of ex-
pansion of the existing units gt Pin-
jore (Punjab), Kalamassery (Kerala)
and Sanatnagar (Hyderabad). The
fourth unit will be set up some time
in 1969-70, It would. therefore, be
premature to consider the question of
its location at the present time.

Police Dogs

486. Shrimati Ramdulari Sinha: Wil
the Minister of Railways be pleased to
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state the extent the police dogs ha\fe
been helpful to the Railways in
detecting the crimes?

The Minister of State in the Minis-
try of Railways (Dr, Ram Subhag
Singh): The Hon. Member has pro-
bably the Railway Protection Force
dogs in view. Railway Protection
Force Dog Squads are in use on the
Northern, North Eastern, Central,
South Eastern, Southern and Western
Railways. In the Eastern and North-
east Frontier Railways the dogs are
presently under training,

Railway Protection Force Police’
dogs are used both for prevention and
detection of crime. Op the 6 Rail-
ways, the dogs were used successfully
in the detection of cases on 39 occa-
sions during the current year up-to-
date, On 6 occasions, the Civil Police
vequisitioned the services of the Rail-
way Protection Force dogs for detec-
tion of their cases. Besides these,
they are utilizeq for regular patrol-
ling of big yards and workshops, ~

Accident near Agra

587. Shri D, C. Sharma: Will the
Minister of Railways be pleased to
state:

(a) whether the engine and some
wagons of a goods train capsi on
the 20th October, 1964 on the side
line of the Gher Railway Station on
the Agra-Gwalior section of the Cen-
tral Railway; and

(b) if so, the cause of the accident
and the action taken in the matter?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) Yes,

(b) The accident was enquired into
by a Committee of Railway Officers
and their report is under scrutiny.

Safety Cap Lamps for Miners

588, Shri Eswara Reddy: Will the
Minister of Steel and Mines be pleas-
ed to gstate:

(a) ‘whether it is a fact that the
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Joint Working Committee of the
Indian Mining Association, Indian
Mining Federation and Indian Col-
liery Owners Association have asked
for an increase in the price of coal
for implementing the instructions
issued by the Chief Inspector of Mines
that the Miners should be provided
with safety cap lamps by the 31st
December, 1964; and

(b) if so, the nature of decision
arrived at?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) and (b).
Yes, Sir. During the last two years
several representations in this behalf
were received from the industry—but
they were told that the introduction
of electric cap lamps was necessary
if the mines were to continue operat-
ing—and that no price increase was
calleq for. In order to give time to
the industry to implement this
decision, the introduction of electric
cap lamps was allowed to be done in
stages, A fresh representation on this
subject has been received recently
from the industry and is under
examination.

Barium Chemicalg Factory

589, Shri Eswara Reddy: Will the
Minister of Industry and Supply be
pleased to refer to the reply given to
Unstarred Question No. 952 on the
6th March, 1964, and state:

(a) the reasons for the delay in
commissioning the Barium Chemicals
Factory, Ramavaram; and

(b) the action Government propose
to take in the matter?

The Deputy Minister in the Ministry
of Industry and Supply (Shri Bibud-
hendra Misra): (a) It has been
reported that the delay in commis-
sioning the factory is due to certain
defects noticed in the rotary furnance
during trial runs of the plant on the
first stage of the production pro-
gramme in June, 1964.

(b) It is understood that steps are
being taken by the party, through
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their technical consultants, to obtain
‘the services of a reputed UK, firm in
the line of manufacture of chemicals,
for the rectification of the defects in
their plant. Government do not pro-
pose to take any action in the matter
-at this stage,

Export of Plastic Bangles

590 J Shri Umanath:~
7\ Shri P, Kunhan:

Will the Minister of Commerce be
pleased to state:

(a) whether it is proposed to set up
a Corporation to promote the export
of plastic bangles; and

(b) if so, the scope and the details
‘of the proposed Corporation?

The Minister of Commerce
Manubbai Shah): (a) Yes, Sir,

(b) The scope and details of the
proposed Corporation are being work-
ed out by the Plastics and Linoleum
Export Promotion Council in consul-
tation with the Bangles Industry.

(Shri

Construction of Over Bridges

591 S Shri P, Kunhan:
"\ Shri Nambiar:

‘Will the Minister of Railways be
pleased to state:

(a) the number of railway over-
bridges whose construction work was
undertaken during 1963-64;

(b) whether the railway overbridge
at Parli on Southern Railway was
earmarked for construction during
this period; and

(c) if not, the reasons therefor?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) Construction of 34 road over/un-
der bridges were undertaken during
1963-64.

(b) and (c). No, Sir. The scheme
for a road overbridge was originally

sponsored by the State Government
only during 1964-65 but has since been
deferred by them till 1965-66 due to
paucity of funds,

Small Scale Industries in Kerala

f Shri P. Kunhan:
\ Shri Nambiar:

Will the Minister of Industry and
Supply be pleased to state:

592.

(a) the amount of loan sanctioned
to Kerala for the development of
small scale industries during 1961-62,
1962-63, and 1963-64; and

(b) the classification of these loans
according to different industries?

The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra):

(a) 1961-62—Rs, 8.87 lakhs.

1962-63—Rs. 14.52 lakhs.
1963-64—Rs. 20.73 lakhs.

(b) Central loan assistance to State
Governmentg is given in bulk under
the various development heads and
not for different industries. The re-
quired information will be available
only with the State Government.

Indian Coal

593. Shri Rameshwar Tamtia: Will
the Minister of Steel and Mines be
pleased to state the results of experi-
ments carried out at the Central Fuel
Research Institute in blendability of
Indian coals with imported coking
coal for metallurgical purposes?

The Minister of Steel ang Mines
(Shri Sanjiva Reddy): The CFR.I
has obtained samples of Australian

coals with a view to testing their suit-
ability for blending with Indian coals.
The tests carried out by the CF.R.IL
have revealed that the only Indian
coals which can be blended satisfac«
torily with Australian coals are coals
from Kanhan Valley, but the Kanhan
Valley coalg blended in the same pro-
portion with good quality Indian cok-
ing coals will produce the same re=
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sp}tg as will be obtained if the Aus-
tralian coals are used for blending.

Body found in a Railway Wagon

( Shri P. R, Chakraverti:
594. { Shri P. C. Borooah:
Shri Yashpal Singh:

Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that the
body of a middle-ageéd man was found
in a railway wagon at the Sadar Bazar
R?’allway Station on the 27th October,
1964;

(b) if so, the circumstances leading
to hig death; and

(€) whéther any action has been
taken apainst the Railway doctor who
refused to give him medical aid?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) Yes.

(b) According to the post mortem
examination report. the death was due
to natural causes i.e. Anasarca. The
man apparently a beggar, was found
lyinng on the platform. He appeared
to be suffering from some chronic ail-
ment. The Railway Doctor who was
called for attended on him. Owing to
non-availability of Ambulance car
from the civil hospital. the deceased
could not be shifted despite best
efforts.

~(c) In view of answer to part (b)
above, does not arise.

Mandi-Kulu Roag Transport

Corporation
595. Shri Hem Raj: Will the
Minister of Railways be pleased to
state:

(a) the total amount of money in-
vested by the Railways in the Mandi-
Kulu Road Transport Corporation
from its inception to date;

(b) the number of vehicles, buses
and trucks plied by it on this route;

(c) the number out of them which
have got permits from the (i) Punjab
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and (ii) Himachal Pradesh Govern-
ments;

(d) the net profit earned by this

Corpordtion year-wise since its for-
mation (up-to-date); ang
(e) what dividend the Railway-

have received so far by way of their
participation in this undertaking?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) to (e). A statemeni
giving the position is laid on the
Table of the House. [Placed in Lib-
rary. See No. LT-3485/64].

Manufacture of Rubber Goods

596 f Shri Gokulananda Mohanty:
' \_ Shri Rama Chandra Mallick:

Will the Minister of Industry dnd
Supply be pleased to state:

(a) whether the rubber goods
manufacturing industry in this coun-
try has been able to achieve self-suffi-
ciency in respect of all items of our
requirements: and

(b) if not, what other important
items made out of rubber are still im~
ported?

The Deputy Minister in the Minis-
try of Industry ang Supply (Shri
Bibudhendra Misra): (a) Self suffi-
ciency has been achieved in the coun-
try in respect of most of the follow-
ing rubber goods:

Mechanical, extruded and moulded
rubber goods, e.g. rubber footwear, V
ang Fan belts, railway and automo-
bile rubber components. rubber cots
ang aprons, surgical gloves. tennis
balls, tyre retreading compound, latex
foam rubber, automobile tyres and
tubes and bicycle tyres and tubes.

(b) Following specialised items are
still being imported:

Rubber blankets, life jackets and
rafts, rubber contraceptives. specialised
medical ang surgical rubber products,
tyres and tubes of sizes not manufac-
tured in the country and rubber im~
pregnated hoses.



2115 Written Answers AGRAHAYANA 6, 1886 (SAKA) Written Answers 2116

Bridges on Ankleswar-Rajpipla Line

597. Shri Chhotubhai Patel: Wil
the Minister of Railways be pleased
to state:

(a) whether the culverts and
bridges on the Ankleswar-Rajpipla
narrow gauge line are in bad condi-
tion anq due to that there are great
irregularities in arrival and departure
of trains on that line; and

(b) if so, when they are likely to
bé repaired?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) and (b). The girderg of the
bridges on this section, which are of
wrought iron, are not sufficiently
strong for the impact at higher speeds.
In view of the present day need for
economy the regirdering of such
bridges of Narrow Gauge lines has
been deferred, and speed restriction
has therefore been imposed with effect
from 1-10-1964. In order to suit the
requirements of the locdal public and
to maintain communicatiohs with
Broad Gauge trains at Ankleswar, the
train timings have been suitably re-
vised.

Tampering with Railway Tracks

[ Shri Subbaraman:
_ Shri Vishwa Nath Pandey:
| Shri P. Verkatasubbaiah:
598, J Shfi Ravindta Varma:
| Shri Hukam Chang
Kachhavilya:
| Shri Onkar Lal Berwa:
Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that there
wag tammpering with railway tracks
near Madras cohsecutively three times
within a few days from 19th October,
1964;

(b) if so, where and how;

(c) the action taken to find out the
culprits; and

(d) whether the tampering was
suspected ag action of sabotage and

if so, the action taken so far to pre-
vent suoch sabotages?

The Minister of Stite in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) Yes.

(b) The incidentg are as under:—

(i) At Kodambakkam
Station in Chingleput-Madras
tion on 19-10-1964.

Railway
Sec-

The heel bolts and fish plates at
the heel of the switch at one point
were seen removed and the fish plate
and two heel bolts had been wedged
in between the heel block and the
tongue rail of the points which was
consequently pushed inwards by 23"

(i) At Sevvapet Road Station in
Arkonam-Madras Section on 20-10-
64.

The track fittings of the heel block
of one point were seen removed and
the fish plate, fish bolts and nuts
were lying nearby.

(iii) Between Padalam and Karun-
guzhi stations-Villupuram-Chingle-
put Section on 24-10-1964 .

On the middle span of bridge No.
227 at Km. 76/6 one pair of fish
plates from a joint was seen removed.
One fish plate was placed on the out-
side of the R.S. Joist and the second
one was seen placed between the
running rail and the guard rail 12’
away from the joint. 43 steel Kkeys
dlong with loose jaws were also seen
removed. 3 keys with loose jaws
were seen removed from right hand
side rail also.

(c¢) These occurrences were report-
ed to the police Immediately. One
police dog and two Railway Protec-
tion Force dogs were also brought to
assist in the investigation.

(d) The police
progress.

investigatin is im

Preventive measures taken are:—

(i) patrolling of lines by Gang-
men during nights;
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(ii) open line track patrol by
Gangmen by day and night
over the area covered by
Madras division;

(iii) armed Railway Police assist-
ed by the Railway Protection
Force to patrol the track and
important bridges in Madras-

Villupuram, Madras-Katpadi
and Madras-Gummidipoondi
Sections;

{iv)-to enlist co-operation of local
villages through propaganda
against tampering and offer-
ing suitable rewards to infor-
mants about the cultprits.

Transport of Coal

599 Shri Rameshwar Tantia: Will
the Minister of Railways be pleased
to state: :

(a) the procedure for the supply ot
-wagons for transport of coal of de-
controlled varieties;

(b) whether any restrictions on the
movement of coal of decontrolled
.qualities and advance information of
programmes for supply of wagons for
_such coals is required to be given; and

(c) whether the Railways are not
in a position to accept programmes
for movement of decontrolled items
without any restrictions?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) The procedure for the supply of
wagons for transport of coal of decon-
‘trolled varieties is that the collieries
concerned are required to submit pro-
grammes 15 days in advance of the
month during which the movement is
required, direct to the Railway Allot-
ment Offices. This condition has, how-
ever, recently been relaxeqd in that
the collieries can now submit pro-
grammes even during the currency of
‘the month to which they refer subject
to the condition that normally a mini-
mum interval of 10 days is available
between the submission of program-
mes and acceptance of indents in res-
pect of such programmes. Allot-
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ments are made by the Railways on
the basis of day-to-day indents plac-
ed by the collieries loading decon-
trolled coal subject to such restric-
tions and limitations as may be in
force. Wagon supplies are made
according to the allotment,

(b) and (c). There are no restric-
tions as such on the movement of
decontrolled coal, except that move-
ment from various coalfields is to be
determined by the Zonal Scheme
applicable to each field and the prin-
ciple of transport rationalisation al-
ready in force and the demands are
placed as stated under (a).

Import of Wool

Shri Ravindra Varma:

Shri P. Venkatasubbaiah:

Shrimati Renuka Barkataki:

Shri P. C, Borooah:

Shri P, R. Chakraverti:
[Shri Sham Lal Saraf:

Will the Minister of Commerce be
pieased to state:

(a) whether Government have de-
cided to import a large quantity of
wool to meet the requirements of
woollen textile industry;

(b) if so, the quantity, quality and
the estimated value thereof;

600.

(c) the agency through which such
an import is being made;

(d) the steps taken to improve the
indigenous wools in order to replace
the imported stuff progressively; and

(e) the total quantity of woollen
textiles manufactured in India during
the last year and how much of it has
been exported under the Export Pro-
motion scheme or otherwise?

The Minister of Commerce (Shri
Manubhai Shah): (a) and (b). No,
Sir. Government have allowed limit-
ed imports of raw wool of all quali-
ties, required by the woollen industry,
valued at Rs. 5 crores for the period
October, 1964—September, 1965. In
addition, imports made under the Ex-
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pport Promotion Scheme are expected
to be of the order of about Rs. 2 to 8
crores. The total imports would thus
be of the order of Rs. 7 to 8 crores
which will provide the industry with
_about 13 to 15 million 1bs, of imported
.raw wool. In addition it is open to
the industry to use synthetic fibres
for blending with wool to increase the
availability of raw materials. The
requirements of industry would be
in the range of Rs_ 18 to 20 crores for
the full year but due to shortage of
foreign exchange, larger imports are
not possible. In addition, about 2 to
3 million lbs, of indigenous wool is
being utilised. Indian wool is not
suitable in any larger way for worsted
spinning.

(c) Imports will be effected by the
Actual Users.

(d) The following steps have been
‘taken to step up wool production, im-
prove shearing, grading and market-
ing methods:

(a) Research Schemes have been
initiated through the Indian
Council of Agricultural Re-
search for evolving better
breeds of sheep capable of
yielding more wool.

(b) A Central Sheep and Wool

" Research Institute ig being

established during the Current
Plan Period.

(c) 305 Sheep Extension Centres
have been established in the
Second Plan Period. These
Centres will be strengthened
further in the Third Plan and
additional Centres will be es-
tablished;

(d) 46 Sheep breeding farms
have been establisheq since
the First Five Year Plan.

(e) A Scheme of Sheep Shearing
and Grading of Wool is being
taken up in Rajasthan during
the current Plan Period. :

(e) Production of Woollen textiles
during the year 1983-64 was of the

-
order of 17°13 million metres. Ex-
ports during the period amounted to
104 million metres valued at Rs, 1'45

crores.

Lignite Deposit in Kutch

601. Shri Oza: Will the Minister
of Steel and Mines be pleased to state:

(a) whether huge reserves of lig-
nite have been found in Kutch in
Gujarat; and

(b) what is the approximate quan-
tity and how this reserve is going to
be utilised?

The Minister of Steel and. Mines
(Shri Sanjiva Reddy): (a) The pre-
sence of lignite in Kutch has been
known to the Geological Survey of
India for quite some time.

(b) The reserves of lignite in the
Umarsar area, Kutch district, have
been estimated by the Geological Sur-
vey of India at 10-87 million tonnes.
It is understood the question of utili-
sation of lignite for the generation of
power is under consideration of the
State Government.

Production of Cloth

602. Shri Oza: Will the Minister
of Commerce be pleased to state:

(a) whether it is a fact that a re-
cord rise in the production of cloth
and yarn has been registered during
September, 1964; and

(b) the main factors which have

contributed to this rise?

The Deputy Minister in the Ministry
of Commerce (Shri S, V. Ramaswamy):

(a) Yes, Sir,

(b) (i) Larger utilisation of spin-
dles and looms as compared to ear-
lier months; and

(ii) Lesser number of holidays dur-
ing September, 1964.
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Ahmudpir-Katwa and Burdwan-
Katwa Hoad Lineg
603. Shrimati Renu
Will the Minister of
pleased to state:

Chakravartty:
Railways be

(a) whether it is a fact that the
narrow gauge railway lines Wworked
by M/s. Mcleod & Co. Ltd. from
Ahmadpur to Katwa and Burdwan to
Katwa are to be closed soon; and

(b) if so, whether it is proposed to
convert these lines into broad gdtge
in view of the heavy traffic they
carry?

The Deputy Minister in the Minis-
ty ot ﬁﬁiwa'is (shiri Sham Nath):
(a) The Ministry of Railways are not
awate of any proposal for the closure
of these light Rallways.

(b) Does not arise,

Small Scale Industries

864 Shti Heda: Will the Minister
of Hidustty ang Supply be pleased to
state:

(a) the numbér of wotrkers employ-
ed in the small scale industries during
the Second Five Year Plan and in the
first two years of the Third Plan on
whole-timg and part-time basis sepa-
rately;

(b) the contribution of small énter-
prises to national income during the
first and second Five Year Plans;

(c) the outlays planneq for the
develpoment of small .industries in the
fourth plan; and

(d) the steps being taken to ensure
stability of existing small industrial
units and to coordinate and screen
policies of other departments affecting
smal] units?

The Deputy Minister in the Minis-
try of Industry ang Supply (Shri
Bibu#hendra Mistta): (a) and (b). In-
formation is being collected and will
be placed on the Table of the House.

(c) No decisions have yet been
taken on outlays for the Fourth Five
Year Plan,
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(d) The Centrai Small Industries
Organisation and the State Directo-
rates of Industries help small scdle
units in  various directions. Co-
ordination is maintained with the
Central Licensing Committee in
order to ensure that in fields
where sufficient production in the
small  scale sector has already
been well developed, new capacitics
are not created in the large scale sec-
tor by fresh licensing. The supply of
scarce raw materials to meet the in-
creasing requirements of small scale
units, however, presents a problem
which is being sought to be met lo
the greatest extent possible within the
foreign exchange available,

Other facilities extended to
scale units include:—

small

Supply of machinery by the National
Small Industries Corporation on hire-
purchase basis.

Credit facilities under the State Aid
to Industries Act, State Bank Scheme,
State Finance Corporatiohs and the
Credit Quaranteg Scheme of the Re-
serve Bank of Ihdia.

Assistaice in obtaining a fair share
oi Government contracts.
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Diesel Engines from Abroad

606. Shri Hem Raj: Will the Minis-
ter of Railways be pleased to state:

(a) whether the diesel engines for
narrow gauge hill railways have been
received from foreign countries;

(b) it so, how they have been dis-
tributed;

(c) whether any of them has been
allotted for Kangra Valley Railway
N.G. Section on the Northern Railway;
-and

(d) if so, whether Government pro-
pose to run an additional train on this
section to avoid over-crowding?

The Minister of State in the Minis-
try of Railways (Dr. Ram  Subhag
Singh): (a) No narrow gauge diesel
locomotives have been specifically
ordered for use on Hill railways. 25
narrow gauge diesel locomotives are,
however, on order for supply from
abroad and these have just started
arriving in the country since October,
1964.

(b) Tentatively these are proposed
to be allotted as under:

15 to South Eastern Railway.
10 to Northern Railway.
(c) Aliotment of narrow gauge
diesel locomotives to Kangra Valley

Section is under consideration.

(d) Matter is under consideration.

Corruption cases on N.E. Railways

607. Shri Vishwa Nath Pandey: Will
the Minister of Railways be pleas-
ed to state:

(a) the number of persannel of
catering Department on the North
Eastern Railway category-wise who
were found involved in corruption
cases up-to-date;

(b) whether it is a fact that the
Crime Intelligence Bureau of the
North Eastern Railway takes consider-
able time to investigate into such
cases; and

(c) if so, the action proposed to be
taken to prevent such long delays in
investigation?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) One Manager and five
Assistant Managers have been involv-
ed in corruption cases so far.

(b) It is the Railway Vigilance Or-
ganisation which investigates cases
of corruption; and investigations are
completed within reasonable time de-
pending on the nature of the case.

(c) Does not arise.

Thefts on Indian Railways

f Shri Vishwa Nath Pandey:
7\ Shri Ramachandra Mallick:

Will the Minister of Railways be
pleased to state:

608.

(a) the number of thefts on the
Indian Railways reported during the
period from 1st August, 1964 to 3l1st
October, 1964;

(b) in how many cases the goods
stolen had been recovered and restor-
ed to the owners;

(c) in how many cases the culprits
have been apprehended; and

(d) whether the cases of theft are
to be reported and investigated by
the Railway Protection Force or the
State Police of the place where the
thefts are committed?
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The Minister 8f State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) 683.

(b) 382.
(¢) 310.

(d) All cases of thefts are reported
to the Government Railway  Police.
Under the lJaw only the Government
Railway Police are authorised to con-
duct investigation of crime cases. The
Railway Protection Force maintains
records of all cases of theft of rail-
way property, both as owner and car-
rier and render such assistance to the
Government Railway Police, as is pos-
sible.

Corruption cases on N.E. Railway

609, Shri Vishwa Nath Pandey:
Will the Minister of Railways be
pleased to state:

(a) the numbter of corruption cases
detected against the railway employees
during 1963-64 in Gorakhpur and
Varanasi Divisions of the North Eas-
tern Railway; and

(b) the nature of corruption cases
pending on North-Eastern Railway as
on the 31st October, 1964?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) Four corruption cases
were detected in 1963-64 against Rail-
way employees in the Varanasi District
of the North Eastern Railway. There
is no Division or District known as
Gorakhpur Division. Fourteen cases
were detected against Railway staff
headquartered in Gorakhpur, in 1963-
64.

(b) The classification of corruption
cases pending on the North Eastern
Railway, as on 31st October, 1964 is:

(i) Cases relating to delivery of
goods;

(ii) Ticketless travel with the
connivance of staff;

(ilif) Cases relating to levy/
waival of demurrage and wharfage
charges;
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(iv) Excess
issue of tickets;

charging or non-

(v) Wrong drawal of pay and
allowances by staff;

(vi) Misuse of Passes and Pri-
vilege Ticket Orders;

(vii) Misappropriation of cash;

(viii) Misappropriation and mis-
use of Railway stores;

(ix) Misappropriation of Rail-
way coal;

(x) Tampering of official re-
cords.

(xi) Accumulation of wealth
beyond known sources of income;

(xii) Obtaining employment by
impersonation and on false decla-
rations;

(xiii) Demand and acceptance
of illegal gratification; and

(xiv) Fraudulent use of medi-
cal facilities.

Derailment of Goods train on S.
Railway

610. Shri Vishwa Nath Pandey: Will
the Minister of Railways be pleased
to refer to the reply given to Unstar-
red Question No. 879 on the 18th Sep-
tember, 1964 and state: B

(a) whether the report on the en-
quiry into the derailment of a goods
train  between Banasandra and
Sampige Road on the Bangalore-
Arsikere Section of the Southern Rail-
way on the 28th July, 1964 has been
finalised; and

(b) if so, the details thereof?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) and (b). The report of the En-
quiry Committee is still under scrutiny.

Thefts from Trains
611. Shri Vishwa Nath Pandey: Will

the Minister of Railways be pleased to
state:
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(a) whether it is'a fact that detec-
tives of the Central Crime Bureau of
the Railway Board have unearthed a
gang, including a guard and another
official of the Railways who used to
pilfer goods from consignments in
brake-vans; and

(b) it so, the reaction of Govern-
ment thereto?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) Yes.

(b) All the Railway Administra-
tions have been instructed to organise
similar raids by Railway Protection
Force Crime Detective staff to smash
up criminal gangs, if any, operating
on their Railways.

Exports

12, J Shri P. C. Borooah:
"7 Shri P. R. Chakraverti:

Will the Minister of Commerce be
pleased to state:

(a) whether Government are aware
of the fact that the rising prices of
Indian goods are driving these goods
out of foreign markets; and

(b) if so, the steps being taken to
insulate exports from the general up-
ward trend in prices?

The Minister of Commerce (Shri
Manubhai Shah): (a) Yes, this is true.
However, due to efforts of exporters,
Export Promotion Councils, Commo-
dity Boards and Government, exports
during the half year April-September
1964 have reached a figure of Rs. 414
crores registering an increase of
Rs. 38 crores over the figure for the
corresponding period of the previous
year.

(b) Continuous attention is paid to
all aspects of export promotion so as
to insulate exports, as far as possible
from the shortage and rising prices.

Railway Colonies of Southern Railway

613. Shri Nambiar: Will the Minis-
ter of Railways be pleased to state:

(a) whether it is a fact that for re-
pairs and maintenance of Railway
quarters, only 3 workmen for 1000
houses are working in the Railway
colonies of the Southern Railway;

(b) if so, whether it is feasible to
repair and maintain all the quarters.
at this rate; and

(c) whether the ban on whitewash-
ing, repairing and maintaining of rail-
way quarters during the period of
emergency has been lifted?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) No Sir. The practice for
répairing of quarters is to get major
repairs done through zonal contractors
and minor items of work done through
departmental labour. The labour re-
quired for repairs done departmentally
is fixed depending on the extent- and
type of repairs.

(b) The above arrangements for
repairing the quarters have been
considered satisfactory and a review
of the arrangements is made from year
to year.

(c) Yes Sir. The ban imposed on
whitewashing and minor routine re-
pairs to buildings has been lifted in
July 1964.

Export Industries Materials Corpora-
tion

614 Shri P. Venkatasubbaiah:
| Shri Ravindra Varma:

Will the Minister of Commerce be
pleased to state:

(a) whether a recent Seminar of the
Indian Institute of Foreign Trade has
recommended the setting up of an Ex-
port Industries Materials Corporation;
and

(b) if so, Government’s reaction to-
the recommendation?

The Minister of Commerce (Shri
Manubhai Shah): (a) Yes, Sir.
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(b) The recommendation will be
considered by the Government as seon
as the report of the Seminar is receiv-
-ed.

Iron Ore Deposit of Bellary-Hospet
Area

615.  Shri P. Venkatasubbaiah:
\ Shri Ravindra Varma:

‘Will the Minister of Steel and Mines
be pleased to state:

(a) whether it is a fact that the
National Mineral Development Cor-
poration has taken up a survey of iron
ore deposits in the Bellary-Hospet
area; and

(b) if so, whether the survey is like-
1y to be completed?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) The Indian
Bureau of Mines has undertaken drill-
mg operations in one of the three de-
pomts in the Bellary-Hospet area i.e.
Ramandurg to make an assessment of
the reserves and the grade of iron ore
in this deposit. Similar assessment of
the other two deposits will be made
later. Slmultaneouslx the National
Mineral Development Corporahon is
carrying out a general survey with a
view to examining the feasibility and
determining the economics of a mining
project in this area.

(b) While the work of the Indian
Bureau of Mines in the Ramandurg
area is likely to be completed by
March 1965, the work in respect of
the other two deposits and the general
survey by the National Mineral Deve-
lopment Corporation is likely to take
some more time.

Trade with Nepal

616. Shri K. C. Pant: Will the Minis-
ter of Commerce be pleased to state:

(a) whether it is a fact that trade
"between India and Nepal has declined
in recent years., especially across the
U.P.-Nepal border; and

(b) if so, the reasons therefor?
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The Minister of Commerce (Shri
Manubhai Shah): (a) our trade with
Nepal has been on the increase dunng
the last five years except during
1962-63. The increasing trend is ex-
ppcted to be maintained. Separate
figures for trade across the UP -Nepal
border are not available.

(b) Does not arise.

Slag Granulation Plant at Bhilai

611, J Shri P. R. Chakraverti:
\ Shri P. C. Borgoah:

Will the Minister of Steel and Mines
be pleased to state:

(a) whether the slag granulation
plant at the Bhilai Steel Plant has
been completed and commissioned;

(b) if so, its cost and installed capa-
city; and

(c¢) how far foreign technical aid
was required for setting up this plant
in terms of men and matenal"

The Minister of Steel and Mipes
(Shri Sanjiva Reddy): (a) to (c). The
erection of the Slag Granulation Plant
at Bhilai has been completed and trxal
runs have started. The plant has been
erected at an estimated cost of about
Rs. 3:47 million and its installed capa-
city is approximately 950,000 tonnes
per year.

Designs, working drawings ana
certain equipment for the plant were
received from the USSR Erection
was done by Indian engineers assisted
b, suppliers’ representatxves

Quality Control in Ginger

618. Shri Y. S. Chaudhary: Will the
Minister of Commerce be pleased to
state:

(a) whether Government are ex-
tending the quality control an gin;er
and turmeric items; and
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(b) if so, the reasons for taking the
decisions?

The Minister of Commerce
Manubhai Shah): (a) Yes, Sir.

(Shri

(b) As a matter of policy it has
been accepted by the Union Govern-
ment that quality control should be
extended to different items of  the
country’s export, In keeping with this
policy it is intended to introduce
quality  control on ginger and tur-
meric for export very soon on a com-
pulsory basis. Actually, in order to
provide for the development of the
country’s export trade through quality
control and inspection an Act was
passed by Parliament last year called
the Export (Quality Control and
Inspection) Act, 1963.
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Phosphoric Acid Plant

620. Shri P. C. Borooah: Will the
Minister of Industry and Supply be
pleased to state:

(a) whether a Phosphoric Acid
Plant is proposed to be set up in
Gujarat with Japanese Collaboration;

(b) if so, the terms of the collabo-
ration; and

(c) the cost and capacity of the
Plant?

The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra): (a) No, Sir. It
is however, being examined if machi-
nery for phosphoric acid can be sup-
plied by a Japanese firm,

(b) and (¢). Do not arise.

Exports

( Shrimati Renuka
621, { Barkataki:
| Shrimati Laxmi Baj:
Will the Minister of Commerce be
pleased to state:

(a) whether there is any proposal
to rationalise the present tariff struc-
ture in order to stimulate exports;
and

(b) if so, the high-lights of the
scheme?

The Minister of Commere (Shri
Manubhai Shah): (a) and (b). The
Government of India have recently
set up a Committee with Shri S. Sub-
ramanian, formerly Director Generai
of Commercial Intelligence and Sta-
tistics, as Chairman, to examine the
present structure of the Indian Cus-
toms Tariff and to advise Govern-
ment regarding the lines on which
the Tariff should be revised. While
examining the structure of the im-
port tariff, the Committee will devote
special attention to the classification
of machinery items of interest to
manufacturing industries,

So far as the Export Tariff Sche-
dule itself is concerned, out of the
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23 items included therein, only cer-
tain varieties of raw cotton, hard
cotton waste and mercury are at
present subject to export duty. The
Committee is required to recommend
suitable amendments to the classifi-
cations and nomenclature of this
Schedule also.

International Organisation for
Standardisation

622. Shri Ram Harkh Yadav: Will
the Minister of Industry and Supply
be pleased to state:

(a) whether it is a fact that the
International Organization for Stand-
ardization held a Conference in Delhi
during this month;

(b) if so, the details of the pro-
gramme; and

(c) the matters discussed thereat?

The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra): (a) Yes, Sir,
The Sixth Triennial General Assem-
bly and associated meetings of the
International Organisation for
Standardisation were held in Vigyan
Bhavan, New Delhi, from 8th to 21st
November, 1964.

(b) A statement showing the meet-
ings held by I1.S.0. General Assembly,
1.S.0. Council and Standing Commit-
tees on different subjects is placed oh
the Table of the House. [Placed in
Library. See No. LT-3486/64].

(c) The LS.O. Council reviewed
the progress of work since the last
Council meeting (June 1963) and not-
ed that 80 new I.S O, recommenda-
tions (Standards) had been approved.
These standards cover important sub-
jects such as Manganese Ores, Mate-
rial for Textile Industry, Automo-
biles, Ship-building, Paints and Var-
nishes, Essentia]l Oils, Machine tools
and Gymnastics and sports equip-
ments. The Council set up five new
technical committees to deal with
new subjects taken up for standardi-
sation.
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The subjects discussed in technial
committees included agricultural and
food products, stimulant foods, steel
and structural steel sections, iron
and manganese ores, nuts and bolts.

The General Assembly of I1.S.0,
elected five member bodies for a
period of three years 1965—67 to the
15.0. Council. It also unanimously
elected Shri J. J, Ghandy of India as
President of I.S.0. for a term of three
years 1965—&67.

Vacancies for S.C. and S.T.

623, Shri Balkrishna Wasnik: Will
the Minister of Railways be pleased
to state:

(a) whether the carry forward rule
for the vacancies reserved for the
Scheduled Castes and Scheduled
Tribes has been amended; and

(b) if so, the nature of the amend-
ment?

The Minister of State in the
Ministry of Railways (Dr. Ram
Subhag Singh): (a) Yes.

(b) It has now been laid down that
in no year of recruitment shall the
number of normal reserved vacancies
and the “carried forward” reserved
vacancies together <exceed 45 per
cent of the total number of vacanc-
ies. The surplus above 45 per cent
shall be carried forward to subse-
quent years of recruitment subject to
the condition that the particular
vacancies carried forwarq do not be-
come time barred due to their be-
coming more than two years old.

Geological Survey of Chanda

624, Shri Balkrishna Wasnik: Will
the Minister of Steel and Mines be
pleased to state:

(a) whether any survey has been
carried out by the Geological Survey
of India in the district of Chanda
(Maharashtra); and

(b) if so, whether any workable de-
posits of any mineral have been
found?
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The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) Yes, Sir.
Regional survey of the western half
of the district has been completed.

(b) Yes. Sir. Workable deposits of
coal iron ores, clays and barites have
been found in Chanda. Drilling
operations for proving the reserves
of coal are in progress,

Coal and Iron Ore Deposits in
Vidarbha

626. Shri Balkrishna Wasnik: Will
the Minister of Steel and Mines be
pleased to state:

(a) whether any surveys have re-
cently been carried out by Govern-
ment in the region of Vidarbha
(Maharashtra) to fing out avail-
ability of coal and iron ore deposits;
and

(b) if so, the results of such sur-
veys?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) Yes, Sir.

(b) The Geological Survey of India
have located workable deposits of
high grade iron ore at Lohara, Puser,
Dewalgaon and Surjagarh in Chanda
district, Drilling operations for coal
in the Wardha Valley Coalfield in
Chanda district were taken up by the
Geological Survey of India in 1963
and reserves of 10 million tonnes of
coal have so far been proved. The
work is in progress,

Indian Bureau of Mines

627. Shri Balkrishna Wasnik: Will
the Minister of Steel and Mines be
pleased to state:

(a) whether compensation for the
fields that have been taken over by
the Indian Bureau of Mines for sur-
vey and other similar purposes near
Nagpur has been paid to the farmers;
and

(b) if not, the reasons for the
delay? .

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) and (b).

Out of a total amount of Rs. 7,536
assessed as compensation for the
damage caused by drilling operations
in the Kamptee Coalfield near
Nagpur, Rs. 7,436 have already been
paid. The balance has not been paid
since the party has not come forward
to receive payment in spite of repeat-
ed notices,

Lumding Badarpur Hill Section of
NF. Railway

628. Shrimati Jyotsna Chanda: Will
the Minister of Railways be pleased
to state:

(ay whether it is a fact that ‘here
are frequent derailments on the
Lumding-Badarpur Hill Section of
the N.F. Railway;~ ~

(b) if so, the steps taken to im-
prove the running of trains in this
section; and

(c) whether there is any proposal
for doubling this line and thus mini-
mise the running time of the passen-
ger trains?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) Yes; there have been frequent
derailments of goods, but not passen-
ger trains,

(b) In addition to the existing ins-
tructions which require intensive
examination of the rolling stock,
special training of drivers, enforce-
ment of speed restrictions, frequent
foot plate inspections, etc., the fol-
lowing additional steps have been
taken in respect of Lumding-Badar-
pur Hill Section:

(i) Arrangements have been made
to realign the curves after
conducting necessary survey
as most of the accidents took
place on curves,

(ii) The pit-line at Lumding has
recently been extended to
enable thorough examination
of the wagons going on Hill
Section.
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(iii) A Committee consisting of
Deputy Heads of Mechanical
and Bridge Departments of
the Northeast Frontier Rail-
way and Joint Director,
Standards, Research Designs
and Standards Organisation,
was recently set up to go in-
to the question of derailments
on the Northeast Frontier
Railway and suggest further
measures by which these can
be minimized. Their final
report is awaited.

(¢) No.

Small Scale Industries Service
Institutes

629, Shrimati Renuka Barkataki:
Will the Minister of Industry and
Supply be pleased to state:

(a) the total number of Small Scale
Industries Service Institutes all over
the country;

(b) the amount given as loan,
grant in cash and kind State-wise
through these Institutes during 1963-
64; and

(c) the nature of industries assist-
ed by these Institutes?

The Deputy Minister in the Minis-
try of Imdustry and Supply (Shri
Bibudhendra Misra): (a) 16 Service
Institutes, one in each State, 5 Branch
Institutes besides 65 ExtensionjPro-
duction Centres,

(b) No loans or grants are given
through these Institutes. Loans and
grants to small industrialists are
given by the State Governments
under the respective State Aid to In-

(c) Technical coumselling for set-
ting up new units, planning produc-
tion, and imparting training in the
handling of modern tools and equip-
ment, and provided by these Institu-
tes to all small scale industries ex-
cept industries falling in the groups,
the development of which is held by
special All India Boards|Commissions,
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e.g. Handloom Board, Silk Board,
Coir Board, Khadi and Village In-
dusries Commission, ete.

FAA-WEIX A

630. &t PEW W+ wFAW : T
N AT 9 Fa *T FAT ¥4

(%) ISHF-ATR AT AT AT
N qoft @ 99 9 a9 W F T A
HTAT § 97 I99 a9 ¥ FvaAT wrw gy
g,

(&) #7ar a8 92 9T WA @Y § ;

(1) F7 AIER S AW a0
FT IqFT faeae 3 o2 fa=me F
g A=

(w) =fz gf, @ F= 7% afz 7=,
ar #i?

G WA W oIEA (s o™
aw) : (F)

(7S e T9TT &)

a9 qF ATHEAT
*fxgel—sz 3,10 2,71
1962-63 3,23 2,73

¥} giFs  wEE AR
= faF T § FifE 9T wgAl &
BT JFNT 9T A AT G AT IqHT
st 71 faagw @l feama-faama
FA-HHT AT @I AT 1963—64
F TAWfAd Wise w1 ITey I §

(&) st g
() 2= (7). FqT FIE weaqTa fa-
T G & 1 T A FHAT A
¥ e g0 fear @ g
TR AwTH & fwe TR
[t wipre wrer AT

enl.{aﬁmmwm:
|t s fog -
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#7 Iq #A qg Iq F oA
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1 Towd & Qg S@ET g9 &
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T FEA A 399 qrafesat #F
TR FY AT &, qAT<T Fesai #1 AgY |

Electric Train Accident near
Calcutta

633, Shri Yashpal Singh: Will the
Minister of Railways be pleased to
state:

(a) the number of persons who
were injured on the 13th November,
1964 in an electric train accident near
Memari station on the Eastern Rail-
way, about 60 miles from Calcutta;

(b) if so, the cause of the acci-
dent; and
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(c) the loss sustained by the Rail-
ways?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) The accident took place at
Memari station, Sixteen persons
were injured of whom 3 sustained
grievous injuries.

(b) The cause of the accident is
under investigation,

(c) The approximate cost of
damage to railway property was
Rs. 1,00,700.

12 hrs.

CALLING ATTENTION TO A

MATTER OF URGENT PUBLIC
IMPORTANCE,

DECISION TAKEN AT THE CHIEF MINIS-
TERS’ CONFERENCE REGARDING ABOLI-
TION OF FOOD ZONES AND INTRODUC-
TION OF STATUTORY RATIONING.

Mr. Speaker: Shri Y. S. Chaudhary.
Shri Onkar Lal Berwa (Kotah): **

Mr, Speaker; Order, order.
called Shri Y. S, Chaudhary.

I have

Shri Onkar Lal Berwa: **

q:qq AT
forefy sy |

3 AT E AR A

Mr. Speaker: Shri Y. S, Chaudhary
is absent. Then, Shri Hukam Chand
Kachhavaiya,

=t gF TR FEAW (J][T)

& gfaaradta aF deeq & famfafaq

faga T A1 g a4 Y d& 77 AT

feamar g s qrgen Far § o ag
@ AR ¥ qF aFwes § —

“mew wladt T arAEw ¥ Qg

FAT FT TAT FA AR
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Attention to
a Matter of Urgent
Public Importance

F$ AL § FAT AT AT
AT A AT T &
T # f5y 07 fAeaa”’

The Minister of Food and Agricul-
ture (Shri C, Subramaniam): A con-
ference of the Chief Ministers was
held at New Delhi on the 17th and
18th November, 1964. The present
food supply position in the country
was reviewed and the policy to be
followed during the coming months
was discussed. After detailed dis-
cussions, it was decided that:
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(i) The present zonal restrictions
on the movement of wheat may be
allowed to continue and the position
reviewed in March 1965 when the
prospects of the next wheat crop
would be known,

(ii) Each State may be constituted
into a separate rice zone except that
the Northern Zone comprising the
State of Punjab and the Union Terri-
tories of Delhi and Himachal Pradesh
may continue as at present.

(iii) Rice will be purchased on
Government account in the surplus
States for supply to the deficit States
on a Government to Government
basis. The States concerned have
agreed to the following quantities
being procured during the period
from the 1st November 1964 to the
31st October 1965 for supply to the
deficit States:

Andhra Pradesh—8 lakh tonnes.

Madras—2 lakh tonnes.

Madhya Pradesh—4 lakh tonnes,

Punjab—2'5 lakh tonnes,

Orissa—3 lakh tonnes,
Over and above these quantities, such
additional quantities will be procured
as are necessary to meet the inter-
nal requirements of the States.

(iv) The main objective of the pro-

curement and import policy is to en-
able a sizable buffer stock of rice and

**Not record:d.-
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wheat to be built up. This implies
restraint on issues from Government
stocks during the post harvest period.

(v) Statutory rationing will be in-
troduced in Calcutta on a date to be
fixed by the State Government. As
regards other cities with a population
of one million and over, State Gov-
ernments have been given the option
to introduce such regulatory mea-
sures as they may consider necessary
and the Central Government would
make available such supplies as are
necessary for meeting the commit-
ments in these cities, The informal
rationing introduced in Kerala will
continue.

(vi) State Governments may be
permitted to prohibit the export of
coarse grains from their respective
States except that surplus States
which have traditionally been export-
ing coarse grains to other States
should continue to allow such export
on a regulated basis.

(vii) All restrictions on the move-
ment of pulses may be removed im-
mediately except that the existing
restrictions on the export of gram
may continue till the arrival of the
next crop and the States concerned
shall allow export of 50 per cent of
the stock of gram held by traders.

(viii) All restrictions imposed by
State Governments on the movement
of oil and oil seeds may be removed
immediately except that the existing
restrictions on the movement of mus-
tard seed from U.P. may be allowed
to continue till the arrival of the
next crop,

Y gFR I wIIW . T T@
T & fF o g & Freor fam R §
AT FY FHT &, T&T FFTA A § FTHT
fagpa g & #IT T FTOT SAH-
arhfeT gt & 7 fee fEe Teat 3
I A w1 faw fwam ?

Shri C. Subramaniam: This decision
wag taken only recently, and there-
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fore, whether there are any difficul-
ties, and if so, what those difficulties
are likely to be, cannot be envisaged
uow. But we hope on the basis of
the procurement to be undertaken by
the surplus States for thé purpose of
making it available for the benefit of
the deficit States it would be possible
to meet the situation,

Mr. Speaker: Which were the
States which were against the termi-
nation of these zones?

Shri C. Subramaniam: I do not
think I will name States. There was
a general discussion and views: were
expressed. But the decision was un-
animous,

o 9 (QUEE) T AER A
ot w7 § i AW A a1 S o
F qg AT ATear g fF v A H
T T fq9 I # ae #7 8,
Fqifs @Y F7 9% KA AT @&

Mr, Speaker: Is it contemplated to
do away with these zones?

Shri C. Subramaniam: I have stated
the basis of the new decision. After
the prospect of the next rabi crop,
the position will be further reviewed.

Shri S. M, Banerjee (Kanpur):
Seven cities in India with a popula-
tion of 10 lakhs or more were selected
for implementing statutory rationing.
May I know whether the majority of
the Chief Ministers did not agrée to
this because of inadequate supply
from the Centre, lack of proper stock
and of an efficient distribution machi-
nery at the State level? If so, what is

" the reaction of Government and the

further advice given in the matter?

Shri C. Subramaniam: All these
points were discussed. It is only on
that basis that the decision has been
taken that each State Government
should review the position in its own
State and take decisions with regard
to the regulatory measures it has to
take in these big cities. '
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Shri S, M. Banerjee: My question
was whether the majority of the Chief
Ministers did not agree because of the
three reasons I stated, and I want an
answer to that, -

Shri C. Subramaniam: There is no
majority or minority in this matter;
these are all unanimous decisions.

Shri Nath Pai (Rajapur): Ido not
want to ask a question, but 1 want
your guidance on one matter.

The Chief Ministers’ conference
took place ten days ago. Their de-
cisions were announced the next day
in the newspapers. Is it satisfactory
for the Minister to come to Par-
liament only when there is a call
attention notice on the subject? On a
previous occasion, we were assured
that as soon as the decisions were
taken, we would be informed. Gov-
ernment have been repeatedly told
that on such matters Parliament
should be the first forum where they
should come out with the decisions
taken, but with mulish obduracy they
continue to defy us. 1 would request
you to persuade them that this is not
fair to Parliament.

Shri C, Subramaniam: I am sorry.
I owe an explanation to the House, The
discussions took place at the Chief
Ministers’ conference. After that,
they had to be processed before being
finalised as decisions to be announced.
I was hoping to announce it as soon as
it was finalised..... -

Shrimati Renu Chakravartty (Bar-
rackpore): It came out in the papers
the next day.

Shri C. Subramaniam: Meanwhile,
the call attention notice came,

Shri S, M, Bamerjee: We knew
from the papers that certain decisions
were taken at the Chief Ministers’
conference. Unfortunately, the name
of the Prime Minister was brought in
there, that it was at his instance and
advice that it has been decided to say
nothing in Parliament about these. 1
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wrote to you a letter saying that
Parliament is being treated with
contempt. You were good enough to
club my name along with others in
this call attention notice, But I want
to know whether there is any truth
in that report,

Shri Nath Pai: We want a pro-
nouncement from you,

Mr. Speaker: It is not possible to
preclude all possibilities of any offi-
cials or Ministers making any state-
ment at any time outside Parliament.
There might be occasions when this
has to be done and it might be done.
But it is desired, and it has been ob-
served here so many times, that
when such an important decision is
taken, Parliament shoulg be the first
body to be informed about it,

12,09 hrs,

RE. CALLING ATTENTION NOTICES
PROCEDURE

Mr Speaker: Shri S. M. Banerjee
has written to me that there was a
cal] attention notice to be taken up at
5 P.M. yesterday. There was then an
objection taken that there was no
quorum and so that could not be
answered.

Shri S. M, Banerjee (Kanpur): That
was answered in part,

Mr. Speaker: Then that part would
remain. If there is something else,
that might be given in writing. The
Minister might just place it on the
Table of the House.

As regards these call attention
notices, according to our rules, it is
only one notice that can be taken
up in one sitting. But to avoid being
caught in that rule, I have been try-
ing to clear arrears by putting some
notice at 5 P.M,, even though the sit-
ting has not finished, I am doing so
because on the first dgay I got about
70 notices, and I thought there were
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some important ones. Therefore, I
have been trying to clear them, If
the Members send in a notice, I give
an opportunity for it to be answered,
and then the Members themselves in
the Opposition, some one else, raise
this objection that there is no quorum,
then the House is not to blame in that
respect. Therefore, they have to
suffer. That cannot be answered now,

Shri S, M. Banerjee: May I make
a submission about your ruling? The
thing happened yesterday, Just at 5
O’ Clock the Minister was to reply.
I put the motion, and the motion was
being replied to, and one line came
as reply. I want your guidance. Sup-
posing something remains when we
are discussing an important Bill or
any such thing, and somebody Traises
the quorum question, jis it not the
practice that anything that is left
today will come up tomorrow?

Mr. Speaker: Not these notices
that are after the sitting, These
notices cannot come up, and the only
thing I can do is that the written
answer might be placed on the Table
of the House,

Shri Nath Paj (Rajapur): While
accepting your ruling for future guid-
ance. may I point out that the notice
was held over all these days not
because of our failure.

Mr. Speaker: I am trying to get the
answer, This morning also I have
taken steps. I am doing that,

Shri Nath Pai: I am very grateful.

Mr. Speaker: Actually I am taking
steps to see that so much delay should
not take place, and when that is
received, I will findq out the reason
why it has happened.

Shri Nath Pai: May I respectfully
point out my predicament, because
when we filed this thing, we wanted
to bring certain matters to the notice
of the Minister, The Minister stop-
ped with this delightful sentence.
How am I to raise the question?
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Mr. Speaker: We have a federal
set-up, and sometimes the States do
not send the replies within the time
that we need here, Matters are im-
portant, but as soon as fhat reply is
received, I will go into the delay as
well, why it has happened.

Shri Nath Pai: This was not a State
matter, may I point out for your in-

formation? This is a purely Union
matter.
Mr, Speaker: Information has to

be received from the States, and not
directly. This has been the reply sent
to me that the information is being
colleted. I am sorry.

Shri Nath Pai: All right May I
know what is the meaning. of this?
This is from the official proceedings
of the House, yesterday:

“The Minister of Labour and
Employment (Shri Sanjivayya):
Mr. Deputy-Speaker, in the
Mormugoa Port (Goa) the winch-
men of Mls Shantilal Kushaldas
and Bros.—a stevedoring firm—
went on strike on the 11th Novem-
ber, 19”

The sentence is not complete, I want
to ask a couple of questions. The
first is, it is not only unfair to us,
but unfair to the dignity of the House.

Mr. Speaker: In the Calling Atten-
tion proceedings?

Shri Nath Pai: Yes,

Mr, Speaker: What can I do? The
written answer would be placed on
the Table of the House,

Shrimati Renu Chakravartty (Bar-
rackpore): Usually, it is an unwrit-
ten convention that after 5 O’Clock,
when you permit something, we do
not raise this question of quorum all
the time, because if that is done,
every time. we will find that incon-
venient Calling Attention Notices will
be allowed to become dead letters.
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Mr. Speaker: If it comes from the
Opposition itself, what should I do?

ot yemER wen (faseR)

* %

Mr. Speaker: This will not go on
record, The same treatment would
be meted out to every hon. Member.

=Y ST TEAY © IF FT IO
v mrAT =JEq |

AR APET © IO 3T A0H §
g AT @FaT AR F 39 A4 ¥ I¥
PR F IAET AG T TFATE |

=t e fag (FET) A A
g & 5 3w ¥ #1071 99 FHI 95dT
& ForfEy aEf #Y 9w § aedr
afF THATA FARTZIAT & | FYL ITHT
& afe oW gw & far FQ@ € 0
oifg? g &1 g™ FATE 7

TR AEIEE : AT & FT a<F &
IYT FIH FT GG ISEAT AT § A
I T2 T F qFS & | THHT AT
NI EF AR T FT I AISH |

Papers to be laid....(Interruptions.)
I cannot allow this to go on. I am
asking the hon, Member to resume

his seat

=t it (fgame) : wewwy wERy,
# firel Mfeq #Y a1a7 T 7 T FT
FTAT ATEAT

AR WEEW ;A AT B ¥
qTaS(E 9 @ EIFAN AT g § gAY
A F g ® E ag W 9w A
ST |

A Ay F FE9 A9 § THF
fadea FAT =TEaT gH*
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Y oY : Fegel wgiey, F WM F
uF fraeT T A AEaryg . .

WA VgL : TE G &1 9T [
AT F4T A SAOT F 3 AE A
Y @ |

S AEEN . FIA F TR A
M &1 a9 17 AT @A L
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T AT A g AfE wEy ay
TR FT A ITRT TG FT qATA &7 4T
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@l 7 @ & | 38 diw-awr wfEv
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**Not recorded,
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Wit #1 o gu A IR g I
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IAFT A gFL & Far g f «f
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N weww wEEd, 4% al
g SARdr § 1

Shri Bagri then left the House.

12.19 hrs,

PAPERS LAID ON THE TABLE

INDIAN  PRODUCTIVITY
TEAMS

The Minister of Heavy Engineering

in the Ministry of Industry and
Supply (Shri T. N, Singh): I beg to
lay on the Table a copy each of the
following Reports:—

(i). Report of Indian Productivity
Team on Techniques of Inter-
national Trade in West Ger-
many, USA. and Japan.

[Placed in Library. See No.
LT-3476/64].

(ii) Report of Indian Productivity
Team on Materials Handling in
West Germany, Britain and

U.S.A. [Placed in Library.
See No. LT-3477/64].
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Rajya Sabhg
REPORT ON ACTIVITIES OF CENTRAL SILK
BOARD

The Minister of Commerce (Shri
Manubhai Shah): Sir, on behalf of
Shri S, V. Ramaswamy, I beg to lay
on the Table a copy of Brief Report
on the activities of the Central Silk
Board for the year 1963-64. [Placed
in Library. See No. LT-3478/64].

= TR (FIATH) : HeTW
EA, A g e §fF o awr &%
at 7y g =iy

oA ALET : TTH A, AT 95
SMEF | H AR gRAr ag) ST |
el

12.20 hrs.
MESSAGE FROM RAJYA SABHA

BANARAs HINDU UNIVERSITY
(AMENDMENT) BrLL

Secretary: Sir, I have to report the
following message received from the
Secretary of Rajya Sabha:—

‘I am directed to inform the
Lok Sabha that the Rajya Sabha
at its sitting held on the 25th
November, 1964, has passed the
enclosed motion referring the

Banaras Hindu University
(Amendment) Bill, 1964, to a
Joint Committee of the Houses

and to request that the concurr-
ence of the Lok Sabha in the
said motion and the names of the
Members of the Lok Sabha to be
appointed to the said Joint Com-
mittee may be communicated to
thig House,

Motion

“That the Bill further to amend
the Banaras Hindu University
Act, 1915 be referred to a Joint
Committee of the Houses consist-
ing of 45 members; 15 members
from this House, namely:—Shri
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House .
Jairamdas Daulatram; Shri P. K.
Kumaran; Prof. Mukut Behari
Lal; Shri Tarkeshwar Pande; Dr.
B. N. Prasad; Dr. Nihar Ranjan
Ray; Shri N, Narotham Reddy;
Shri M, Ruthnaswamy; Shri P. N.
Sapru; Shrimati Sharda Bhargava;
Shri R. I. N. Sirtha; Shri Datto-
pant Thengari; Shri S. K.
Vaishampayan; Prof, A. R, Wadia;
and Shri M, C. Chagla.

and 30 members from the Lok Sabha;

that in order to constitute a
meeting of the Joint Committee
the quorum shall be one-third of
the total number of members of
the Joint Committee;

that in other respects, the Rules
of Protedure of this House relat-
ing to Select Committees shall
apply with such variations and
modifications as the Chairman
may make;

that the Committee shall make
a report to this House by the first
day of the next session; and

that this House recommends to
the Lok Sabha that the Lok
Sabha do join in the said Joint
Committee and communicate to
this House the names of members
to be appointed by the Lok Sabha
to the Joint Committee.”.’

12.21 hrs.

BUSINESS OF THE HOUSE

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
With your permission, Sir, I rise to
announce that Government Business
in this House during the wWeek com-
mencing 30th November, 1964, will
consist of:

(1) Consideration of any item of
Government Business carried
over from today’s Order Paper.
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(2) Consideration and passing of:—

The Standards of Weights and
Measures (Amendment) Bill,
1964,

Mineral Oils (Additional
Duties of Excise and Cus-
toms) Amendment Bill, 1964.
The Foreign Exchange Regula-

The

lation (Amendment) Bill,
1964,
The Indian Trade Unions

(Amendment) Bill, 1964, as
passed by Rajya Sabha

(3) Discussion and voting on ~ the

Supplementary Demands for
Grants (Kerala) for 1964-65.

(4) Discussion on the Resolution
given notice of by Shri Bade

and others seeking disapproval

of the Essential Commodities

(Amendment) Ordinance, 1864.
Consideration and passing of
the Essential Commodities
(Amendment) Bill, 1964.

(6) Discussion on the Reports of
the University Grants Commis-
sion for 1961-62 and 1962-63 on
a motion to be moved by "the
Minister of Education,
Discussion under Rule 193 on
manufacture, consumption and
price of cars to be raised by
Shri Mani Ram Bagri and others
on Friday, the 4th December,
1964, after disposal of Ques-
tions.

st gew @ wgEE ([[)
merey wEEd, & ¥ foedt e ot 5=
dag-FTd "t § fawdw w@iw X grew
TGT T AT ST F a8 7T F7 A7 R A
FHE # fROE g7 ¥ gy ot 0 |
9 T I8 § G A FTH gEAN
AT gAT & FiF wg FAfE
FAE FeT AL § 1 AT I § G A
¢ % 5ot 9 wfadew § At wERT
P wfaewa @y fovd #r fa=arag
F I

Shri Nambiar (Tiruchirapalli): A
motion to discuss the food situation

6]

~

U
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generally in the country was also ec-
cepteq by the subcommittee and it
would be good if that also can be
placed on the agenda during the
course of the next week,

= wEmER e (faeik)

7 faqew § 5 wafen Faamem &
IR N2 fagm @1 W gARETE
&€ F & arwer § & wwen fauig faam
g 99 A ¥ 997 qg7 §199 g &Y
qET @ LAY | SW G9T IH 91 F I
T@FTe FT forat war ar f 981 39 #9q
¥ 39 fawg @ gww 991 & f9o aug
fear steemT @t & ST A TRaT g fE
I ATAT &1 greq § 991 ¥ foq &7
@ SR ?

=t weq Ao Fag - & s gaTw
FI AT FT TET FATT AT ATGATE |
IFH GIW FE F SAqEc F are #§
qIT ISTAT AT T fIeT qwE IT 9%
& a8t Fer A7 fF Atz AT @ E
AT g TN FT AT T g A WA
3 F1 A7 78 @ g fE e
FFHRY g W & A F q€ §F AR
TET FHT FT 39 T T TAT T R
TR T AN I IGeRTF
fag 3a & a12 39 F1 feraa F@T g=L7
ERT | gATAT A AF AV AL UT ]
f& oFT FTRT FT TT TeF AT T
I | q A 1oAY AT <@ar @
F Jg FTAAT ATAT AT THAT & AT
TEHHET FY T 38 § fF ofEE IR
# Tw W faqa @ @ wver @ |
FATN F YEER F ag g a1t @ ;R
IT T I A4 3 g, oA F
fa WY 7= @7 ¥ faq W seeT &Y I
fF o 5@ TR ¥ W wE @ Wy
AR Iq F 90T 98 T AGAT F 1§ AT
T AT 9T TG FX |

SR AW . W WHG T T
A A IS AH & | TEW AT 1T FY
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g f% agi mifaariz & Jwadl &7 a7 oY
STy Atfw 398 9 fFar 91 7%

=t g Ao fag o o w2

TR AHRT ;. TEE F7 T qATH
& 5 sz miferrie 7t afvera 1
o997 #ire ¥ fag qffw mfz #7 #1
wfa®rT F3F O AT IAFT FTH FAY
A T AFAT Z )

=t g A fag W AF
FIE QI TEY AT FHAT E | B9 A
oF Y 7 § 7T 39 F fau w1 arOg
TG AT AFAT G 1 F g ATAA F AT H
AN qATE ST AT

TEUW WEEW : AT 3T HIT AT

ot aex areor fag 0 & F qravar
fF o< wniEd £ T fadga a7
TV I FT G2 FH AT FFATEAT |

T FHwT # O & a ¥
= gFA I FOATT A 7 [: ¢ faar
2 & 3 Fger A faar & % 39 & fag
faq =1 W@ & AT 3T TAFT 9 I
Iq 9 ¥ F1HT F5T6qT FIA FT FI&T
faarT

Y §FW 9T FJAW : 47 T A
# 7 o s ?

Y |ew AreAy tag o Y ot TdT

Jga ¥ 98 =

Shri S. M, Banerjee (Kanpur): On
this particular point, when the hon.
Minister said something about the
Supreme Court’s opinion you said
something, expressgd your opinion—

Mr. Speaker: 1 have received
letters from the Speakers, and on that
basis, I said.

Shri S, M, Banerjee: That is true,
Sir, on the basis of that, you have said
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it. But probably half-heartedly or
wholeheartedly, I do not know, the
hon. Minister said that we are also of
the same opinion. Let there be no
impression given to the country that
the House is one in this matter and is
not divided.

Mr, Speaker: The House could dis-
cuss and the hon. Member could have
an opportunity.

Shri S. M. Banerjee: I am one of
those who feel that the Supreme
Court’s opinion is correct.

Mr, Speaker: He has not said like
that. It is only other bodies who
might form one opinion and here in
the House, even if there were 20,
there woulg be difference of opinion.

N @ AEw fag 0 F ¥ 9w
arfaat aft 39 997 § § o Fa1 97
fr 39 favg o7 gre9 ¥ fewpoa g1
Sfgr @ AT A @ R qF TG |

WU AHIT AT THe T
AT ATET T gA 7Y & TT IFTE FY
forar wmr

oY WE o AT (FoET)
foew wfggo= & = A& AgET A
a8 ST ar & e wfudwe 9«
AT Iq FIT AIIES FREH AR
W#3qes grEed 9X grsw A fewmwA
FAGT AT AfHT 7T qF q6 AT
gaT & | & A WAt § F W
HqTT A1 qg 9 wrawT | fowe
ATt ¥ I 9% 791 G I G |

Shrimati Renu Chakravartty (Bar-
rackpore): He has not replied to the
point about the food situation. K is
not only the question of food situation;
now the harvest is coming into the
market and already we are finding
that the promises which are being
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made to the peasants by the Parlia-
ment are not being implemented in
practice; the peasant actually is not
given the price. So, these things
should be brought to the notice of the
Minister and we should have a discus-
sion on it immediately, Otherwise,
what is the use of having a discussion
when the harvest is finished?
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Shri Bade (Khargone): What about
the report of the Commissioner for
Scheduled Castes and Scheduled
Tribes?

Shri Satya Narayan Sinha: About
that, I will make a statement next
week. About the food rituation,
Sir, in some form or other, we have
been discussing this food question in
the House,

ot e (wfesr) o e
FEH AT Aeqes g www f
feiie ax frerv & amx ¥ 7w @
FgT T |

o m cowh W oy
Fae &Y fer €0

The Minister of Food and Agricul-
ture (Shri C. Subramaniam): As a
matter of fact, there was a discussion
on the adjournment motion. After
that, in the debate on the Food Cor-
porations Bill also, we had a discus-
sion on that. Every day we cannot
be going on discussing the same thing.

Shri Nambiar: When the Kerala
discussion was there, the Minister
said that the food question as a whole
can be discussed separately. That
day we discussed only Kerala,

Mr. Speaker: He says, in addition
to that subsequently also we have
had an opportunity to discuss it,

Shri Ranga (Chittoor): Are we to
understand that there will be no fur-
ther discussion on food?

Mr. Speaker; For the present, that
is the position,

AGRAHAYANA 6, 1886 (SAKA)
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Shri Ranga: For the present means,
during this session or only next
week?

Mr, Speaker: I cannot say. I can
ask only about the next week’s pro-
gramme. That he has stated. Whe-
ther this food situation is going to be
discussed, the answer is, for the pre-
sent there is no intention to do that.

Shri Ranga: We understand that
next week there will be no discussion.
That is how we understand it.

Mr, Speaker: He will kindly allow
me to proceed further.

12.07 hrs,

REPRESENTATION OF THE
PEOPLE (SECOND AMENDMENT)
BILL—Contd.

Mr. Speaker: The House will now
resume further consideration of the
following motion moved by Shri
Jaganatha Rao on the 26th Novem-
ber, 1964, namely:—

“That the Bill further to amend
the Representation of the People
Act, 1951, be taken into con-
sideration.”

The time allotted is one hour.

(mTi) e

T o9 a‘iﬁwrmﬁ!raw;qa.aﬁ
aaml & & fr aga o9 ¥ T Ao
T FE |
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Nt g ;3w forddem wmw &)
o (5T wiedz) faor & 17
wifasia & 3 3% & SR 978 T W4
T g foady 4 & A # awear
g agfa g Ry amr g
& 1957 ¥ o THANT gC A I F
E § gAwe wfagw T @gr oar s
I B 9 A ) @i T )
Fwe fae & S F 9T WL AGHE §
FE F o faw @R av wwer
AT | T A AN I ¥ AR
F oY aF 3% A faT W@ 1 weew
TREIT & R A WEae A=y faw
TTAT AT & 1 399 qg +F) & fw gfom ok
afearfadl  #1 qUY gATIA TEERS
[ F IR TG TP ST § T
R FE uF FHeae faw wwr
A & e g 5 ag aga et g |
T q@ ¥ Tuae 4G g wifgm R
T TR T BIE-BI faer a5 G *7
qHE G491 HF W E

T qr-A q@ ag Tew ¢ 5
T qE wTRae faw o ge § 1 a
7g @i A € § fr 2w # o fafaew
g & 39 fafreed &1 @d o9 ot
¥ IR-IA 29T H1RQ; S9F I S
e # f9u @er g Afge | &
wmar § 5o g & oY eReR
e dfedne J § I g
T TR U6 Foeraa faar Ay
A AR =BT AT | THHH HIA9H
7 g & 5 s fafaw F1E.8 #1 qrag
T E zafey g @ fediwedt & ar
¥ 1957 ¥ fom @ & | RO wmw ®
T qE FT GF BT a7 guee fagas
T FT F1E T Jog T faa@rg asdqr
g 1 a=r w fawr & wifasa w1 ogt aF
aeaF & & ST @ w0 § AR
g g 5 wr o wuidfe faw
T AT a1 SUTET WISl a|v |
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=t ayare fag (FT )' M
weeE, & o wdiwde  § ouw M
W%Fﬁmz,mleﬂ’kni
¥ Y wex fre fer omd

“subject to any privilege which
may be claimed by that person
under any law for the time
being in force.”

TARI FT I AAAT § TG TR
#faam #1 & R W § fer | W@
= = ¥ fe ag et @ ar F1 AR
Io0 wfgsrd @1 fefed 2, #1%
faafar ofemr 7 & wifed
e fedt & fraafaw i @ fax
Fes oue A KA arr fagry A T
FIO | FE F FFEA FOEMET
oifadr o afgd | Y wew #r T,
e 98 feqar Y sEv AT T @, B
fraafee aofewr @ W =stled
T ¥ AN W oweww & e
2y ¥ foy e far &

Shri S. M, Banerjee (Kanpur): 3ir,
I rise to support this Bill. I am
happy that the lacuna which was
there in this particular Act has been
removed. As is evident from the
Statement of Objects and Reasons of
this particular Bill, this question only
arose when the case of Shri Biren
Mitra came to the notice of the Elec-
tion Commission. It was then found
that the Governor had to come for-
ward to remove that lacuna.

Sir, I welcome all the provisions of
this Bill and the intention of this
Bill to give more powers to the Elec-
tion Commission. It is quite clear
now that the Election Commission, if
they so desire, will ask somebody to
appear as witness and it will func-
tion as a court. But I want to know
from the hon. Deputy Minister, who
has very ably piloted this Bill, whe-
ther the Election Commission has
also taken a serious note of the vari-
ous discrepancies, irregularities and
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lacunae that were brought to the
notice of the Commission by the judg-
ment of the Election Tribunal in the
case of the Gonda election. Sir,
you remember that when this ques-
tion arose, one of the Members of this
House, Shri Ram Rattan Gupta, was
unseated by the Election Commission
and my hon. friend, Shri Dandeker
was declared elected. At that time
also, I know, the Election Commis-
sion felt so bitter about certain pro-
visions, because they had no power
and they could not ask for certain
details. So I would only request tae
hon. Minister to bear this in mina
and consider whether such powers
should also be given to the Election
Commission so that any candidate or
candidates or even a voter or any-
body else cannot tamper with an
election,

I would like to know only one more
thing, before lending my full support
to the Bill, and that is, whether it is
a fact that a team of government
officials was sent from the Centre,
either by ‘the Law Ministry or by the
Election Commission—] do not Know
—to Uttar Pradesh just to have in-
vestigations into the various gallega-
tions made by the Election Commis-
sion agains: certain very important
officers connected with the Gonda
election. An answer to this is neces-
sary 1o that we may know that the
Government is alive to the problem
and wants that elections should be
as clean as possible.

The Deputy Minister in the Minis-
try of Law (Shri Jaganatha Rao):
Mr. Speaker, I am grateful to hon.
Members who took part in the di:-
cussion of this motion. It has been
urged yesterday and also today that
the Government have been slow in
implementing the recommendations
of the Election Commission made
in Report on Second General
Elections held in 1957. May I
point out, Sir, these recommenda-
tions were in the nature of general
obrervations. Regarding the particu-
lar point under discussion, the Elec-
tion Commission observed that no

1603 (Ai) LSD—5.
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specific provision has been provided
for in any of the enactments em-
powering the Commission to take
evidence when it is calleq upon to
give jts decisive opinion as to the
disqualification of a Member of Par-
liament or a Member of a State
Assembly. Nevertheless the Com-
mission all along held the view that
though it was not vested specifically
with the powers, it had the inherent
powers because no other Act had
prohibited it from taking evidence.
On that basis it proceeded. Till 31st
July 1958, 18 such petitions were re-
ferred to the Election Commission for
its opinion and in none of the peti-
tion; wag the Election Commission
confronted with a situation that be-
cause it had no powers to take evid-
ence it could not decide the issue.
For the first time the Election Com-
mission was confronted with such a
situation when a petition was refer-
red to it concerning the-Chief Minis-
ter of Orissa. Then it felt that unless
it is armed with the powers to take
evidence, call witnesses and examine
documents, its decision may not be fair.

Shri Bade: Have they said that on
Shri Biren Mitra’s case?

Shri Jaganatha Rao: Yes. Jmire-
diately they made that specific recom-
mendation,—I read out the penulti-
mate paragraph of the opinion—Gov-
ernment have come forward with an
amending Bill. Even after 1958, there
are about 26 petitions referreq to the
Election Commis‘ion and two peti-
tions relating to the Union Territo-
In none of the Petitions the
Election Commission was con-
fronted with this difficulty. This is
the first time that he ha: been con-
fronted with this difficulty and we are
now coming forwarqd with this Bill.

Shri Bade: In 1957, there were two
such election cases.

Shri Jaganatha Rao: I have before
me the report of the Election Com-
mission published in 1958. Nowhere
is it stated that he was confronted
with this situation. This is the first
time that it was brought to our notice
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and we have come forward with this
Bill.

Regarding bringing a comprehen-
sive Bill about election law, may I
submit that unles; there is a recom-
mendation from the Election Com-
mission Government cannot come
forward with a Bill. Take, for in-
stance, the question of election
expenses. All the political parties
should have a discumsion with the
Election Commission, they shoud
come to an arrangement with the
Election Commission and then the
Election Commission shoulq make a
report to the Government, because
under article 324 the superintendence,
direction and control of elections is
vested in the Election Commission.
Therefore, it is the Election Commis-
sion which has to be approached by
political parties in Trespect of all
matters concerning election;.

Mr. Speaker: But that article does
not preclude Government from bring-
ing in an amendment to the election
law.

Shri Jaganatha Rao: I do not mean
to suggest that the Government can-
not do it. But he is the authority who
looks into these questions and the
political parties should have full dis-
cwsion with him before any such step
is taken.

Mr. Speaker: I agree with him
there.

Shri Jaganatha Rao: Regarding
the point raised by Shri Yashpal

Singh, I am wunable to accept his
amendment for the omission of the
clause “subject to any privilege which
may be claimed by that person under
any law for the time being in force”.
It only means that under the Evidence
Act, sections 122 to 127 angq 129 to
131, certain privileges can be claimed
by the witnerses as regards produc-
tion of documents, official records or
privileged communication between
the legal adviser and the cilent. There-
fore, we cannot clothe the Election
Commission with more powers than
an ordinary civil court. A civil court
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cannot compel a witness because these

sections are there. The Election
Commigssion cannot have greater
powers.

Mr, Speaker: The question is:

“That the Bill further to amend
the Representation of the People
Act, 1951, be taken into considera-
tion.”

The motion was adopted.

Mr, Speaker: We will now take up
clause by clause consideration.
Clause 2. —Insertion of new Chapter
and sections after section 145.

Shri Yashpal Singh
beg to move:

(Kairana): 1

Page 2, lines 16 and 17,—

omit ‘“subject to any privilege
which may be claimed by that per-
son under any law for the time
being in force,” (1).
Mr. Speaker: I will put the
amendment to the vote of the House.
Amendment No. 1 was put and
negatived.
Mr, Speaker: The question is:
“That clause 2 stand part of the
Bill.”
The motion was adopted.
Clause 2 was added to the Bill.

Clause 1. the Enacting Formula and
the Title were added to the Bill.

Shri Jaganatha Rao: I beg to
move:

“That the Bill be passed”.

Mr, Speaker: Motion moved:
“That the Bill be passed”.

Shri Bade: On page 3, section 146C
says:

“No suit, prosecution or other
legal proceeding shall lie against
the Commistion or any person
acting under the direction of the
Commission in respect of any-
thing which is in good faith done
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or intended to be done in pur-
suance . A

“intended to be done” is a very wide
term. I think the Government ought
to explain it.

Mr. Speaker: The hon. Member
did not move any amendment during
the second reading and now he is
suggesting some changes in the Bill.
It is too late. Now, the question is:

“That the Bill be passed”.
The motion was adopted.

12.40 hrs.

WAREHOUSING CORPORATIONS
(SUPPLEMENTARY) BILL

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
D. R, Chavan): Sir, on behalf of
Shri C. Subramaniam, I beg to move:

“That the Bill to
the provisions of the Ware-
housing Corporations Act, 1962,
be taken into consideration.”

supplement

The hon. Members are aware that
the Agricultural Produce (Develop-
ment and Warehousing Corporations)
Act of 1954 provided for the esta-
blishment of a National Co-operative
Development anq Warehousing Board;
Central Warehousing Corporation;
and a State Warehousing Corporation
in every State. But the House is
aware that as a result of the trans-
fer of the National Co-operative
Development and Warehousing Board
to the Department of Co-operation in
the Ministry of Community Develop-
ment and Co-operation and that of
the Central Warehousing Corporation
to the Department of Food under the
Ministry of Food and Agriculture, it
was felt that since the two bodies
lookeq after two different objectives,
there was no need to tie them toge-
ther and that they should be bifur-
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cated into two independent organisa-
tions by two separate Acts.

Accordingly in 1962, the Agricultu-
ral Produce (Development and Ware-
housing Corporations) Act, 1954 was
repealed and the two separate Acts,
that is, the National Co-operative
Development Corporation Act, 1962
and the Warehousing Corporations
Act 1962, were passed by Parliament
establishing a National Co-operative
Development Corporation in place of
the Board for looking after co-opera-
tive development work and the Central
Warehousing Corporation for carrying
on storage and warehousing work.

The Warehousing Corporation Act,
1962, came into force on 19th March
1963, when the Central Warehousing
Corporation was formally re-establi-
shed under this Act.

The functions of the Central Ware-
housing Corporation, by and large
remained the same as under the old
Act of 1956, but the scope of its acti-
vities was enlarged by the inclusion
of notifieq commodities which the
Central Government may, by notifi-
cation in the Official Gazette, declare
to be notifieq commodities for the
purposes of this Act, being a commo-
dity with respect to which Parlia-
ment has power to make laws by vir-
tue of Entry 33 in List III in the
Seventh Schedule of the Constitution.

Even after the inclusion of the
above mentioned notified commodi-
ties, there were persistent demands
from various Government and private
organisations for storage of other
commodities in the warehouses such
as tobacco, lac, wool etc. which could
not be stored under the existing pro-
visions of the Act, as these articles
fell outside the ambit of Entry 33 of
the Concurrent List.

The Ministry of Agriculture and
the institutions like the Indian Coun-
cil of Agricultural Research, the Cen-
tral Lac Committee etc. and then
the Ministry of International Trade
and other export promotion organi-
sations have been pressing the Ware-
housing Corporation to come to the
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rescue of the producers and cultiva-
tors of these commodities who are en-
tirely at the mercy of middlemen.
who are usually agents to the foreign
buyers.

Warehousing

So far as tobacco is concerned, there
wag a proposal as far back as 1958
to open warehouses in important areas
of Andhra Pradesh for this purpose
and repeated requests from other
States were also being received.

So far as wool is concerned, the
question of woo]l storage was recom-
mended by the Agricultural Market-
ing Adviser to the Government of
India and pursued by All India Wool
Trade Federation.

The inclusion of these commodi-
ties, therefore is much more impor-
tant from the point of view of the
agrarian economy of the country.

Further, providing warehousing fa-
cilities for these commodities, parti-
cularly at the production centres and
the port towns would help the export
promotion drive so vigorously being
pursued by the nation these days.

The Warehousing Corporation Ac.
is related to Entries 43 and 44 of the
Union List and Entry 33 of the Con-
current List of the Seventh Schedule
of the Constitution.

As far ag trade and commerce are
concerned the legislative powers of
Parliament are limited to commodi-
ties covered by Entry 33 of the Con-
current List.

It is not, therefore, within the com-
petence of Parliament to vest the
Warehousing Corporations establish-
ed under the Act with powers to un-
dertake the storage of articles such
as tobacco, wool lac anqd mica, as
these fall outside the ambit of Entry
33 of the Concurrent List.

This restriction can, however, be
removed if the State Legislatures
pass appropriate Resolutions in the
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manner prescribed in article 252 of
the Constitution empowering Parlia-
ment to regulate by law the storage
of comfnodities other than those cov-
ered by the Warehousing Corpora-
tions established under the Warehous-
ing Corporations Act 1962.

Parliament would then prescribe
by legislation what other commodities
the warehouses of the Central and
State Governments Warehousing Cor-
porations should store.

All that is necessary is that Par-
liament shoulq be empowered to re-
gulate storage by Corporations of
commodities other than those in the
Concurrent List, Entry 33.

In respect of such States as have
passed the Resolutions, clause 2 of
the present Bill will have the effect
of nullifying section 2 (e) of the pa-
rent Act, in so far as the notified
commodities are concerned.

In other words, the restrictions that
the notified commodities should be
commodities within the ambit of En-
try 33 of the Concurrent List of the
Seventh Schedule to the Constitution
is removed.

Warehousing Corporations will be
enabled to store any commodity which
falls outside the ambit of Entry 33 of
List III in the Seventh Schedule to
the Constitution, in the States which
have adopted the Resolution under
article 252 of the Constitution after
notification of such commodity by the
Central Government in the Gazette.

The Act can also be made applica-
ble to other States by notification in
the Gazette if they subsequently pass
the necessary Resolution after this
Act comes into force.

In the circumstances, the State Le-
gislatures were addressed to pass sui-
table Resolutions in the manner pre-
scribed in article 252 of the Constitu-
tion empowering Parliament to regu-
late by law the storage of commodi-
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ties other than those covereq by the
Warehousing Corporations Act 1962.

The State Legislatures of Andhra
Pradesh, Gujarat, Kerala, Punjab and
UP have since passed the requisite
Resolution. Action in respect of the
States of Assam, Bihar, Madhya Pra-
desh, Maharashtra, Mysore, Orissa
and Rajasthan is awaited. Therefore
as more than two States have passed
the requisite Resolution, I request the
hon. Members of the House to suita-
bly amend the relevant provisions of
the present Act by adopting the Ware-
housing Corporations (Supplemen-
tary) Bill, 1964.

Mr. Speaker: Motion moved:

“That the Bill to supplement
the provisions of the Warehous-
ing Corporations Act, 1962, be
taken into consideration.”

Shri Ranga (Chittoor): Mr. Spea-
ker, Sir, I am in favour of this Bill
and I am glad that my hon. friend has
brought forward this Bill. It comes
none too soon. For some years the
producers of tobacco in Andhra, My-
sore and even in Gujarat as well as
the mica miners and producers of
wool had been asking for such legis-
lation and protection as could be had
not only by the passage of this Bill
but also by whatever can be and
could be done by the Government, It
is unfortunate that an important ex-
portable commodity like tobacco
should have had to wait all these
years, even after the passage of the
original Act in regard to central
Warehousing, to get this promise of
a protection—it is only a promise; so
much depends upon the manner in
which the Central Government would
be acting in co-operation with the
concerned loca] governments in afford-
ing the protection which this arran-
gement enables the Centra] Warehous-
ing Corporation to give.

It is a notorious fact that although
tobaceo has been earning for us crores
of rupees of foreign exchange every
year the growers have been suffering
very badly because they have not
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had such protection as is now being
promised. I am using the word ‘pro-
mised’ very advisedly because, as I
said earlier, it is only a promise; itis
nothing more. So much depends upon
this Government as well as that Gov-
ernment. Both the Governments
have been remiss for a very long time
in their duty to give the necessary
protection to the tobacco growers.
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There have been to many expor-
ters, too small exporters, too. They
have been bossed over by a very few
very big exporters and the very big
exporters have set the pace in regard
to price fixing. On very many occa-
sions the prices have been very un-
reasonable and many of the small
exporters have been taking delivery
of tobacco only with the promise of
paying the grower such-and such
price and afterwards themselves get-
ting into troubles. When they get into
troubles they faced the exporters with
their own insolvency or empty hands
and the poor growers have been made
to suffer for years and years.

In other cases, these smaller ex-
porters have not been half as honest
as others and they made money and
at the same time they cheatedq the
growers. In addition to this we know
the Eastern European countries have
come ino the markef. Originally, the
State Trading Corporation was
brought into existence in order to
protect our growers and our expor-
ters also as against the operations of
the monopoly that prevails in these
totalitarion countries for these ex-
perts. But unfortunately, the State
Trading Corporation has not found
itself powerful enough to deal with
the monopolistic purchasing operations
of these Communist countries and so
scope was given to a number of pri-
vate exporters also to nominally com-
pete with the State Trading Corpo-
ration but actually to compete amongst
themselves, in that way allowing these
totalitarian countries to beat down
the prices and in that way causing
loss to the country as a whole and to
growers in particular.
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Sir, for various other reasons also,
our peasants have needed this kind of
protection. A year ago, the Andhra
Ministers themselves came over here
and saw the Minister of Commerce,
concerned with exports, and also the
Finance Minister, I suppose, They
suggested that some such Act should
be passed. On the advice of the
Union Government, they went back
and passed the necessary resolution
in their legislative Assembly. It is a
pity that this House has had to wait
al] this time before this Bill could be
presented before it. I am glad that
it hag come and I welcome it. But I
sincerely hope that the Union Govern-
ment, not merely this Ministry the
Agriculture Ministry, but also the
Ministries in-charge of exports and
finance, woulq use all their good offi-
ces in getting help from the Reserve
Bank and the scheduled banks in our
country and would also use all their
powers in order to help more than 30
per cent of the total production—to-
bacco, wool, lac and mica—of these
exportable commodities which can be
exported, to be stored in these Cent-
ral warehouses so that it would not
be possible for the exporters
to exploit our producers and
also it would not ultimately be possi-
ble for the importers in other count-
ries to beat dgown the price level of
our exportable commodities.

In conclusion, I say that I hope this
particular warning as well as this
expression of hope and request that
I have made now would be borne in
mind by the concerned Ministries here
at the Centre and that they would be
able to give a better account of the
manner in which they protect our
growers than has been possible till
now,

st g fag (FRET) ¢ wemw
e, # 9 Fagetar FReREE
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Shri K, L, More (Hatakangle): At
the outset, I welcome the measure
and congratulate the hon. Minister
for having brought forwarq this mea-
sure, which seeks to expand the
sphere of activities of the Warehous-
ing Corporation. The Statement of
Objects and Reasons appended to the
Bill says that the measure is intend-
ed to enable the Central Warehous-
ing Corporation and the State Ware-
housing Corporations to run their
warehouses for the storage of some
additional commodities like wool, lac,
tobacco, etc., and to supplement the
storage of agricultura] produce with
the storage of items like seeds, man-
ures, fertilisers, agricultural imple-
ments and notified commodities.

The report of the Centra] Ware-
housing Corporation for 1962-63 indi-
cates that the present storage capa-
city of the Central Warehousing Cor-
poration is 78 warehouses with a
capacity in hand, of 18,01.730 stan-
dard bags, and of 422 warehouses
and 80 sub-warehouses of the State
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Warehousing Corporations with a
capacity of 4,31,887 metric tons as on
31st March, 1963. May I now ask the
government how far this present
storage capacity is likely to meet the
ever increasing demand for storage
in the country.

We know that the food situation in
the country has cast a very heavy
responsibility on the Government and
particularly on the Food Corporation
which is going to function very soon.
The Food Corporatins Bill has also
assigned an important role to the ac-
tivities of the Warehousing Corpora-
tion because we are aware that the
managing director of the Warehous-
ing is under clause 7 (1) (c) one of
the directors of the Food Corporation.
Again, the Rural Credit Survey Com-
mittee also has given an important
role to perform to this Warehousing
Corporation. That committee has re-
commended that an organised scheme
of warehousing and storage together
with the trained personnel which goes
with it can also provide a very im-
portant part of the solution, should
such at any time be required, for a
problem of either price control on the
one hand, or price-support on the
other, in regard to agricultural com-
modities. That is the observation
made by the Rural Credit Survey
Committee. We are interested to
know how far these recommendations
of the Rural Credit Survey Committee
have been kept in view with satis-
.factory results:

The Warehousing Corporation has
expressed its regret that it has not
been able to construct a large num-
ber of warehouses, due to various
difficulties. I shall not read out all
but I shall merely point out that at
page 22 of the report, the corporation
has indicated so many difficulties why
it has not been able to take up the
construction of more warehouses.

In this connection, I would like to
suggest that instead of the Ware-
housing Corporation depending on its
own capacity to build its warehouses,
it would be best for them to give
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subsidy to the taluka panchayats or
zilla parishads or co-operative orga-
nisations or the agriculturists to cons-
truct their own warehouses, of course,
from advances made by Government
and the corporation.

Shri D, R. Chavan: There is the
assistance of the Co-operative Deve-
lopment Corporation,

Shri K. L. More: I feel that with
their co-operation, the Warehousing
Corporation would be in a position to
develop protected, efficient and sci-
entific warehousing accommodation
which is the need of the hour.

In conclusion, I would deal with
one point that has just been referred
to by my hon. friend from Mysore.
He has just pointed out that the pro-
ducers havé not found an adequate
place in the activities of the Ware-
housing Corporation. The Warehous-
ing Corporation has given some sta-
tistics in its report to show that only
12 per cent of the accommodation
could be allotted to the agriculturists
while more than 75 per cent was uti-
lised by the traders etc. So, my sug-
gestion is that more attention should
be given to the interests of the agri-
culturists.

With these few observations, I com-
mend the measure for the acceptance
of the House.

Shrimati Renu Chakravartty (Bar-
rackpore): The Warehousing Cor-
porations (Supplementary) Bill is a
very important one, although this
Bill only seeks to extend the sphere
of operations.

But I would like to ask how the
Varehousing Corporation has been
functioning. Hag it really been utilis-
ing all the capacity and all the possi-
bilities that there were, and has the
peasant really been getting the
benefit for which such a scheme was
envisaged? According to wus, the
heavily indebted peasantry in our
country even today have really to
depend upon the very high usurious
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rates for credit. In a situation like
that, and especially when the Gov-
ernment credit is also very very low,
the Warehousing Corporation should
have functioned in such a success-
ful manner that that lack which there
is with regard to credit would have
been made up by an effective and
efficient method of utilising the ware-
housing facilities; but, unfortunately,
up till now, this has not happened.

This House has often been misled
as to the incentives which are being
given to the actual peasant; it has
always been misled because the pea-
sant is really not getting the price
but it is really the middleman who
comeg in the garb of the farmer who
really makes the profit. It is unfor-
tunate that when we are in the midst
of such a big food crisis, we are try-
ing to create a sort of walling up
between the Warehousing Corpora-
tion and the Food Corporation with
the result that the most essential com-
modities of food do not fall within
the purview of the Warehousing Cor-
poration. As far as I can make out,
paddy and wheat do not fall within
the operations of the Warehousing
Corporation.

What is the picture that we see? I
have recently returned after a tour
of certain very distant areas and
districts of my State. After having
come here and heard that the price
which was fixed for paddy in my
State which is a deficit State is
Rs. 14:20, I was really surprised.
When [ was in Purulia district, which
is a very poor area, but which has a
good harvest this year, only the day
before yesterday, I found in almost
the entire area that the mahajans or
the wholesalers were not buying at
Rs. 14:20 at all; nowhere were they
buying at that rate. They are buy-
ing paddy maximum at the rate of
Rs. 11.

We have been talking over here
about price support. I remember
once when we wanted that the price
for paddy should’ be fixed at Rs. 15,
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some of my hon. friends on the other
side made very fiery speeches that the
communists want to fleece the peasant
etc. But the point is, Wwho is the
peasant. What will happen now is
that because we have no such opera-
tions taking place with respect to
paddy—nowhere is paddy covered by
the operations of the Warehousing
Corporation—the price being laid
down, when the paddy is coming into
the market, the actual trader, who is
also g farmer may be in some cases,
comes and pays only a much lower
rate. There is no governmental
agency to buy the paddy at least at
the minimum price stipulated under
the price support scheme.

I want to know what is the use of
Parliament being told over here that
‘we are giving incentives to the actual
peasant’ when in actua] fact, you have
no machinery whereby you can force
the buyer to buy at the stipulated
rate. This is the question. The Ware-
housing Corporation should come in
at this stage. You should buy the
wheat, you should buy the paddy and
you should give the peasant the
stipulated price at least. But that is
not done. Then why should you not
at least advance money at the rate
of Rs. 117

Shri Bade:
warehouse.

Let it be kept in the

Shrimati Renu Chakravartty: Yes,
because the peasant has to sell at the
rate of Rs. 11. This year has been
a year of such high prices that the
poor peasant has been starving. He
has been buying his grain, his paddy,
his rice at rates almost between
Rs. 35—40 a maund—which means
that he is indebted to a very very
large extent. His children have to
go to school; he has to pay his taxes;
he has to buy his commodities at a
much higher rate. So he is heavily
indebted. So he is forced to sell even
at Rs. 10 and Rs. 11.

That is why I want Government to
see that the Corporation’s operations
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cover such essential commodities as
paddy and wheat so that the peasant
does not have to give up his paddy
at that low rate. Otherwise, what is
going to happen is that he will sell
at Rs. 11, but the man who buys it
will sell to Government at Rs. 14.20.
This is what is going to happen. This
will be the net effect of the price
support!

I should like to ask my hon. friends
opposite, who are well-wishers of the
peasant, who make fiery speeches, to
tell us how do we tackle this. How
do we assure the peasant that he gets
the price of Rs. 14.20 which the Gov-
ernment has laig down? How do we
ensure that the peasants really get
this price if not today, at least
tomorrow? So when you are bringing
in a supplementary Bill, you should
also include within its scope certain
essential commodities like paddy and
wheat.

Shri Ranga: It is covered, but it is
not being implemented.

Shrimati Renu Chakravartty: The
Corporation does not buy. At least
it does not advance that credit. That
is not being done. That is why we
want that if you really want to give
price suppert, if you want to prevent
peasants from being fleeced, in every
possible way you must really utilise
the Warehousing Corporations in a
proper manner. ] want to bring it
again and again to the notice of Gov-
ernment that unless this is done, the
prices which have been stipulated
therein, which are not being received
by the peasantry, are going to be re-
ceived by the middleman who is forc-
ing the peasant to sell at a lower price.
The middlemen say: We are not going
to buy. We will see what you will do.
How many days can you stand, two
days, three days, one keew or two
weeks; after that you will come and
you will sell at Rs. 10°. This is the
position.

With these few words, 1 want Gov-
ernment to tell us what they are
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going to do with regard to the opera-
tions of the Corporations covering this
particular aspect which I have tried
to put before the House.

Shri Bade: The warehouses are very
few.
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In this Warehousing
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IqF A A qF 7N @ 5 oAF
R 1 &) Fa I3°9 AHT T F &
e a1 Fagrsta #v o e o F
F9AaT g & o Faggrsfan 1 yaww
T & q A @ Tifed | OF FF
M & 9@ AT g1 § v ga+ far
Fuegrsfam av =mfgd | W qF
gara Ieiee g @ fw S sndfess
§ sammm ¥ geT AR S mifwfen
gfre §, s dew faad) w79 €
I U @RT T 9T g &
R AT FT FX HATS L@ AT qFAT &
faawr 75 ox@e fow avq ag F JF<
Ear § faw Jmar & 1 aE Y R
F Fwg gt & ag I F faw ol
g

7q fa=t #1 g qg @ & gwgA
FIAT § WX 39% faq Hara &1 74912
a1 § W1 s F7av § 5 femmat &
oo =it & fag W rrsfaw s
Fr sggeqr #7 wed), faad T g@ #]Y
Forg ¥ ! fram 1 37 Nt A FH
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Dr, M, S. Aney (Nagpur): This is
a very useful Bill, and is meant for
a limited purpose. This Bill is meant
for articles of a non-agricultural
nature like wool, lac etc., but much
of the criticism that has been made
was about the general nature of ware-
houses.

In my opinion, one great difficutly
is that the number of warehouses
which have been starteq for agricul-
tura] purposes is too few to cope with
the storing of all the agricultural pro-
duce which the cultivators produce
every year. So, their number has to
be increased. That is not covered by
this Bill.
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The criticism of Shrimati Renu
Chakravartty was that the agricul-
turists hag to sell his articles at a
certain prices, anq when he requires
them has to repurchase them at a
higher price. To some ex:ent it may
be true. I am also a small cultivator,
though I have been moving in Parlia-
ment all my life. My experience is
this, that the Indian cultivator
reserves whatever he requires for
himsel!f for the whole year soon after
harves!, and only sells the surplus.
So, there is no question of his pur-
chasing those articles again at a
higher price. The difficuity is that
the Government{ calculates that the
farmer would offer all his produce in
the market without keeping some-
thing for his requirements, and that
is why they go wrong.

However, so far as the Bill goes,
it is a very usefu] Bill, and it should
be supported.

Shri R. G. Dubey (Bijapur North):
I do not want to make a long speech
because the scope of the Bill is very
limited. 1 want to make one or two
suggestions.

We are having a series of godowns
in the country, some under the State
Warehousing Corporations, and gome
directly under the Cen‘re, but in view
of our requirements of storage space
for foodgrains, we will need more
godowns in the country. So, the pro-
blem is to have proper king of designs
for the godowns, because it is said
that wastage of foodgrains is on
account of rats and such other things.
I am told something like 2 to 5 per
cent, I am not sure of the figures, is
wasted bicause of lack of facilities of
proper storage in godowns. So, I
wish the Government of India as well
as the Stia'e Governments are guided
by the Central Warehousing Corpora-
tion, and try to construct godowns
in such a way that we do not have
to lose any amount of foodgrains on
the score of lack of storage facilities.

I know this is a vast problem, and
it cannot be tackleq immediately
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within a year or so but we should bear
this in mind while construcling
godowns hereafter. I know of a case
in Belgaum, where, during - pre-
independence days, because of lack of
storage facilities. 10,000 tons of rice
were lost.

There is also scope for corruption.
I am told that Government allows a
certain percentage for wastage, say
one per cent. Sometimes this one
per cent cover is deliberately used for
malpractices. I know of some cases
where lots of trucks were taken out-
side the district on the plea that you
allow one kilo of wastage per quintal.
It is not necessary you should allow
it in every case. On this basis, it you
have 10,000 quintals in a godown, it
woulg come to a huge amount at the
rate of one kilo per quintal.

I am not blaming anybody in parti-
cular, but my point is that hereafter,
in constructing the godowns, care
should be taken to see that they are
scientifically constructed and are
water-proof and rat-proof.

Some people even say tha: as much
as 20 per ccnt of the foodgrains is lost
because of lack of storage facilities,
but I think that is exaggerated. We
should also realise that while on the
cne hand ‘here is scarcity of food,
there i5 also wastage of food on the
other side. That must be put an end
to.

Shri D. R. Chavan: A onun.ber of
hon. Members have participated in the
discussion though the scope of the
Bil] is very limi'ed.

Shri Ranga, the leader of the
Swatantra Party, said that this Bill
was long awaited, and generally gave
his support to the Bill. He i5 not hore,
but may 1 tell him that when this
Bill becomes law, as this Bill extends
the scope of the activities of the
Warehousing Corporations, we can
s raightaway store other commodities
like tobacco in the warehouses,
wharever they are available.

Shri K. L. More made a reference
to the number .of waréhouses.} Un-
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fortunately, he referred to the figure
of 1962-63, namely 78. In 1963-64,
the number has gone up to 85 and the
capacity also to 20,49,000 tons. Simi-
larly, the capacity of the State Ware-

housing Corporations is also con-
siderably increasing.
Then he made a complaint that

sufficient storage capacity was not
available. Actually, according to the
statistics that I have got with me, on
the basis of the actual average
occupancy, the existing warehousing
corporations, both Central and State,
have got sufficient capacity to provide
storage capacity to agricultural com-
modities, notified commodities and
other commodities, to a considerable
extent. Therefore, there is absolute-
ly no point in that criticism.

Shrimati Renu Chakravartty asked
why the Warehousing Corporations
should not come forward and pur-
chase foodgrains from the peasants at
prices fixed and announced by Gov-
ernment. I am very sorry to say
that the function of the warehousing
corporation is to provide storage faci-
lities and not purchase grains. We
passed the Fooq Corporation Bill for
that purpose. The Food Corporation
will make purchases at the support
price that would be announced. The
only objective of this Corporation is
to provide storage facilities for articles
mentioned in the parent Act, which
are agricultural produces such as
foodstuffs, edible oils, seeds, -cattle
fodder including oil cakes, vegetable
oils, etc. and also the notified com-
modities which I mentioned in my
opening speech. Agricultural produce
had been defined in the parent Act.
So far notified commodities are con-
cerned the parent Act says: “The
Central Government may, by notifica-
tion in the Official Gazette declare
for the purpose of this Act a notified

commodity with respect to which
Parliament has power to make
laws . . .”. What is the intention of

this Supplementary Bill? It is to
extend the scope of its activities. It
was limited to certain commodities,
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agricultura] produce and notified com-
modities. Tobacco, Lac, Wool etc. are
commodities which are covered by
Entries 26 and 27 of the State List
and as such Parliament was not em-
powered to make any law. For the
purpose of providing storage facilities
to these commodities, we have resort-
ed to article 262 of the Constitution
under which when two or more States
pass a resolution saying that this
particular law may be passed by
Parliament. This Bill has received
the unanimous support of the hon.
Members who had participated in the
debate. The hon. Member sitting
behind me made a suggestion that quite
a lot of grains are lost in storage.
Storages of two types: storage with
the producer himself or cultivator and
storage with the Central Storage
depots or the Central Warehousing
Corporation. No scientific data has
been collected with regard to the loss
sustained under storage conditions
with the cultivator. Generally, it is
said that the loss varies between 9
and 14 per cent. But the loss in the
Central storage depots does not guv
beyond 0:197 per cent or something
of that order. It is absolutely negli-
gible. The ideal condition to achieve
is to be in a position to say that there
is no loss of foodgrains. We are
importing fooq from countries thous-
ands of mileg away and they are so
much needed here ... (An Hon.
Member: Some wastage is admissible)
I mentioned 0:197 per cent: that is
the loss while in transit, in storage
and in handling. He also mentioned:
why not use a particular design and
build up storage capacity? 1 would
like to say that the new godowns that
are coming up are damp-proof,
rodent-proof and also bird proof. He
also gave hig support to this Bill. Mr.
Bade stated: why not other States
pass g resolution? He mentioned
Madhya Pradesh. The States which
had passed the resolution are men-
tioned in the Schedule. We are con-
stantly reminding the other States to
pass the requisite resolution. But
article 252 needs two or more States
to pass the resolution. We can pass
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a law if even two States pass a House (Interruptions). The

requisite resolution. If the other question is:

States pass that resolution subse- @ . “
quently, their names could be insert- That the Bill be passed.

ed in the Act and storage facilities The motion was adopted.

could be made available in those Mr, Deputy-Speaker: We shall

States. Mr. Bade has also given his
support to the Bill. These are the
points that have been raised. There-
fore 1 commend this Bill for accept-
ance.

Dr. M. S, Aney: Have you got a
regular programme to open storage
depots to cover the entire agricultural
area in every State?

Shri D. R. Chavan: We have got a
programme in the Fourth Plan. For
the time being. I have not got these
figures but I may say that we have
a sizable programme in the Fourth
Plan.

Mr, Deputy-Speaker: The question
is:

“That the Bill to supplement
the provisions of the Wafehous-
ing Corporations Act, 1962, be
taken into consideration.”

The motion was adopted.

. Mr. Deputy-Speaker:
is:

The question
“That clause 2 stand part of the
Bill.”
The motion was adopted.

Clause 2 was added to the Bill.

Clause 1, the Schedule, Enacting
Formula and the Title were added to
the Bill.

Shri D. R. Chavan: Sir, I beg to

move:

“That the Bill be passed.”

Mr. Deputy-Speaker: I shall put
the question to the vote of the

take up the next Bill.

s gEA W FHAA ([H)
JuTeAeT AEIET, A TF AqqT
w7 & fF grew ® 39 g Frw A
g1

Mr. Deputy-Speaker:
be rung—

Mr., Deputy-Speaker: Now there is
quorum. Shri Rameshwar Sahu.

Let the Bill

13.40 hrs.

PROVISIONAL COLLECTION OF
TAXES (AMENDMENT) BILL

The Deputy Minister in the Ministry
of Finance (Shri Rameshwar Sahu):
Mr. Deputy-Speaker, Sir, on behalf
of Shri T. T. Krishnamachari, I beg
to move:*

“That the Bill further to
amend the Provisional Collection
Taxes Act 1931, be taken into
consideration.”

This is a very simple and almost a
non-controversial Bill. The object or
the Bill is very clearly stated in the
Statement of Objects and Reasons. I
will not burden the House with a long
speech. I will simply try to amplify
the object of the Bill.

The Provincial Collection of Taxes
Act, 1931, enables the Government by
a declaration to bring into effect any
provision of a Bill relating to imposi-
tion or increase of customs or cen-
tral excise duties immediately upon
its introduction in Parliament. The
provisions of the Bill so declared
become operative immediately on the
expiry of the day on which the Bill
is introduced and continue to remain

'*Moveq with the recommendation

of the President.
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in force for 60 days only. Unless,
therefore, the Bill comes into opera-
tion as an enactment before the
expiry of this period, the whole of
the duty collecteq under the authority
of the declaration has to be refunded.

A; the House is aware, markets
react immediately to any proposal for
imposition or increase of any duty of
customs or excise and almost invaria-
bly the consumers have to pay the
higher prices from the very time the
proposals for imposition or increase
of duty are announced. The unearn-
ed profits from such increase in
prices, at jeast on the stock of zoods
which are still with the manufacturers
or about to be cleared from the docks
or from warehouses, have to be mop-
‘ped up, and this is done through the
applica‘ion of the Provisional Collec-
tion of Taxes Act. Accordingly, a
declaration under this Act is almost
invariably inserted in every Finance
Bill and sometimes in other Bills im-
posing or increasing customs and
excise duties.

Due to the larger tax efforts that
have had to be made in the recent
years to find additional resources for
the implementation of the flve year
Plans, the annual Finance Bills con-
tain many more clauses ang Ssub-
clauses than used to be the case in
earlier years. Because of the growing
complexity, it is only natural that the
hon. Members should desire to have
more tim. for consideration of sucn
Bills. However, in this we are handi-
capped because of the period of 60
days fixed at present in the Provi-
sional Collection of Taxes Act. It 15
with a view to remove this handicap
that the present Bill has been moved,
which when enacted. will extend the
period to 75 davs. This will enable
adequate time being available tor
proper consideration of the annual
Finance Bills (and any other Bill
imposing or increasing cusicms or
excize duties that may have to be
introduced) in the two Houses of
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Parliament. 1 am sure the House will
support the Bill.

Here, ] may mention that even on
an earlier occasion in 1957 when due
to the genera] election. consideration
of the annual budget and the Finance
Bill had to be spread over two
sessions of Parliament, it was found
necessary to make g temporary
amendment in the Act extending the
period from 60 to 120 days for that
year only. This amendment. how-
ever, ceaseq 1o be effective after the
31st December. 1957.

Sir, 1 move.

Mr. Deputy-Speaker: Motion mov-
ed:

“That the Bill further to amend
the Provisional Collection of
Taxes Act. 1931. be taken into
consideration.”

Mr, Deputy-Speaker:
body rising to speax.

There is no

The question 1s:

“That the Bil} further to amena
the Provisional Collection of
Taxes Act, 1931, be taken into con-
sideration.”

The motion was adopted.

Mr, Deputy-Speaker: We will take
up clause-by-clause consideration.
There are no amendments. The ques-
tion 1s:

“That clause 2 stand part of
the Bill.”

The motion was adopted.
Clause 2 was added to the Bill.

Clause 1, the Enacting Formula and
the Title were then added to the Bill.

Shri Rameshwar Sahu:
move:

I beg to

“That the Bill be passed.”

Mr. Deputy-Speaker: Motion mov-
ed:
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“That the Bill be passed.”

Mr, Deputy-Speaker: The question

1s:
“That the Bill be passed.”
The motion was adopted.
13.45 hrs.

DEMANDS FOR GRANTS SUPPLE-
MENTARY (GENERAL*), 1964-65

Mr, Deputy-Speaker: We now take
up the supplementary demands for
grants. Are any cut motions being
moved,

DemAaNnD No. 9—EpUcATION

Mr. Deputy-Speaker: Motion mov-
moved:

“That a supplementary sum not
exceeding Rs. 1,000 be granted to
the President to defray the
charges which wil] come in course
of payment during the year end-
ing the 31st day of March 1965,

LR

in respect of ‘Education’.

Demanp No. 41—OtHER REVENUE
EXPENDITURE OF THE MINISTRY OF
FooDp AND AGRICULTURE

Mr. Deputy-Speaker: Motion mov-
ed:

“That a supplementary sum not
exceeding Rs. 2,00,00,000 be grant-
ed to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1965,
in respect of ‘Other Revenue Ex-
penditure of the Ministry of Food
and Agriculture’.”

Demanp No. 76—OTHER REVENUE
EXPENDITURE OF THE MINISTRY OF Law

Mr. Deputy-Speaker: Motion mov-
ed:

“That a supplementary sum not
exceeding Rs. 25,000 be granted
to the President to defray the
charges which will come in course
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of payment during the year end-
ing the 31st day of March, 1965,
in respect of ‘Other Revenue Ex-

penditure of the Ministry of
Law’.”
Demanp No. 90—MINISTRY OF

WoRrks, HOUSING AND REHABILITATION

Mr. Deputy-Speaker: Motion mov-
ed:

“That a supplementary sum not
exceeding Rs. 9,93,000 be granted
to the President to defray the
charges which wil] come in course
of payment during the year end-
end the 31st day of March, 15€5,
in respect of ‘Ministry of Works,
Housing and Rehabilitation’.”

DeEmanD No. 95—DEPARTMENT OF
sATomic ENERGY

Mr. Deputy-Speaker: Motion mov-
ed:

“That a supplementary sum nct
exceeding Rs. 98,000 be grantad
to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1965.
in respect of ‘Department of

(RN

Atomic Energy’.

Demanp No. 96—Artomic ENERGY

RESEARCH

Mr. Deputy-Speaker: Motion mov-
ed:

“That a supplementary sum rot
exceeding Rs. 33,87,000 be granted
to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1965,
in respect of ‘Atomic Energy
Research’.”

DeEmAND No. 108—Lok SaBHA

Mr. Deputy-Speaker: Motion mov-
ed:

“That a supplementary sum not
exceeding Rs. 10,00,000 be gran‘-
ed to the President to defray the
charges which will come in course

*Moveq with the recommendation of the President.

1603 (Ai) LSD—6.
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of payment during the year end-
ing the 31st day of March, 1965,
in respect of ‘Lok Sabha’.”

DEMAND No. 110—RAJYA SABHA

Mr. Deputy-Speaker: Motion mov-

“That a supplementary sum not
exceeding Rs. 8,40,000 be grant-
ed to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1965,
in respect of ‘Rajya Sabha’.”

DEMAND No. 125—PURCHASE OF
FOODGRAINS

Mr. Deputy-Speaker: Motion mov-

“That a supplementary sum not
exceeding Rs. 1,00,00,00,000 be
granted to the President to defray
the charges which will come in
course of payment during the year
ending the 31st day of March,
1965, in respect of ‘Purchase of
Foodgrains’.”
136—CaPITAL  OUTLAY
OF THE MINISTRY OF STEEL, MINES
AND Heavy ENGINEERING

Mr, Deputy-Speaker: Motion mov-

“That a supplementary sum not
exceeding Rs. 2,000 be granted to
the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1965,
in respect of ‘Capital Outlay of
the Ministry of Steel, Mines and
Heavy Engineering’.”

Mr, Deputy-Speaker: Are any cut
otions being moved?

Shri S, M. Banerjee (Kanpur): I

have cut motions Nos. 4, 8 and 11.

Mr. Deputy-Speaker: They are all

out of order, being beyond the scope
of the subject-matter. He may move
his cut motion No. 15. :
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Shri S. M, Banerjee: I move:

“That the demand for a supple-
mentary grant of a sum not ex-
ceeding Rs, 1,00,00,00,000 in res-
pect of ‘purchase of Foodgrains’ be
reduced by Rs. 100.” [Inadequate
supply of imported foodgrains to
various States.] (15).

Shri Bade (Khargone):

(i) “That the demand for a
supplementary Grant of a sum
not exceeding Rs. 1,000 in respect
of ‘Education’ be reduced by
Rs. 100.” [Terms of reference to
the Education Commission.] (18)

I move:

(ii) “That the demand for a
Supplementary Grant of a sum
not exceeding Rs. 2,00,00,000 in
respect of ‘Other Revenue Expen-
diture of the Ministry of Food
ang Agriculture’ be reduced by
Rs. 100.” [Failure of the poiicy
of Sugar export.] (21:.

(iii) “That the demand for a
Supplementary Grant of a sum
not exceeding Rs. 9,93,000 in res-
pect of ‘Ministry of Works, HHous-
ing and Rehabilitation’ be reduc-
ed by Rs. 100.” [Unsatisfactory
conditions in the Camps for
migrantg from East Pakistan.}
(23)

(iv) “That the demand for a
Supplementary Grant of a sum
not exceeding Rs. 33,87,000 in
respect of ‘Atomic Energy Re-
search’ be reduced by Rs. 100.”

[Failure to detect the bomb
explosion by China.] (24).

(v) “That the demand for a
Supplementary Grant of a sum
not exceeding Rs. 2,000 in respect
of ‘Capitaj Outlay of the Minis-
try of Steel, Mines and Heavy
Engineering’ be reduceq by
Rs. 100.” ’

[Delay in finalising the Kobra
Aluminium Project and Aluminium
Smelter in Madhya  Pra-
desh.] (28).

2198
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Mr, Deputy-Speaker: These De-
mands and Cut Motions are now
before the House.
Shri Sivamurthi Swamy (Koppal):
I have also my cut motions, Sir.

Mr. Deputy-Speaker: I am sorry

all of them are out of order,

Shri Sivamurthi Swamy: All of
them are out of order?

Mr, Deputy-Speaker: Yes; I am
sorry. I will give him 3 chance to
speak. They are beyond the scope of
the demands. Two hours is the time
allotted for this subject.

Shri S. M, Banerjee:
have 15 minutes each.

Mr. Deputy-Speaker: We will see.
How many want to speak?

Sarvashri  Banerjee, Bade, Siva-
murthi Swamy and S. N. Chaturvedi
rose.

We should

Shri Bade: Because one Bill has
already collapsed, or passed in no
time, we have enough time.

Mr. Deputy-Speaker: All right.
Shri Banerjee:

Shri S, M. Banerjee: I wish to

speak on Demand No. 9 which deals
with education. A token vote is
sought for the setting up of the Edu-
cation Commission which involves an
expenditure on a new service. It is
stated that in pursuance of the an-
nouncement made by the Education
Minister in the Lok Sabha in its
budget session, an Education Commis-
sion has been set up by the Govern-
ment of India. 1 welcome this Com-
mission. This Kothari Commission
was really a much-needeq Commis-
sion; every teacher in this country
and anybody who is connected with
educational institutions wanted this
_Commission. I take this opportunity
In requesting the hon. Minister who
is to reply to this debate to let this
house know what has Happened to the
report of the Mudaliar Commission.
The hon. Minister, Mr, Chagla, for
whom I have the greatest regard an-
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nounced that some concessions will be
given to the teachers belonging to the
primary schools, higher secondary
schools and even university teachers.
A triple benefit scheme was drawn up
for the benefit of the teachers and it
was stated that if 50 per cent of the
expenditure is borne by the State Gov-
ernment, then the Centre or the UGC
will give the other 50 per cent, so that
the triple benefit scheme may be im-
plemented. But I am sorry to say that
a majority of the States have not ac-
cepted this, with the result that the
fate of the teachers is almost sealed.
I would request the Education Minis-
ter to kindly throw some light on this
and let this House know whether the
scheme comprising gratuity, pension
and provident fund, meant for the
benefit of the teacherg for their old
age or even for their benefit now, is
likely to be implemented by the Min-
istry and how many States have
agreed to this.

I come to Demand No. 92 on station-
ery and printing. Here it is said:

“A firm was given a contract for
the supply of transport, for the
clearance, handling and delivery
of consignments of paper and
other stationary stores and for the
supply of labour to the Central
Stationery Office at Calcutta dur-
ing the financial year 1948-49.”

It has been brought to my notice by
the President of the stationery and
Printing Union in Calcutta that there
are workers who are working for the
last 8 to 9 years—in general cases
about 5 years—who are still borne on
work-charged establishment or as
casual employees. A scheme of de-
casualisation was accepted by the Min-
istry and was accepted by the Chief
Controller of Printing, but still people
have not been decasualised. The de-
partment has recommended to the
Ministry for the acceptance of 82 cases
for decasualisation. I am sorry to say
even that has not been accepted. May
T request Mr. Tyagi who is here to
pass on this to the Minister for Works
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and Housing, under whom this station-
ery office comes and request him to
implement the assurance given to by
the Ministry and also by the Control-
ler?

I come now to Demand No. 41 about
export of sugar to USA and other
countries. It is said in this demand:

“A supplementary Grant of Rs. 2
crores is required for the payment
of subsidy to the Indian Sugar
Industry for meeting the losses in-
curred by it on the export of sugar
to USA, West Europe, Hong Kong,
Viet Nam and other Far Eastern
countries.”

We are now having sugar shortage.
You know our target fixed was 33
lakhs tons and we have not been able
to complete it. Even in this crushing
season, though the target may be very
ambitious, according to the informa-
tion in my State, which has the larg-
est number of sugar factories, the cane
growers’ demand to increase the rate
to Rs. 2 or more has not been met and
therefore there is every likelihood that
they might divert their sugarcane
more towards the manufacture of gur
and khandsari. They have been given
some incentive and they have been
told that they will get higher price
if the sugar content is more after a
proper analysis. Linking of price with
the sugar content after analysis was
criticised in this House by all.
That is one of the reasons why cane-
growers are not supplying cane to the
fullest capacity to the sugar mills.

T would like to know what are our
total commitments for export. Are
we exporting at the cost of our inter-
nal consumption? In our coumntry, in-
ternal consumption has gone up from
22 to 26 lakh tong and there is scarcity
of sugar. It is a rationed item; we
are unable to decontrol sugar and bring
it in the open market. How can we
export sugar? We are sustalining
heavy losses. According to the figures
available here ,it is said that we are
earning foreign exchange to the tune
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of some crores. This House should be
told clearly what is the position. When
Sardar Swaran Singh was Food Min-
ister, he said that we shall respect our
commitments. What are our total com-
mitments? If we are fulfilling our
commitments by 1964 or the middle
of 1965, should we go on exporting at
the cost of internal consumption? This
will be a sad commentary on our food
production, including sugar.

2202

I shall say something about my cut
motion No, 15 about the inadequate
supply of imported foodgrains for
various States. I would invite
the kind attention of the House to
what is happening in five cities of
U.P. known as KAVAL cities. Today
in cities like Lucknow people are
getting 8 kilos a month. But in a
place like Kanpur even this has been
denied and only 6 kilos are given. The
five cities of Kanpur, Agra, Varanasi,
Allahabad and Lucknow—the KAVAL
cities—are to be fed by the Centre.
There is a strong case made by the
U.P. Government that the Centre has
failed in giving adequate foodstuffs to
the fairprice shops. If we go to the
Chief Minister of our State, we are
told she is helpless because of the in-
adequacy in supply. If we come here
to Mr. Subramaniam, he tells us that
the supplies are much more than in
the previous year. Now an attempt
has been made for referring the matter
to arbitration. It is something sur-
prising that what is made available by
the Centre is not sufficient even to
meet the requirements of U.P. through
the fair-price shops.

We were expecting that with the ar-
rival of the new rice in the open mar-
ket, things will improve. In the month
of October, when the new rice was
available in Kanpur and other places,
we got it at 1 seer 6 chataks per
rupee. We were hoping that the situa-
tion would ease after that. But just
after a week, the price rose to 1 seer
per rupee. Under the present Govern-
ment, everything is Rs. 1 a seer, whe-
ther it is brinjal, tomatoes or even
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atta. It is based on purely socialist
pattern that everything should be Re.
1 per seer! I do not know what to say
about it.

1 may invite the kind attention of
the Minister to the Press news appear-
ing in the Patriot today, emanating
from Lucknow: when the Chief Min-
ister was addressing Congress Mem-
"bers: “No rice in U.P, towns”. Sir,
suddenly rice has disappeareq from
U.P. towns. It may be said, that rice
might have gone to Kerala. Has it
really gone to Kerala? I do not know.
The Chief Minister hag made a rather
alarming statement, about rice. When
we sanction this amount as a Supple-
mentary Grant and give it to the Gov-
ernment for running the administra-
tion efficiently, for feeding the people,
for maintaining law and order and
for doing justice to the people, we are
entitleq to get certain answers from
them.

14 hrs.

My last point is about the dearness
allowance in the Union Territories and
in the atomic energy organisation. I
take this opportunity to refer to this
question of dearness allowance be-
cause in these Supplementary Grants
the increase in the salaries and allow-
ances of the Members of Rajya Sabha
and Lok Sabha is also included. It
looks ridiculous for us, as Members of
Parliament, to read that this Supple-
mentary Demand for Grant has been
asked for because the allowances and
salaries of Members of Parliament have
been raised from Rs. 21 to Rs. 31 and
from Rs. 400 to Rs. 500 respectively
and when it is a question of giving
dearness allowance to the Central Gov-
ernment employees nothing is being
done. Even yesterday the Finance
Minister’s speech was just like Ham-
let “to be or not to be”, whether to
accept the recommendation or wait for
the finalisation of the report of the
oase-man commission on dearness al-
lowance or to increase the dearness
allowance on the basis of the cost of
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living index, on the basis of ten points
increase which has stabilised for the
wnole year. I hope and trust, Sir, that
this House will take a note of it. The
Central Government employees
throughout the country are agitated,
not because they are interested in agi-
tation but because they are unable to
get things at a cheaper rate. Either
you start cheap grain shops or give
them dearness allowance. The rail-
way people wanted cheap grain shops
ag they existed during the last war.
But that was denied to them on the
plea that under the Constitution there
cannot be a discrimination between one
government employee and another, be-
tween one person and another and
between one citizen and another citi-
zen. It is all very good. But what is
going t6 happen? I would request the
hon. Minister who is to reply to this
debate to take a note of the sifuation.
There is food scarcity. The people are
not getting food. They are hungry. At
the same time, they are angry, And,
Sir, once hunger and anger meet the
situation is going to be difficult.

The Minister of Rehabilitation (Shri
Tyagi): My hon, friend gets angry
here before lunch,

Shri S. M. Banerjee: I am one of the
most patient persons. You made me
a Member of Parliament. Had you
not dismissed me I would not have
been here. I am very much indebted
to you.

About the question of dearness al-
lowance, Sir, I strongly feel that a
decision should be taken here and
now. The Pay Commission recom-
mended that after a rise of tzn points
for the whole year it cannot be denied.
The Government should respect their
own assurances, otherwise their assur-
ances will be taken as a mockery. It
will be a sad commentary if they do
not respect their own assurances.
After all, this Government is supposed
to be a responsible government. They
are supposed to make responsible ut-
terances and declarations. That is
why 1 feel that a decision should be
taken here and now. I hope the hon.
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Minister will kindly take a note of it
und reply in his speech,
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¥ ogs o7 5 w7 9% AgT ¥ @@
Jufeya g1 a1 92 IGFT AHAIT F a9
AFEAT FT % HT ATFAUH AT HT
% @2 & | TS FT goE A
T Fga WA g o g fE oEw
fagm sTfad g M F NS AT
T oAt groE; w7 faFTE w7 a
THFTT T FT T |

Shri N. Dandekar (Gonda): I bave
not tabled any cut motion but I
would like to speak in general in re-
gard to three or four demands. The
first one I would like to make some
observation about is Demand No. 41,
revenue expenditure of the Ministry of
Food and Agriculture in connection
with payment of losses on the export
of sugar. The export of sugar from
this country is one of the extraordi-
nary things. It all started because in
the season 1961-62 there was rather
more production of sugar; in other
words, there was response from both
the growers as well as the industry to
the various stimulative arrangements
that have been made, partly as regards
cane prices, partly as regards reduc-
tion of excise duty in the matter of
production by sugar factories of sugar
in excess of certain targets.

Now, one would think that increase
in production of sugar is precisely
what the country is wanting. In other
words, all the aims of the policy, all
the aims of the specific measures that
were taken including control of sugar
prices and distribution control were
all designed with the objective that
there should in fact be such a level of
production of sugar that sugar price
control angd distribution control may
not be necessary. But it seems that
as a result of the excellent results
achieveq in 1961-62 season the indus-
try as well as the Government got
panicky and entered into a very un-
wise agreement about export of sugar,
which has resulted in a back log of ex-
ports that still continues. The export
of sugar at a loss, rather the export of
raw sugar at a loss,—it does not really
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matter which,—when in this country
there is shortage of sugar, when there
is rigorous control on distribution and
the price of sugar is admittedly higher
than what it ought to be, all this seems
to be extraordinary contradiction
in terms of policy. T de-
finitely want to know, and I support
the demand made by the earlier
speaker, as to how long this liability
is to go on. Are Government intend-
ing to export sugar in a situation in
which the export of sugar ought to be
banned, that is, until such time as the
requirements of this country in the
matter of sugar at a proper price are
adequately met. I must confess that
during the past three years I have been
troubled by the exports that have
been going on merely because in one
year we produced more sugar than
we had perhaps, targeted for, when
that is precisely what we should have
achieved.

2209

The next group of demands which
would justify general comments are,
Demand No. 96, atomic energy re-
search, Demand No. 108 Lok Sabha and
Demand No. 110 Rajya Sabha. All
these are necessitated, in one case by
increase in dearness allowance and
payment of backward dearness allow-
ance effective from a certain date and
in another by increase in salaries and
allowances of Members of the Lok
Sabha and the Rajya Sabha. It does
seem to me odd that while these neces-
sary items of expenditure are being
met when asked for, the problem of
the cost of living and consequent
dearness allowance to Government ser-
vants does not seem to receive prompt
and sympathetic consideration. Among
the class of people that suffers the
worst in consequence of Government’s
inflationary policy, the policy that
gives rise to inflation and to rise in
prices generally and to rising cost of
living, probably the worst sufferers
are Government servants. Their salary
scales were extremely inelastic, their
allowances are inelastic, their dearness
allowance is inelastic and although the
Government servants are the people
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work, it seems always to take months
and months after the high and rising
cost of living is established for them
to get rectification of the cost of liv-
ing allowance. If the industries in the
private sector could be required to
have an arrangement by which as
nearly as possible there is a coinciden-
tal increase in dearness allowance fol-
lowing the rise in the cost of living
index by a certain points, I could really
see no reason whatsoever why in the
case of Government servants, parti-
cularly of the clerical grades, there
should not be an automatic system of
dearness allowance increase to corres-
pond to the increase in the cost of
living, when the increase in the cost
of living is not of their own making.
The consequences in terms of these
people’s family life, in terms of their
standard of living, I know, because I
happen to have relatives all over the
place who belong to that category; the
consequence in terms of the hardship
they have continually to undergo, the
tightening of the belt to such an ex-
tent that they have no location where
they can loosen it, these consequences
are really appalling and 1 fail to
understand why an elastic structure
of dearness allowance which goes up
automatically when the cost of living
goes up by, say, ten points or more,
hag not been established. There were
evasive replies to this particular mat-
ter when questions were asked yester-
day; there was no definite statement
if there was no increase of the cost of
living to the degree indicated by the
members who asked those questions;
there was no admission as to the ex-
tent of the increase in cost of living.
That kind of hedging in regard to peo-
ple who suffer dreadly, and-salaried
people are the people who  suffer
dreadly, particularly the low-salaried
people, that callous attitude on the
part of Government in regard parti-
cularly to the non-Gazetted Govern-
ment servants is something which I
ought to condemn. I hope this House
is with me on this particular matter,
notwithstanding which party one may
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beiong to. I do hope that the Gov-
ernment while replying to these gcne-
ral comments on the supplementary
demands will have the decency—I use
the word “decency” because I think it
is indecent to keep on stalling the
matter like this—I hope they will have
the decency to announce that in view
of the established increase in the cost
of living of the magnitude that has
been admitted, immediately both the
Central and State Governments wiil
make good the back log in the matter
of cost of living allowance, which we
call dearness allowance,

2211

The only other demaad that I wish
to make some comment upon is De-
mand No. 136, which is for a capital
grant to the Ministry of Steel and
Mines. Thig capital grant is in con-
nection with two aluminium projects—
Koyna aluminium project and Korba
aluminium project. I happen to know
something about Koyna project,
though not very much about the other
one. The comments that occur fo me
on these two projects are these. In the
first place, I was hoping that this pro-
ject will never be taken up in the
public sector at all. This project had
been investigated by the private sector
group that is referred to in the memo-
randum  pamely, the Khatau Group.
The cost of a project in aluminium
these days is enromous and this par-
ticular project, which is expressed in

terms of a minimum capacity of 25,000

tons of aluminium to be raised even-
tually to 50,000 tons was actually a
project that was being considered in
the private sector, and the reasons it
could not be gone on were two—in
the first place, Government’s insistence
upon a substantial portion of the pro-
duction to be exported. 1 hope hon.
M:mbers are perhaps aware that the
international price of aluminium being
considerably lower than the internal
price of aluminium, the compulsory
requirement of export has such a
d-astic effect upon the profitability of
the project that this project was en-
countering some difficulty on that
ground.
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Secondly, the capital requirements
of even a project of this size—it is not
a very big project as here set out—
are enormous and it is because the
Industrial Finance Corporation, wiiich
was supposed to exist for the purpose
of aid to projects of this kind, expres-
sed its inability to extend finance to
the extent required that the project
had to go to the public sector.

I want to know two things. If this
project is going into ths public sec-
tor, why is the project not being im-
proved? The capacity of 50,000 tonnes
or 23,000 tonnes to begin with rising
to 50,000 tonnes, for an aluminium
plant on a scale that ought to be in
the public sector is really not adequate.

Another point in that connection is
this. One of the things that came up
in the course of the consideration of
this project earlier was the desire of
the Mysore Government also to parti-
cipate in this project in one way or
another. They have a very big hydro-
electric project, the Sharavathi scheme
which is capable of, or will be capa-
ble when it comes into full operation,
delivering a considerable amount or
energy. And aluminium, above all, is
an excessively energy consuming in-
dustry. I was hoping to see in this,
when I saw this, that they would take
the available scope of power from
Sharavathi and the possibility of
locating perhaps the fabricating or one
smelter plant also in Mysore to deve-
lop this Koyna-based project into
something that would really be large
and economic. But I find that in all
these respects that I have just now
mentioned the project is not what it
ought to be if a project in the public
sector is to be considered.

The third point in connection with
this particular project that I want to
know as a matter of information is
whether this project, being in the pub-
lic sector, is going to be exempted from
the kind of export stipulations that
were compulsory if the project had
been undertaken by the private sec-
tor. I hope, there is no intention to
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discriminate in any manner between
the conditions proposed to be imposed
on the project when the project was in
‘the stage of consideration by the pri-
vate sector in the matter of export
obligations than will be the case when
the project is in the public sector. But
‘I see here no mention whatever of any
export obligation.
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Finally, as regards the Korba alumi-
nium project, it is rather odd. T am
quite sure that there 1s something
wrong here. It seems to me that it is
.an unbalanced plant. It is going to
have a manufacturing capacity of
120,000 tonnes of alumina per annum

and an aluminium smelter with a
capacity of only 30,000 tonnes. The
normal ratio between alumina and

aluminium is roughly 2-1|4 to 2} tonnes
of alumina to a tonne of aluminium,
in which case I do not know what 1s
going to happen to this eXcess capa-
city of alumina because the kind of
-capacity required for the purpose of
producing 30,000 tonnes of aluminium
is not 120.000 tonnes of alumina but
considerably less. Perhaps, the Gov-
-ernment would be kind enough to elu-
cidate this point ang say whether they
‘have got a project where they intend
to use the excess alumina for the
production of aluminium: if not. what
on earth are they going to do with
this excess alumina? Rather than
holding it back from us they should
'say if they have got some project
which they have not yet examined but
which they want to link with this par-
-ticular project.

Shrimati Savitri Nigam (Banda):
"Mr. Deputy-Speaker, Sir, while I sup-
port the Supplementary Demands for
Grants for the Department of Atomic
Energy wholeheartedly, I also strongly
feel that even if the hon. Minister had
‘come with larger demands for grants,
‘we would have supported it whole-
heartedly. Still, I want to make one
clarification at the very outset. I
would support these Demands as long
as atomic energy is developed for
peaceful purposes.
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There is no doubt that one of the
five great events which have marked
the world horizon recently is the
Chinese explosion of the nuclear bomb,
But I would very humbly submit that
this question as to whether we should
produce atomic weapons or not should
be discussed and analysed in its real
perspective.

The Father of our Nation used to
say that whenever we faced any dan-
ger, risk or crisis the first thing to do
was not to lose our balance of mind.
We must first see and analyse the
whole situation very coolly and see
what the aims of China are in explod-
ing the bomb and whether with our
reaction we are fulfilling
the aims and objects which
China haq in mind before exploding
the bomb or whether we are adopting
such techniques and tactics which will
counteract its aims and objects. In
this modern age we have to study all
the tactics and techniques of our ene-
mies; only then will we be able to
come to a right conclusion and will
be able to take a right stand.

Now, in my opinion, the main aim
of China was to create a sort of a fear
complex and to earn prestige
out of that fear. If we act in such
a hasty manner and start recommend-
ing to our Government produce nu-
clear weapons, I am sure, we would
be fulfilling China’s aim because the
Chinese want us to leave this great
policy of non-alignment which has
stood all the tests, even the worst of
tests at the time of the emergency.
They want us to shift from this policy
and that is why they are creating this
sort of a fear complex.

The second aim of China is to earn
a sort of prestige out of this fear com-
plex and to terrify all the developing
nations in such a way that they too
may be a victim of the Chinese pro-
paganda. By our reaction we should
not give them a feeling that we have
fulfilled the aims which they had in
mind before this explosion.
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Then, if we start producing a nuec-
lear device, the question that we will
be facing will be whether we will be
testing it or not. But before that I
would like to reming hon. Members,
who are putting forward this very
harmful proposal that we have recent-
ly signed the Moscow test-ban treaty
and if after only six months we even
talk in these terms, we will be harm-
ing our prestige, our national policy
and human values for which we have
stood so far and have thereby gained
a sort of prestige in the eyes of the
whole world.

Then, even if we are successful in
producing it, where are we going to
test it? Take the case of China. China
has exploded the bomb anqg what is
happening? China has created a dan-
ger not only for herself but for all the
Asian countries. Instead of shifting
from our own accepted, declared poli-
cies we must create a feeling and
mobilise all the Asian nations, like
Japan, who are going to be great vic-
iims of this fall-out. According to our
scientists, after a month or so, this
Japan, the Philippines, Indonesia and
over India, Ceylon, Burma, Pakistan,
fall-out is going to come and seitle
Malaysia. Instead of mocbilising all
these powers to stand with us and op-
pose and condemn this explosion if we
also take the same route and adopt
the same policy; then not only in the
eyes of Asian countries and develop-
ing nations of Asia but also in the eyes
of the whole world we will be doomed
in a way. So, I would like to warn
hon. Members not to take hasty judg-
ments, not to be guided by fear com-
plex and not to harm ourselves.

Then, I would like to say a word..

Mr. Deputy-Speaker: If that word
would take more time, she may con-
tinue on the next day. We will now
take up non-official business.
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14.30 hrs.

COMMITTEE ON PRIVATE MEM-
BERS’ BILLS AND RESOLUTIONS

FIFTY-FIRST REPORT

Shri Hem Raj (Kangra): Sir, I

beg to move:

“That this House agrees with the
Fifty-first Report of the Commit-
tee on Private Members’ Bills and
Resolutions presented to the House
on the 25th November, 1964.”
Mr., Deputy-Speaker: The question
is:

“That this House agrees with the
Fifty-first Report of the Commit-
tee on Private Members’ Bills
and Resolutions presented to the
House on the 25th November,
1964.”

The motion was adopted.

14.31 hrs,

RESOLUTION RE: BOARD FOR THE
CONTROL OF DISTRIBUTION OF
LICENCES, PERMITS ETC.—

contd,

Mr. Deputy-Speaker: The House
will now proceed with the further dis-
cussion of the following Resolution
moved by Shri Parshottamdas Hari-
bhai Bheel on the 8rd October, 1964:

“This House is of opinion that
an Independent Non-Political
Statutory Board be appointed for
the control of the distribution of
licences, permits and quotas in
the country.”

The late Shri Dasappa was speakin'g
on this. We are very sorry that he is
no more with us.
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The Minister of Heavy Engineering
and Indusiry in the Ministry of In-
dustry and Supply (Shri T. N. Singh):

Mr. Deputy-Speaker, Sir, I am really
sorry and grieved that I have {o con-
tinue and undertake to finish a task
which the then hon. Minister of Indus-
try and Supply, the late Shri Dasappa,
had begun. His speech remained un-
finished.

In his speech he very rightly began
with the fundamentals of the econo-
mic policies that Government have
been pursuing so far. We have had
almost fifteen years of planned eco-
nomic development. The country and
this House unanimously accepted the
method of planned development.

I will take this House to the year
1951 when the Industries (Develop-
ment and Regulation) Act was passed,
and therein the House decided that we
should have a regulated development
of our industries. It provided for
certain methods whereby we could
channelise the industrial growth in
certain desired directions. It also laid
down that wherever industries, or par-
ticular industries, fell short of the
requirements, steps should be taken
so that those industrieg could be acce-
lerated. Government were given
powers by this House in that regard.

Then, as a result of the Industrial
Policy Resolution which, again, was
unanimously accepted by this House,
certain mechanisms of development
were adopted. And that necessitated
the creation of organisations and
bodies to see that those planned deve-
lopment methods are continued and
adopted successfully. Licensing com-
mittee is one of the instruments to
implement and regulate industries and
see that they grow in the desired
directions.

I am really amazed that the resolu-
tion here states that ‘This House is
of opinion that an Independent Non-
Political Statutory Board be appointed
for the control of the distribution of
licences, permits and quotas in the
country.” Imagine, Sir, the task of one
body, one single independent body. ...

NOVEMBER 27, 1964

of Distribution of 2218
Licences, Permits etc.
Shri Ranga (Chitltcor): Here one
Minister is expected to do it. That is
much better than this.

Shri T. N. Singh:
that,

I will come 12

I think the hon. Member is fully
aware of the methods adopted in fhat
connection.

Shri Ranga: We :re fully aware of
the corruption that is prevailing.

Shri T. N. Singh: Then, Sir, this
single body is expected not only to
control licensing of industries; it is
also expected to issue quotas and per-
mits.

Shri Ranga: Exactly.

Shri T, N, Singh: That is what the
resolution says. These things descend
down to the State level also. Even
in the States there is a necessity for
these things. Some quotas and per-
mits, of numerous kinds, have to be
issued. And I have yet to see one
single organisation, sitting in Delhi,
trying to perform all these functions.
I fail to understand as to how such a
suggestion has at all been mada.

Shri Ranga: Because we want to
control corruption.

Shri T. N. Singh: Now, coming to
the process itself, we have accepted,
this House has accepted, the country
hag accepted, that there should be
planned development.

Shri Ranga: That has nothing to do
with this.

Shri T. N, Singh: And planned
development requires planned deve-
lopment at a certain pace, not at a
snail’s pace. Economic development
has to move at a certain rate of
growth, and a certain amount of rapid
development is inherent in such a
situation. And when that happens..
(Interruption).

I wish the hon, Member will listen,
rather pe-mit me to speak.
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Shri Ranga: Don't quote from text-
books.

Shri T. N, Singh: And when that
happens, when there is a rapid deve-
lopment, in any country, one is faced
with certain problems of stresses and
strains in the country, stresses and
strains visible in the shape of short-
age. This problem of shortage is not
peculiar only to our country. This
problem of shortage has been faced
by many countries in this process of
development, including some of the
highly developed western countries.

‘When such a situation arises, some-
thing has to be done, somebody, some
organisation has to take charge of al-
locating the scarce resources.

Shri Ranga: That is what this re-

solution says.

Shri T. N. Singh: Therefore how to
do that, that is the problem.

Here is a suggestion which says:
have one particular body, sitting here
in Delhi. I thought that the idea was
to decentralise the functions. Here,
contrary to all those ideas, it is an
attempt at centralisation.

Shri Ranga: So far as the Union
is concerned, this is the suggestion. So
far as the States are concerned, there
will be similar committees,

Shri Shinkre (Marmagoa). These
are details. Once the principle 1s
accepted, the details can be gone into.

Mr, Deputy-Speaker: Order, order.

Shri Kapur Singh (Ludhiana): Sir,
he is confusing himszlf and others; he
is not advancing the cause of debate.

Shri T. N. Singh: The resolution
says: “an Independent Non-Political
‘Statutory Board for the control of the
distribution of licences, permits and
quotas in the country”-—an all-perva-
sive body meant to perform a very
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you. That is the resolution.

Shri Ranga: Here is one Minister
vested with all these powers.

Mr. Deputy-Speaker: This is the
sixth or seventh time you are inter-
rupting.

Shri Ranga: Here everything is
vested in one man, whereas we sug-
gest a body presided over by a Sup-
reme Court Judge or somebody to
discharge that function.

Mr. Deputy-Speaker:
go on like that.
with him.

This cannot
You may not agree

Shri T. N. Singh: I am quoting the
resolution before the House, and not
adding one single sentence or word or
substracting anything. Therefore, I
claim that this resolution, as it stands,
can have no other interpretation than
what it says. And the speaker, speak-
ing in favour of this has not put for-
ward any other interpretation.

Shri Ranga: This is much better
than only one Minister using all his
power for political purposes.

Mr. Deputy-Speaker: This is the
seventh or eighth time he is interrupt-
ing. He is an experienced parliamen-
tarian,

Shri Ranga: He is claiming to be
the author of the Industrial Policy
Resolution.

Mr. Deputy-Speaker: He must be
allowed to continue.

Shri T. N. Singh: Let us see
when an independent body sitting in
Delhi starts performing these things,
how it functions.

The problems of allocating all our
scarce resources are enormous, very
very difficult. We have to look™into
our foreign exchange problems; we
have to look into the problems of in-
ternal production and availabilities,
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plus the various sources where they
go and how those resour-
ces are utilised, in a far-flung country
of this dimension. How will it be
possible for any body, unassisted by
the regular agencies of Government,
to function in a vacuum . . .

Shri M. R. Masani (Rajkot): It will
be assisted.

Shri T. N, Singh: It will be an in-
dependent body. What will it do?

Shri Ranga: Independent of your
politics.

Shri M. R, Masani: Is not the Union
Public Service Commission assisted by
the Home Ministry? In the same
manner it will be assisted,

Shri T. N. Singh: The hon. Member
from Ludhiana, speaking on this very
subject, said that this will be an im-
plementing body. He said that this
is not a policy-laying-down body
and, therefore, I take it that this will
execute the functions given to it.
Whatever things have been stated in
respect of this Resolution create an
altogether another impression in my
mind. Now, if that has to be admitted
and somebody as suggested has to take
charge of the implementation of the
policies in granting these licences, efc.,
I say that is not the way to do it. It
has been urged that there should be
some organisation which should give
advice and lay down certain .policies.
We have got the Central Advisory
Council for Industries. Under that,
there is the Reviewing Committee and
that Reviewing Committee, on atten-
tion being drawn to any particular
case, or even suo motu can take up
any question of licence and look into
it.” So, there is already a non-official
body with powers to look into the
policy and general questions involved
in granting of licences. That is there.
The industry, the Members of this
House and other non-officials are re-
presented on this organisation which
is called the Reviewing Committee.

Before I deal with some other as-
pects of this Resolution, I will deal
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with one or two points which have
been specifically raised by some hon.

Members. The hon.  member,
Shri Sivamurthi Swamy referred
to the case of Kamalpur sugar

industry, the application for its estab-
lishment was received in May, 1960.
He complained that a licence had not
yet been issued. The case is like this.
Because of over-production of sugar
in 1961, there was suspension of ex-
pansion in the capacity of sugar mills
and so the applications were kept
pending. This was one of them. When
it was decided to review the whole
position and grant fresh licences, in
1963 a screening committee went into
all the applications and examined all
the pending applications, After a
thorough examination, the Food and
Agriculture Ministry recommended
deferring of decision on 31 applica-
tions for the establishment of new
undertakings. The Kamalpur case is
one of those cases on which decision
has been deferred. It is not for any
particular purpose but for an on-the-
spot study regarding cane production,
its supply, etc. It has been our expe-
rience that many sugar factories some-
times do not get the requisite quan-
tity of sugarcane which they should
get. It is very essential, when invest-
ment has been made, when capital has
been employed on big projects, to see
that they run to capacity. That is one
of the very important things that one
should never lose sight of. In this
particular case it is very desirable
that the availability of sugarcane
enough to keep that factory going
should be looked into. If it is said
that anything can be just started as
you like, I am sure these sugar fac-
tories, as there are many sugar fac-
tories facing the position in some parts
of south Bihar, will also have to face
the same problem. There was no
other particular case referred to in
various speeches which were made
the other day in support of this Re-
solution.

Since we have talked much and
our Prof. Ranga has also referred to
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some of the defects, I would like to
say this much that I am one of those
who believe very firmly that wherever
any defects are noticed, they should
be remedied. Some of my colleagues
on the other side have worked with me
and I have had the pleasure of work-
ing with them on various occasions in
various bodies. But somebody has to
do the work of giving licences and
regulating the various industries and
seeing that they progress in a
particular manner,

Shri Ranga: Not politicians.

Shri T. N. Singh: It is not the ques-
tion of politicians at all. As a matter
of fact, in that body . . .

Shri Ranga: The Minister is a poli-
tician.

Shri T, N. Singh: The Licensing
Committee is there. As a maiter of
fact, I feel this House should always
be represented on such bodies. This
House is the sovereign authority which
lays down the policies and when it
comes to policy-making organisations,
this House should be represented. 1
see no reason why, when one Member
can be represented, a Member who
happens to be the Minister cannot be
there. But I may tell you, Sir, that
no Minister is a Member of the Licen-
sing Committee. I must make it quite
clear.

Shri Ranga: But it is the Minister
who decides.

Shri T. N. Singh: The House is the
final authority in that, There is some-
times a confusion of thinking in these
matters. Some persons say that the
executive has to do the implementa-
tion. It cannot be denied and if some
kind of regulation is necessary, inevi-
tably it is for the executive to imple-
ment. Who else shall implement that?
The executive cannot shirk that res-
ponsibility. They should face it
squarely, whatever may be the com-
plications involved in that.
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I can understand the House or a
body of Members of Parliament lay-
ing down certain policies. They should
by all means consider the policies.
But when it comes to implementation
of individual cases, it must be left to
the executive. It should not be left
to any such body which will work in.
vacuo. The Executive have all the data
in regard to what is available and
what is not available and what is the
position in regard to foreign exchange.
etc. Suppose an independent body as
suggested in the resolution sits down
and says that so much of foreign ex-
change be allocated for thig kind of
foreign collaboration and all that.
Supposing the foreign exchange is not
available there, how will it be imple-
mented? Can that body do the imple-
mentation? It is amazing to find that
there are people who advocate that
such an independent autonomous body-
should take the task of implementing
the licensing procedures efc. How can
that at all be possible by a body al-
together away from the organisation
which has got the necessary facilities,

the necessary information and the:
necessary data? It will simply not
function. (Interruptions) I do not

want to be disturbed. I do not yield..

Shri Ranga: We want a body like
the U.G.C. or the U.P.S.C. which is
implementing the policies laid down
by Government as well as this House.

Mr, Deputy-Speaker: Order, order..
The Minister is not yielding.  Prof.
Ranga should not interrupt like that.
He is an expericnced parliamentarian.

Shri Ranga: I am not speaking to
him. It is for him to give way or not.

Mr. Deputy-Speaker: Everybody is.
speaking only to the Chair. Unless he
sits down, the hon. Member knows
that he cannot interrupt.

Shri Ranga: What more can I do?

Shri T. N. Singh: Sir, I am thankful
to you for protecting me against un-
necessary interruptions. I very strong-
1y feel that this is a job for which the:
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responsibility must be taken squarely
by the executive.

Shri Ranga: Certainly not.

Shri T, N. Singh: 1t should not be
passed on to a body which will say,
“We are not responsible how things
are implemented.” It hag to be square-
1y the responsibility from the begin-
ning to end of the body which is the
implementing body. It was never
suggestcd, as I have read from the
speeches made in favour of the Reso-
lution, that this shall be only a body
laying down certain policy matters
only. They wanted all the details to
be gone into in respect of evsry quota
or licence granted by a particular
body. Therefore, it amounts to im-
plementing every such thing by a
committee of this nature.

Shri Ranga:
the U.P.S.C.

Like the U.G.C. and

Shri T. N. Singh: I am 3ll in favour
-of a non-official body trying to assist
us in such matters and that is exactly
what is attempted by having a Review-
ing Committee under the Central Ad-
visory Council. If there are any sug-
gestions in that connection, we shall
‘be very glad to look into them and
consider as to how that can be further
improved,

Shri Ranga: You will never learn.

Shri T, N. Singh: Surely, it will be
wrong to have two parallel organisa-
tions working differently or in differ-
ent ways. In all humility, I suggest
‘that that would be a very wrong way
1o proceed.

Shri Ranga: Question.

Shri T. N. Singh: It will only lead
10 greater confusion and still greater
disappointment to those who want to
set up new industries. And then for
God’s sake, 1ét us not mix up licences
-with quotas and permits. They are
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quitz different things. I am afraid
smy hon, friend has not understood the
4mplications of mixing these things,
licences, quotas and permits.

With these words, I strongly oppose
the resolution before the House.

Shri P, H. Bheel (Dohad): I have
heard the hon. Minister’s reply, but I
must confess that it does not convince
me, nor does it show any tendency to
end corruption. It makes it clear that
Government are not willing to give up
political favouritism in the shape of
permits and licences.

I conclude by expressing the hope
that since prior to this resolution the
Government and the House have ac-
cepted favouring the eradication of
corruption and immorality from the
Government and public life, Govern-
ment would accept this resolution
which I have moved, and which is cal-
culated to achieve the same object
namely the eradication of corruption
in the administration dealing with
quotas, licences and permits.

Mr, Deputy-Speaker: I shall now
put the resolution to vote.

Shri Ranga: We want division on
this.

Shri M. R. Masani: 1t is shameful
that this resolution should be oppos-
ed. I want the Government to com-
mit themselves on the record. That
will show at the time of the next elec-
tion what kind of party the people
have in power, which will not accept
this resolution.

Mr. Deputy-Speaker: The question
is:

“This House is of opinion that
an Independent Non-Political
Statutory Board be appointed for
the control of the distribution of
licences, permits and quotas in
the country.”.

Let the Lobby be cleared.
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The Lok Sabha divided:
Division No. 7] AYES [14.56¢ hrs,
Alvares, Shri Kapur Singh, Shri Nath Pai, Shri
Aney, Dr. M.S. Krishnapal Singh, Shri Ranga, Shri
Banerjee, Shri S. M. Mahida, Shri Shastri, Shri Prakash Vir
Bheel, Shri P. H. Masani, Shri M. R. Singha, Shri Y. N.
Dandekar, Shri N. Mukherjee, Shri H. N. Swamy, Shri Sivamurthi
Kachhavaiya, Shri Hukam Chand Nambiar, Shri
NOES
Aiva, ShriA. S Kedaria Shri C. M. Patmik, Shri B. C.
Barkataki, Shrimati Renuka Keishing, Shri Rishang Pratap Singh, Shri
Baraa, Shri R. Kbadilkar, Shri Rajdeo Singh, Shri
Basappa, Shri Kindar Lal, Shri Ram Swarup, Shri
Baswant, Shri Koujalgi, Shri H. V. Rane, Shri
Bhattacharyya, Shri C. K. Lalit Sen, Shri Rao, Shri Jaganatha
Brajeshwar Prasad, Shri Laxmi Bai, Shrimati Raut, Shri Bhola
Chandrabhan Singh, Shri Mahadeva Prasad, Dr. Roy, Shri Biswanath
‘Chandrasckhar, Shrimati M.ahishi, Shrimati Sarofini Saiga), Shri A. S.
Chaudhuri, Shrimati Kamala Malaichemi, Shri Satyabhama Devi, Shrimati
Chavan, Shri Y.B. Mandal, Shri Yamuna Prasad Shashtri, Shri Ramanang
Chavda, Shrimati Johraben Maotri, Shri §bee Nerain, Shri
Dafie, Shri Mehrotra, Shri Braj Bihari Siddananiappa, Shri
Deshmukh, Shri Shivaji Rao S. Mishra, Shri Bibhuti Siddiab, Shri
Dighe, Shri Mishra, Shri Bibudhendra Singh, Shri K. K.
Dorai, Shri Kasinatha More, Shri K. L. Sinha, Shrimati Tarkeshwari
Dubey, ShriR, G. More, Shri . S. Sonsvane, Shri
Elavaperumal, Shrj Mukne, Shri Surya Prasad, Shri
Harvani, Shri Ansar Murli Manohar, Shri s'f"“." Sln:i M.P.
Hazarika, Shri J. N, Muthiab, Shri Tiwari, Shri D. N.
Hem Raj, Shri Nigam, Shrimati Savitri Tiwary, Shri K. N.
Latal Singh, Shri Pande, Sl::n K.N. Tiwary, Shri R.S.
Jadhav, Shri Tulshidas Patel, Shri P. K., Vaishys, Shri M. B.
joshi, Shrimati Subhadra Pal, Shei D.S. Verma, Shri K.K.
Kamble, Shri Patil, Shri S. B. Yadav, Shri Ram Herkh
Ronakasabsi, Shs Pacil. Sbri T A.. Yadava, Shri B. P.
Mr. Deputy-Speaker: The result bers of Parliament be appointed
of the Division is: to chalk out a scheme for com-
Ayes: 17; Noes: 18 plete national integration and

with that end in view recommend
to Government to take necessary
steps, particularly in regard to
the merger of the Union Terri-
tories ‘of Goa and Nagar Haveli
in Maharashtra, Pondicherry in
Madras and Daman and Diu in
Gujarat, before the next General
Elections.”

The Resolution was negatived.

Dr. M. S. Apney: I have wrongly
voted for ‘Noes’ instead of for ’Ayes’.
My vote also may be added to ‘Ayes’.

Mr. Deputy-Speaker: That state-
ment will be recorded. It does not
flect the merits of the case.

14.56 hrs,
RESOLUTION RE: NATIONAL Shri Shinkre (Marmagoa): May I
INTEGRATION say a word?
Shri Sonavane (Pandharpur): I
Yeg to move: Mr. Deputy-Speaker: Not now.

Let me first place the resolution be-
fore the House.

“This House is of opinion that
a Committee consisting of Mem-
1603 (Ai) LSD—T,
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Resolution moved:

“This House is of opinion that
a Committee consisting of Mem-
bers of Parliament be appointed
to chalk out a scheme for com-
plete national integration and
with that end in view recommend
to Government to take necessary
steps, particularly in regard to
the merger of the Union Terri-
tories of Goa and Nagar Haveli
in Maharashtra, Pondicherry in
Madras and Daman and Diu in
Gujarat, before the next General
Elections.”

Now, the hon, Home Minister.

Shri Alvares (Panjim): I have an
identical motion. May I move it?

Shri Shinkre: Before the Home
Minister says anything, may I say one
word? This is for his own considera-
tion,

Mr. Deputy-Speaker: After the
Home Minister, I shall call the hon.
Member, if necessary.

Shri P, R, Patel (Patan): May I
know whether when the resolution is
before the House, the Home Minister
can reply to it, without its having
been discussed? Is that proper?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): I
am not replying.

Shri P. R. Patel: Is that according
to the rules? '

Mr. Deputy-Speaker: He is not

replying.

Shri P. R. Patel: It may be a state-
ment that he may be making. Even
then, can he make 3 statement on this
without the resolution having been
discussed before that?

Shri Hathi: This is a rather im-
portant and delicate matter, Although
the resolution mentions about the ap-
pointment of a committee, in fact, it
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deals with the question of merger of
certain Union Territories with diffe-
rent States. These are delicate and
important matters which require care-
ful consideration by all the States
concerned.

In view of this, I beg to move:

“That the debate on the reso-
lution be adjourned.”.
Shri Alvares: I have an identical
motion.

Mr. Deputy-Speaker: Is the hon
Member opposing this motion of the
Home Minister?

Shri Shinkre: I want to say a word
about the motion of my hon. friend
Shri Alvares.

Mr. Deputy-Speaker: Is the hon
Member opposing the motion of the
Home Minister?

Shri P, R. Patel: The motion mov-
ed by the hon. Minister is for the ad-
journment of the discussion, I have
nothing to say against it and I can
understand it. But the way in which
it is done does harm to the other parts
of the country.

Mr. Deputy-Speaker: Is the hon.
Member opposing the adjournment of
the debate?

Shri H, N. Mukerjee (Calcutta
Central): I do not quite understand
the reasons why the hon. Minister has
chosen to msk for an adjournment.
This is a motion of which notice was
given in proper time by the Member
over there. He has read it out and
placed it before the House and has
suggested certain reasons for it, name-
ly the desirability of implementing
our ideas about national integration
and so on and so forth., The Home -
Minister suggests that many delicat:
questions are involved and, therefore.
discussion of this should be postponed.
1 cannot quite understand it. If =2
matter is acceptable on principle and
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if in ~the execution of that principle
certain delays are involved . . .

15 hrs.

Mr, Deputy-Speaker: We are not
going into the merits now.

Shri H, N. Mukerjee: No, Sir. I
am opposing the idea that the Minister
has put forward that the matter be
adjourned, I would seek a clarifica-
tion from you after a while perhaps.

It is open to the House, I believe,
at this particular point of time to re-
iterate its espousal of certain princi-
ples in regard to national integration.
It is open to this House also to be
told by the Home Minister what ex-
actly are the delicate and difficult pro-
blems involved in implementation of
the principle of national integration.
There is no question as far as I am
concerned, and in the mind of al-
most every other member of this
House that the principle of linguistic
states is a principle which is part of
our entire political and social set-up.
It may be that in a particular area
to apply that principle might require
some little time on account of some
very special requirement of the re-
gion. That is g different matter, What
I wish from Government today is in
answer to a resolution of this sort a
reiteration of the acceptance of the
principle of national integration, and
I would like Government to tell us
something more about the difficulties
of the situation. If, for instance, over
the question of Goa’s getting into
Maharashtra or of Pondicherry’s mer-
ger into Madras or of Daman and Diu
becoming incorporated in Gujarat,
there are certain difficulties, they
should not be discussed in a hush hush
atmosphere in the private meetings of
Maharashtrians or of Kanarese Mem-
bers or God knows who else. 1 do
not understand that kind of thing. I
want Parliament to take cognisance of
these matters openly because, after all
we are strong enough to face whatever
difficulties are there. If we are facing
difficulties in relation to China, Pak-
istan and so many other things, these
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footling little difficulties inside of ouf
own country can be discussed openly
and in a courageous manner,
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That is why I oppose the idea of
adjournment. I wish there is a free
and frank discussion of these issues
involved, I take it Members of Par-
liament are responsible enough not to
speak in 3 manner which would add
to whatever fire might be smouldering
in Belgaum or elsewhere. We could
certainly try to order our conduct ac-
cording to canons of parliamentary
propriety, but there is reason why
we should stop discussion of this mat-
ter merely because some pourparlers
are going on behind the scenes—I saw
some symptoms of it in the Central
Hall of Parliament, but T am not going
to refer to what has happened in the
precincts of Parliament inside this
House.

Therefore, 1 believe that opportu-
nity should be given to this House.
When the Member concerned has
moved his resolution, I expect him to
give the reasons and then this House
should discuss the matter, The Home
Minister later on might tell us what
Government's view is. But I would
expect that Government reiterates its
acceptance of the principle of linguis-
tic integration of all our States into
the Indian Union, and Government
should give some indication of the
difficulties which are causing delay in
the implementation of this policy.

Dr, M. S, Aney (Nagpur): The
Government has not committed itself
to the principle that the linguistic
principle is the only criterion for the
reorganisation of States.

Shri S. M. Banerjee (Kanpur): I
want to oppose the adjournment. This
is merely a non-official resolution. The
general practice, as we have seen
during these 8 years, in connection
with resolutions is for the mover to
withdraw if it he is a member of the
ruling party and if it is not acceptable
to Government. That is one thing.
Secondly, this resolution has the as-
pect of national integration in view.
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[Shri S. M. Banerjee]

merger of certain Union Territories
with various States. Some Members
will express their views on these
matters. I know there is some dis-
pute between two States. But after
all, we have every right, whether
Members come from north, south, east
or west or any part of the country,
2 express our views. Moreover, if it
is adjourned today, will it not come
up on the next day in the same ses-
sion? Then again adjournment will
be moved . . .

Mr. Deputy-Speaker: We wil] see.

Shri S. M. Banerjee: The state-
ment made by a Cabinet Minister that
for ten years Goa would continue to
be under the Centre has created all
these things. The Defence Minister
has also been criticised by others.

Therefore, I feel that a discussion
should be allowed. @ We know our
responsibilities fully well. ~We are
equally concerned with these matters
and we shall not generate heat which
will change the complexion of the
discussion, I plead that discussion
should be allowed now.

=t sHrmER men (frad )
0T AY, T3 GAG ¥ AT AL
F gz Mg graE & 75 T AGA F
A TIFT F AT W IAAT QAT
ZIdq  TEAT A 6T I FT IAAT AT
I IF [T § 79 TR § I qAEAT
faegm fang @@, @ smar frawar
afz w7 3|0 frepT 2y fafa
FONT F graeg § § 1 8T T FEr
1 fF 430 9 FIFT FTAT JMAMT |
AT qZA AT AT F HIAT TG 97
GIE IR CER AR IR PR RS IE PIL
Fqr fF T1ix w7 GA, AET TN
& FAAZT WG AHT w@iary &
STT 370 N TE g F 1 TE AAN
ATTA F7HT AT & F'T0 T T Y
g+ 1961 ¥ AT TwIA gAT |

¥ 9% gW I gF & 8y ark
a5t < fata sq @ | ow #
agt 9x fratew go o T & W
FT AW 3T AW F gA A WIS,
Y TF FN AT 79 9 qE@ § A,
Ffer warfsgal I MaT 1 FaqAaT
& fad s M # wrA 7 faend &
Ffauae T SwagiFam Y
gt a8 fvig fear £ st oY o
TR FT TAT TEA FT FIS FAHT A
% zaf9y 3Iq &1 qgras ¥ Qi fa=r
faar s

Mr. Deputy-Speaker:

Let us not go
into the merits,

oY TETEER e o AT FEA
&1 Afay a8 & fF w<g ¥ I
eI Y TR FW FT AG IES
AT FTATT A § ZeAT IRAT Y |
¥ fodeq o SRaT g fF 39 A
TWF A S awerd §, F fasey
o ATHFR & graeg § AW F 7 A
g aw ¥ fauda wfafema w0
qFR 9 @97 FE AT 7 Q@I E,
I FTEARF ArEg A AT ALY )

# argar g fF 30 seaTa F o
¥ Uy WY WIIAF I §ET F A4S
wTvATad & fF S ARATE A o a8
FEATT HTAT, IG TFF §IFX 9
feafy & gwiY fF ag o & qvaew §
FIAT TACE AT KT GH , TRUAT 39

g7 1 ©qfrg T fFar a7 A7 349
ar =t FIE
ft @@ (g ) o SuTeEw

qgEd, AT F TFg ¥ 0F wLeue
sy qfe ¥ fqar AR o ®Hadez
At wgror 7 fear ‘

Mr. Deputy-Speaker:
go into the merits.

Let us not
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=t q® : § garar waeat g 5 gw

SEATa F1 eafird w4 7@ w7 A=y f

Ay A feey Y qwA Awd
FAFAINH AwAE

ST IHT FEIHEH T INE ¥ TF
o FIE g1 AT AR q4r
o E F 9 ¥ 39 fawg ¥ v@
aqr  FEsw gaiga fFR a¥
AFT R WM F uF qAEe
qraTETr G AT E | & AR E
fF 3@ s ® @fi|m F08 ¥
9ZY WTET ¥ qTh § @ede fear iy
ff ag 3@ yea@ Y S w40
X MET F SHGr FY ATEARN FT
T FOn | FewAar g R I E
e 31 feafq sy € 7@ @,
Jar  fF§ #wAm geE, st W,
¥ F7r @, & i AT arnde
F wfafaa wom £ gEer wdar
A T | TR aHF W AGY wwar R
A FIAT GEEATHT FT FYN T W
T FFY AT AqTAT Y | WA QR
& wma fau o€ FarFw@rE A fE5v
TqT F o megeraT € 4

st wo [fqo.  wgmwr (FiT)
IJqrerE Y, { WY A AHIT AT
WY WEWRE ¥ gTEAT FIAT ATEAT §
fr ag s fawg 9 9gq AWK | qE9
e & I g W T ¥ qALY
g@e faggr &a w1 Afe
FH ¥ 9 751 9139 fawg F @89 g9
| X A% arefa Y g Tifey,
T ¥ o g wifex W oIw
AT FT GAAT I AT T §——FT AT
g TG, Q) T @ F qR®OFG
9 9T GueqTHl F1 N ST AT
g SUA EATd SyaeqT @} g g !
Tw faX & oo ¥ A I ¥ frde
FHT 5 98 g9 Teqd T qEE g
g1

AGRAHAYANA 6, 1886 (SAKA)

National
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Shri C. K, Bhattacharyya (Raiganj):
Could I say a few words?
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Mr, Deputy-Speaker: Is it aeces-
sary?
Shri C. K. Bhattacharyya: You

have allowed many others. We might
put forward a different view.

This is a resolution moved by my
hon. friend, Shri Sonavane. The hon.
Minister of State of Home Affairs has
suggested an adjournment of the dis-
cussion, There is no attempt to shut
out discussion; there is no attempt to
deny any opportunity to any side or
to any Member to have his say on this
resolution. This is only a formal
question of postponing the discussion
to another date. It is not unusual in
this House that discussion on resolu-
tions and bills is adjourned. The
House accepted adjournment of dis-
cussion even on the important Bill of

Shri Prakash Vir Shastri. So, it is
not an unusual proposal that the
Home Minister has made. So, let us

accept the proposal as something usual
and routine, It is nothing more than
a routine matter. Opportunities still
remain, and the discussion is still
open. There is no hush-hush policy
anywhere. Nobody has said that the
discussion on the resolution be shut
out. Therefore, the proposal of the
Home Minister may be accepted as a
routine matter,

Shrimati Savitri Nigam (Banda):
As it is a very ticklish and a very
delicate question, a discussion in this
House is bound to open the floodgates
of controversy, and therefore there
is no harm in accepting the proposal
moved by the hon, Homre Minister.
This is not avoiding the question, but
making an effort to solve the whole
problem in 3 very amicable way,
which may not cause any heartburn
or controversy. So, I would appeal
to the House not to be guided by emo-
tions, but to accept this proposal
coolly.

Shri P. R, Patel: I do not under-
stand why this adjournment is sought.
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After all, Parliament has taken deci-
sions on many delicate questions, and
we, Members of Parliament, under-
stand our responsibilities, We know
how far to speak, and how far not to
speak. In this case, I am afraid that
justice will not be done to other parts
of the country. I wish that this mat-
ter is dicussed in the House, so that
we may know the facts of the case,
and then any decision may be taken.

Shri Kapur Singh (Ludhiana): May
1 say a word of protest against the
manner in which some hon. Members
have dealt with this question, parti-
cularly the speaker who has just
spoken. He wants us to be precluded
from the discussion I want to make
my position clear, I would not oppose
a motion for adjournment on the
grounds which have been mentioned
by the hon. Minister, but this hon.
Member wants to preclude us from
discussion on this ground that the
question is delicate, and that, there-
fore, this Parliament is not fit enough
to discuss it. Against this I protest,
and I therefore say that the question
should be discussed.

Y TEEER et T aw & A

Shri S. M. Banerjee:
indefinite period?
clarify.

Is it for an
Let the Minister

Mr, Deputy-Speaker:
will operate,

The rules

The question is:

“That the debate on this resolu=
tion be adjourned.”

The motion was adopted.
15.13 hrs.
RESOLUTION RE. GOA

Shri Alvares (Panjim): I beg to
move . . .

Mr. Deputy-Speaker:
tion is barred.

Your resou-

NOVEMBER 27, 1964

Goa 2238
Shri Alvares: The resolution can-
not be barred.

Shri Shivaji Rao S, Deshmukh (Par-
bhani): I rise on a point of order.

Before you glve any ruling that
the resolution is barred, I beg of you
to consider that the resolution is not
on the same subject, and that it does
not deal with the same matter. Not
only the wording is different, but the
subject matter is different,

The Mover specifically wants the
attention of this House and the coun-
try to be directed to the results of
Goa’s election and urges the imme-
diate merger of Goa alone, while the
resolution moved by Shri Sonavane
basically deals with the issue of natjo-
nal integration and says that as a
means to national integration it is
essential that Government should take
necessary steps, particularly in regard
to the merger of the Union Territoris
of Goa and Nagar Haveli in Maharash-
tra, Pondicherry in Madras and
Daman and Diu in Gujarat, before the
next General Elections.

The subject matters of the two
resolutions are different, and there-
fore this resolution is not barred.

Shri Nath Pai (Rajapur): May I
respectfully invite your attention to
the resolution which stands in the
name of Shri Peter Alvares?

Though there are similar words ap-
pearing in the two resolutions, the
essential content of Shri Alvares'’s re-
solution is different from that which
the House has just agreed to adjourn
consideration of.

Whereas an incidental effecet of the
earlier resolution is the merger of
Goa, it is the main purpose of this re-
solution and not an incidental effect,
and it wants it to be brought about
on the basis of the verdict of the elec-
torate. The resolution gets barred
only if the two resolutions are iden-
tical. Here, 1 beg to state for your
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consideration—I also know the rules—
that this resolution does not become
barred automatically, This resolu-
tion, therefore, can be moved, and
then we shall see what its fate is.

Mr. Deputy-Speaker: Have you
got anything to say?

Shri Alvares: Yes, Sir, My reso-
lution is fundamentally different from
that moved by Shri Sonavane, He
goeg into the question of integration,
and, as Shri Nath Pai, has very right-
Jy pointed out, the merger of Goa with
Maharashtra is merely an in-
cidental issue in that connec-
tion. I have not raised, as
Shri Sonavane has done, the question
of Nagar Haveli or Pondicherry or
Daman and Diu. I have confined my-
self merely to the issue of Goa, and to
the implementation of the electoral
verdict last December. Therefore,
these two resolutions have no rom-
mon purpose at all. One is the ques-
tion of integration, the other is the
question of an election verdict, and I
therefore say that my resolution
should not be barred.

Shri C. K, Bhattacharyya (Rai-
ganj): Though my hon. friends have
argued that the resolution of Shri
Alvares should not be barreq on
account of the adjournment of the
discussion of Shri Sonavane’s resolu-
tion, I hold a different view.

Though the resolution of Shri
Alvares is put in a different phraseo-
logy, substantially it is the same as
that of Shri Sonavane. There is no
substantial difference.

Shri S. M, Banerjee (Kanpur):
Kindly read it again.

Shri C. K, Bhattacharyya: The only
difference is that Shri Sonavane ex-
tends the scope of his resolution be-
yond Goa to some other territories,
while the resolution of Shri Alvares
limits itself only to Goa. That is the
only difference. Goa comes within the
scope of Shri Sonavane’s resolution,
and so I say that by the adjournment
of discussion of Shri Sonavane’s reso-
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lution, the resolution of Shri Alvares
has been automatically barred.

Shri S, M. Banerjee: There is a
vast difference between the two reso-
lutions. I do not agree with my hon.
friend Shri Bhattacharyya when he
says that they are identical. Shri
Alvares’s resolution is specific and
says:

“This House is of opinion that
the elections in Goa to the Assem-
bly and Parliament are a clear
verdict of the electorate to merge
the territory of Goa with Mahara-
shtra forthwith and therefore
urges upon the Government to
formulate a scheme in the matter
immediately.”

Shri Sonavane’s resolution starts with
national integration, it concerns the
whole country, and includes parts of
the country which are Union Territo-
ries, namely Goa, as also other places
like Daman and Diu, Pondicherry etc.
So, Goa is only a part, and the whole
resolution is on national integration,
and it wants the constitution of a com-
mittee of Members of Parliament, and
hence the resolution of Shri Alvares
should not be rejected on the ground
that the two are identical.

May I also invite your attention to
the fact that there were two motions
before this House on the food situa-
tion; one was mine, and another, iden-
tical in purport but with some English
words changed, was in the name of
Shri Yash Pal Singh. I remember that
both the motions were admitted,
though they were identical in purport,
because they said they were some-
what different.

T can understand if the Home Mini-

-ster makes an appeal to Shri Alvares

and to the Members of the Opposition
or the Members of the ruling party
to support his move for adjournment
of discussion, and tries to persuade
them, but this resolution should not
be rejected on the ground that the two
are identical. They are not identical.
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1 can quote many rules and many ins-
tances on this, where similar motions
have been admitted.

Shri Nambiar (Tiruchirapalli): In
the resolution, consideration of which
has now been adjourned, it is stated
that a committee consisting of Mem-
bers of Parliament should be appoint-
od to chalk out a scheme etc. The
purpose of that resolution is to
appoint a committee, That commitiee
may even say “no” to the purpose in
view, may decide against merger. But
here, the resolution of Shri Alvares
says:

“This House is of opinion that
the elections in Goa to the Assem-
bly and Parliament are a clear
verdict to merge the territory of
Goa with Maharashtra . . .”.

The purport of this resolution is to
straightaway take action towards
merging. Therefore, the content,
scope and purpose and purport—every.-
thing is different. That resolution
wantg the appointment of a committee
to discuss the question; the committee
may do anything whereas this resolu-
tion goes straight to the merger.
Therefore, to say that this is identical
with the other one is wrong and
therefore under no principle of any
rule or procedure this can be barred.
Otherwise, it will be unjust.

Shri H. N. Mukerjee (Calcutta Cen-
iral): I think my first submission
should be that the very fact of these
two motions having been admitted by
the Speaker and having been chrono-
logically put on the list of the day is
itself evidence of the fact that they
are rather different, substantially
different in spite of what my hon.
friend Shri C. K. Bhattacharyya may
say. I say this because as has just
now been pointed out, the first Reso-
lution referred to the larger question
and the appointment of a committee
and all that kind of thing.

My second point is that when the
Home Minister intervened at an earlier
stage to suggest an adjournment he had
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merely told us in a vague and general
fashion that there were certain deli-
cate and difficult questions involved
and he would like that the matter be
not discussed at the present moment.
He did not vouchsafe to us the real
reasons behind it. Somehow  the
majority in this House has accepted
him at his word and supported his
idea. But I find myselt in some diffi-
culty. I say this because this question
of Goa's merger with Maharashtra
which is the objective of the resolution
put forward by Mr. Alvares is being
noised about all over the place. Mem-
bers of the Cabinet, are discussing it.
my friend Shri Chavan had even given
a press statement on this matter. The
All India Congress Committee or somc
such comparable body recently had to
take notice of this matter and the
whole country is talking about it. The
Maharashtra members are discussing
it everywhere, in Parliament.  Just
because we sit down here together
from all parts of the country, we are
precluded frem discussing something
which the whole country is discussing.
The papers are talking about it: the
Ministers are making comments about
it. Differences in the ruling party are
coming out and publicised. Only we
in this House are precluded by some
interpretation of a wonderful regula-
tion from discussing this question. I
cannot understand either in substance
or in form or in logic or in justice any
reason which would mean the identifi-
cation of the two Resolutions and the
pushing out of this resolution, along
with the pushing out of the other re-
solution at the behest of the Home
Minister.

=t s wen  (faeee)
ITeer oY, ¥ AT AT (AF qAF
F139F W@ ¥ F@ynwrAg & fF
o7 F FwEfrwr & zA QA weaE
FTAF qaF, 217 R § W A
SEATET 1 QO 79F &9 H g W
fear 3, WY sl 07 qaw qAE
wes fad § | gge  sEaTE S s
@ T § I"ET  sEw fram 2
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“geim wEERe WY gAI W@t AT
reT HFaTiE F71 9579 § TR AEF
faqr & ‘w1 AT TE NI WG
gfFara § THI TTET F1 (9F 79
w7 ¥ faar ) A AT IEQAE 0F
F T @ a8 TAT FT @R T
F@T |

AF 4AF A FT gEU AT I
i fF =t AEw FTAE wETEE g
fs ofeamdie & d=U A oF FTRE
AT ST ST TSI THRIF F T
o fa R fF TEn A s ®{
3 faemar s, am Qe A A=
¥ $7 fyemn Q) A0 wqAm R
Y WEET wed § @y § gatay
TR gy #few, gam @ Ay
T AT AET AT, TG AT ZTET wTAT
g g1 ST |

gofay 7a fagT g, o o gy
fogiv fF AT & AR | ArETEw
fear 2, T8 wearEg & T § oY grYaTaa
3¢ f& ggwy @1 oafire fear s
T F GIHTT TART TEHTC T [ 41
ST AT M | Al wEqrEl wv
WE A AT WC | FET AW fAaeA
g1

Dr. M, S. Aney (Nagpur): My sub-
mission is this. There are two reso-
lutions. What should be seen in them
is this. What is the purpose of both
the resolutions. The purpose 2and
the purport have a great part to play
in understanding whether the two have
got something in common between
them or not. The first one referred
to certain parts of India and men-
tioned how they should be integrated
with India. Goa is also one of the
areas specifically mentioned.  The
second one refers to Goa only. As it
is there in the earlier resolution also,
a decision on this has obviously been
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taken when the decision on the earlier
resolution was taken by the House.
Unless we are prepared to go back
on that decision, the question cannot
be reopened. You cannot acept this
Resolution unless you go back upon
the decision taken with regard to the
first one. It would be a contradictory
position for the Chair to take if you
do otherwise. From the common-
sense point of view and from the
point of view of our Rules also, the
decision taken on one is binding on
the other also, therefore its reopening
is barred.

Shri Koya (Kozhikode): I am sorry.
Mr. Deputy Speaker, to differ from
Dr. Aney. The purpose of the first
resolution is to appoint a committee
for complete national integration. The
question of Goa is an entirely inde-
pendent question from Pondicherry
and other areas. In the case of Goa
there is the verdict of the electorate—
they claim like that—to join Maha-
rashtra. To claim that both the reso-
lutions are one and the same will be
just like saying that the resolution on
the nuclear bomb is also an identical
resolution.

=it fara v (it ) 0 ITen
wERAE AT FWEN FT A oy §
FETF TIT IEATT § WX A g &7
ST FE gAU WA § 3 IART A
2 JAfFEguuTagT gaTa A @
a1 IFE A To ATo Yo FiF &, IeT
TE® 98 T T T FT A
g1 zafad 99 A geTT &) cqfi
W@ TR A A e f A
¥ g FE & fF wq 9q%7 AT
T EIRT W F A

Shri Sonavane (Pandharpur): Sir,
I support the point of order of my
friend, Mr. Deshmukh ang I shall read
rule 182 which seems to operate in
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this. When a resolution hag been
moved no resolution or amendment
raising substantially the same ques-
tion shall be moved within one year
from the date of the moving of the
earlier_resolution. That is the rule.
The cruttal or material wording here
is: “substantially the same question.”
We have to determine thig about the
second resolution. My answer is that
it is not substantially the same ques-
tion. In my motion, 1 have raised the
question of national integration and
put forward an illustration and gaid
that certain steps should be taken to
merge this part of the country and
for effecting that a committee was sug-
gested. But in his resolution, he has
pointed to the results of the general
elections in Goa; he wants that im-
mediately certain things should be
done. Therefore, the questiong rais-
ed in these two resolutions are dif-
ferent and they do not satisfy the re-
quirement of rule 182 which says:
“substantially the same question.”

Therefore, the point of order raised
should be upheld,

Shri P. R. Patel (Patan): The two
resolutions are the same. If they are
scrutinised, you will find that the first
resolution requireg the appointment
of a committee. What for? To take
necessary steps, particularly in regard
to the merger of the Union territories
of Goa and Nagar Haveli in Maha-
rashtra. That is, for the merger of
Goa in Maharashtra. Leave aside the
question of Nagar Haveli. The se-
cond resolution is practically the same.

Some Hon, Members: No, no.

Shri P. R. Patel: Please hear. Do
nol be perturbed.

Shri Sonavane: He is getting the
third chance to speak.

Shri P. R. Patel: The second reso-
lution is the same: “....merge the
territory of Goa with Maharashtra
forthwith and therefore urges upon
the Government to formulate a scheme
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in the matier immediately.,” So,
these two resolutiong are about the
merger of Goa. The Home Minister
was good enough to propose a motion
to postpone the discussion of the first
resolution. I am rather astonished why
the Government has not come with a
same motion in regard to the second
resolution.

An Hon. Member: It is barred.

Shri P. R. Patel: I am told that as
it is barred it is not necessary for the
Government to bring forwarq such a
motion for that resolution. So, I re-
quest you to realise that the points
covered by both the resolutions are
the same. In the first resolution there
are five items. Goa is one of the five
items. All these had been postponed.
If that question is delicate, as we
should
not discuss the question of merger of
Goa and other places, the same ques-
tion would arise in regard to the
second resolution also. o, I feel that
the point of order raised is not pro-
pel and the motion ghould be barred.

Shri Shinkre (Marmagoa): I think
that in between the two different atti-
tudes taken by hon. Members, the
suggestion offered by my hon, friend
Shri Prakash Vir Shastri may be
accepted, namely, the hon. Minis-
ter of Home Affairs should give some
sort of assurance that the Govern-
ment are seized of the problem and
that the problem will be considered in
its entirety, comprising Goa and other
Union territories. (Interruption).

Mr. Deputy-Speaker: That is a dif-
ferent matter.

Shri Shivaji Rao S. Deshmukh: 1
would like to say a few words.

Mr. Deputy-Speaker: There is no

right of reply. I have heard the
arguments on both sides. Rule 182
(1) reads:

“When a resolution has been

moved no resolution or amendment
raising substantially the same ques-
tion shall be moved within one year
from the date of the moving of
the earlier resolution.”
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The main point for determination
iz not whether these two resolutions
are indentical or not. That is not the
point to be determined. Again, the
gquestion whether the resolution mov-
e by Shri Alvares is the same as
ihe earlier one, as contemplated in
rule 182, is not alsp relevant. The
question is, as put by Dr. Aney, whe-
ther the objective covered by the re-
sciution of Shri Alvares is covered by
the resolution moved by Shri Sona-
vane or not. I hold that it has been
substantially covered ang it is subs-
tantially the same. There is no point
c¢f order and the resolution of Shri
Alvares is barred.

Shri Nath Pai: Sir, we are bound
‘s abide by your decision. But on a
technical point, a very frmportant mat-
ter has been debarreq from being
discussed in the House. May I, there-
fore, at least expect from the Minis-
ter an assurance that the Government
is seized of the matter? The matter
iy delicate and it is urgent. Taking
nto consideration the overwhelming
support that the motion has got from
all sections of the House, may we
have an assurance that the Govern-
ment will not follow dilatory tactics.
but, respecting the wishes of the
people of Goa, will take a speedy de-
cision on the matter? May we have
an assurance on that?

Mr. Deputy-Speaker: The rules of
the House will cover the resolutior.

Shri Nath Pai: I want a specific
answer from him. What is the reply?
It is not a matter of procedure.

Mr. Deputy-Speaker: The hon.
Member can meet the hon. Minister
later, Shri Kachhavaiya,
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15.35 hrs.

RESOLUTION RE. MANUFACTURE
OF NUCLEAR WEAPONS

ot gaw 9 wgEw  (R[@W)
Iqrewe wgRA & @ed # frrafafen
FFT I FIATE —

“ga gar FY g § fF e avww
&1 mofas weay &1 faAior Fe=r
=fgg 1’

Mr,
moved:

Deputy-Speaker: Resoiution

“This House is of opinion that
Government of India should ma-
nufacture nuclear weapons.”

The time allotted is an hour and
a half, i

=t e et (fasei )
Fagarg 5 ool fawmr Y
grafgg 7T 91 & I grew § gamar
SiCa

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): 1
am here, The Prime M:nister will
reply.

=Y gHW A FIAE . IJITEAR
TR, A g & F 1o feif v =
T ¥ WAL 59T gae 1 o FF gar
3w &7 o ofcfeafy & gy 3w &
AT FAT Y FATA QAT A4 &, I
oo 7w F1 faewie famm, so%F w10 IR
m § oy ofcfeafy dar gf s aw
F A AT FAATEEgE W F AR
¥gg s ¥ fa=ax femr mm
FTHT qEEET § AT F9QT WFE F1
AT GIHT FT | T FATAT AR
I AT GTEIX F EIRT q1 IaAT
fear m@r | gAR T A AR faRe
AArgro st sy, s F S
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[t g == F=AN]
I ¥ guar e (& A "t
q 9T I TIOWT FT AR AL A,
qaq F1 avTA Tgr fwar 7 ggq w1
oA fFar & 1 ey g
I AT FT g9BT  FT AZN AT |

¥ 59 araed ¥ ag FA AGAT g
fr mfgx sg=r  wEwEar gy w1
2?7 o gw @y EfF dwFam
T anet  fow wawl awt ¥ ==
W@ § AR AW Y IEFY FAq A
T & O IEH AR FOEAT AT
FTEAU FATEAT & | FHT A9 FT
gfse # @A gu g9 7 fawsit a% 21
qAFE, G 1962 T FH AT H qHT
fear a1, @« wqEdl ¥ ofaa g eq fFar
at f5 gardy wifw X W ¥ FEEA
AR & 1 Feay T gom @ 9w qwTH
w9 Afw N, ©F, 0F 7w Ao
% ¥ IY IV G A q9 A9
% gW WAt 9 ¥ A dI%
A 3T FF JAQ F fad gardy a=™
T, A g R W AR E
qa AT dafai 1 ow € sEvw g fw
g W ¥ STF qFEAT T 5 |
o W gH A8 § A M AT glga
gifgd T SEI AT ST § =g
woEH AT OF 74T gfaaR @ W 39
W gd Fr =ifew | AR wog
T g7 "Arfas o & fog gy wam
At ¥ag wg FL e faar fF gwd
FTHT §OT W | WG STo WHT A
oA dFg 3 fRoswE a7
AT GO W 4 qfew 9g qh
IR W St FTgawr g q ar
TET TH I AR 39 qAfAs
fagg FHA A9 fasTowa €7 W
oX faww  #g QF1 TUER F A
g g faww F1 qEfasl F I B
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rmarfeg fead 39 & av & fagme
R AR T ard e g T feadr
AR AT | HoEH  FATT K
faqa 98 0 saFT AT 39 dwifasi
FT TAA KT FgT AT | FF WIEAAT
w1 fawg g @ zafey 3 =
X #§ famr @@t 9 anfgw 39
TR A FE FT AT A TT, FAAT
Aqg  FAT A00EY A FAAT AY A
A A1fgy fo o0 g/ Wy a9 AT Ay
AEEFAT AT HFH A FATA
afge et

Gy gaTa AT FE AT A
T AT B, WA FT AUAL
FgIOU TG § 178 % T %
gH WU AW AT gL UF aF H T
Foit 3 W A gw ad ad
THATHT RHAAT &7 78 F | gH AT
FT I FErET 3, FTWOH v,
FOT FET & FAFT 77 77 FAT AT
mr & f& W AW e e
gamR favg sopra &1 s # 45 Av
FAURUREIC IR CCIDEC EUIE B C ST
I, OF UH I9 AZT F AWTH WA
IS ) JE@AGHFT T | sAAT
ag graws § 5 g v & A aw
Y g9 ¥ U sryorfas e &1 FRair
FAT A1fgr | Ag AT 9w ¥ ¥
zw wifa & g9 & 2w 2w oify & wor
R F@d e gfrar w3
TR 9T 9994 3W@AT  AR/A & AfwT
wifa 3t AR 9T FEAW TE AFAT
g Mt 3@ & agt ar g AawAr
gfoa s feam wfeam gm0
TR AW Audw W w9
ag & afsgment T AEE 7
AfF M s fr ¥ Fw
et & gafag ML & Awer T
gar g 0w wEdwr A w®n

o]
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97 ZHAT FVH FT ALY AATAE &F T
AALFT 97 gRAT T3 FT T | A F
AT OTF ITWAT F 1 TF F1HACEHT
T g g T wr
1 AfET Ty F THOET 99 gqer
FTH T AEY AT FAE FAHT FTH
ATFAAY E AT FEOET & O Oy
mygfas wa-E A Tzw aw s
F AT 3 A aE WHAET #Y
A fome 4 Sk 2 oS
TZ g® A feF wwar @ar

N

HETAF Z1 AT § AT WO aW FT
famfor F7ar W7 agg w=0 1 W=
T Fe1 f5 gmEwEaT 99 97 8w
foRoit & ooy a@ ¥ F oA g fF
fazmit 7 <w & favg swTd w@grET
F AT AN AT g g9 & a9dl W
o 9T FVF 93 A3 @ 997 198
s 2 fr fageit & wry gwmer =7 Ay
¥ mitie 21 T £ fF a ooy aw e
faE wew TE avArs (Y 39 g
T B9 T &7 | EHA &9 & qig fwr
faumEl w1 e femr oar afe
ERIRT HT & W &9 A1 Jmar 7
& 7 faas fawr fawm aeg & ?
TTHGS 9 SF G F Iq AL H AU
foer wo az #1 famr =& W@ E
= fau 2% feeft oT womT @ w3
=few #7 w9 §37 9T & FAT IR |
ZH AT ver & oo fel) &7 AT Ay
FEAT 1@ | UW I FT AT 9L ST
=9 FOT, A 9T F7 Sar 2 g
T FT FAAT H o 07 FOGREAT &
77, 7o 3o Y f=T @Y O] IEET
ST FA & fay g @En @
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gu o @w WK afam 5@ ol
g Ee ¥ 9w dw W
Hhe STAT, A AT § 3T FT AT F
fa fa=t @Y FX g far | e ol
1 frtor F21 & fog g1 7 sravaFar ],
&1 FTHTT AT G EFT 0 HhedT @ 1
AT A M|

T W TN F fadw § mie
T ATEET 7 a1 FEY AT E | ATHC
T A 1 Afgar T FE § AR
@0 AR Afg ad 800 ¥ WA
N ) ogd g 1 afe sfgEr
F Afg qx 7= 8, A FE T s00 FA
WY G N FT AT AT & 7 OIH
g FY U FT AT A1EY | 9T W
TN w1 Jurd #+T @ §, A R oA
AT wTfe fF Jew &t Jardy fv 1<
#T g1, g¥ o vl #Y sTavawar &
gET R, WA, fRaAr  awwmer € o
g F a1 gfer €, 4% § gfmr
ZaT 9TE WY g =g’ | W} gl
3 & fag =18 g fraer &Y af| 30 @,
foart qEteq &1 @wAT o 98,
T8 AT TemTa F FEA FAT OF,
€ 79 g F, AT g A aW &
femfor FTT &

IS AW FZ & fF A AW A ¥
TOX § gAIT AR FW g ST |
T F s ag @ AR g 5
AT BIE BIE AT AR ¥ ¥4 AT
LTI IR AT T g W R
AW # ¥ W 4 AN g
TqHT T AT R R F omw &
f& gt o gfawe A & | =
F 9 T 9 g § AR @ fag
X 3 JE¥ TQ@ &1

TR YoE ol 3 FIfgT ek
# 7g gema fear fF < # awww &
faq ox frsesest ST ST TIfEQ )
THE Wl T G KT @@ Ay
Tt 7 3@ gEE F1 @ o
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[ 57 gow wx 75 ]
& Wi & 71T S0 3, afeT frad
mmar A £ ? R dw & aw
wfeRT &, ST 3T FON ALY I AT WO
40 o @eT 2, T W EeR A wfw
@ gFar g |

# weT & 7g frde wo AmEm g
fe =mg fear o @9 &Y, g FY oY
afcfeafa g1, g7 1 oo, aw #1 fmfr
HTAT &1 ATEY | & WY wrware
for g oo aw 1 fwir &3 | @vw @@
g9 IEHT I A a1 A, T} F
AR 1T & ! AU O g ®R
o A gt F /M o IqET IR
AT TEAT & )

T AT BT BT AEAEHAHAT
& fog & gEr W FY FR AT aar
2 o F g g oaar & 5 ogd
TR af9y | g @d 3§ g W
T T € ? wod g W m &
FrE™! g9 A faew gl # seR,
onfees A dfear @ TN aw g |
T & § gAY IHT IR I fr
o9 g Ao T F fAy ooy aw any
Y SgEEdT FIAE ATRY

¥ #ell wgrew ¥ fadew s
fa ag favm g% & @ == F1 AW
&, wifs ag IWH gFE T | ST TE
STEdT & % ooy 3w a7 s g
O oww W § gA | ARG Y AR
AT 7ot {5 0 9t uEw awst faewmy
=% fFar &, g ST 999 9919 F
faq Far X WY & | OF HOT-ASET g
F Y FAAT qF § &I &, FOEL AT
&, sl qear &, fart w qear @
@ FHAT0 qoar 2 fr o faww
¥ gl @R FOFA I G R
AT qrd 9=aT # A9 B AW 7Y,
UF §HG-HTT HIH HIHT F T T
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ST T FEAT &, I BT A FL GHT
it far g9 F wew aw F7 fawin

FAT AR |

F S9! Fqrn Avea § fF Fware
&1 ow foq qvg SomT 9 £ uF
FHEQ WA F T TE I IAY AT
FY fF g W, 9 S I@ar g, agan
FT IS Fa@T g, F9fed a9 T @
Ffore | T 7 w7 65 S g wer
Zas agr g, wfFEa § wrdar FvAr A5
g % o w3 am & wor sy, ifs
T AT AT EEY =T KT ARAT 2

sitgqe fag  (wfamrar) o oam
SETETT HETERT 8 ¢

UF WA @I T KT AAAA
AETERT 21

»f gER 97T FHATT : TF FAAT
W gAY T AT F% A TET 3, 3
T F1 3I9IW AT fHwAT 0 oWw
BRI qoT #AT & 7 W fEAw A
O @ WA & ¢ oW gfaaw
AT T3 F47 & 7 Wifew At g,
I ZATL 99 WiFd FH(T | ERIE OF
wfd et wifeg 1 wfw zamer g9
g1 fom 3w i wfm =1 8, 38 T oA
I A& FT gHaT 2 | iAF, ATACET,
B, TG FFTT FT TfFT GATL TTEHZ AT
AP | IO EATY, 918 A TN HT WF
griy, A1 fagwi § FET 39T g
gfaar & gurer arg arg R0, SRR
gfan Fi %5 @9 i gA17 78 7T 770
Fgfaare W gu T gw wify ¥ @y
9T 9 Ty E

Shri Khadilkar (Khed): Sir, since
China exploded an atom bomb, some
people are advocating that we shouid



2255 Resolution re:

adopt a nuclear posture and try to
defend our country by acquiring
nuclear weapons or manufacturing
them. We will have to examine this
problem from all its implications, its
short-term and long-term effects on
our defence and whether it involves a
basic change in the policy which we
have, and particularly this House has,
again and again endorsed. Those of
us who are advocating tcday the ma-
nufacture of atom bombs and nuciear
weapong or acquisition of nuclear
warheads or what not, have not stu-
died the problem in all iis aspecls.

15.47 hrs.
[DR. SAROJINI MAHISHI in the Cheair]

May 1 point out, in the west doay,
though they are advanced, their liv-
ing standards are high and though
they are in a better position com-
pared to us jn every way, they are
all the time under a constant fear of
nuclear war. This country has not
seen war. We were kept away from
the first World War and in the second
World War we were far away from
the war frontiers. Therefore, we
have a certain romantic attraction to
war as well as nuclear weapons and
such other weapons of destruction;
and, we feel that it will act as a
deterrent. We have got to examine
from a scientific point of view whe-
ther nuclear weaponry or armoury
is really a deterrent in the modern
world where science is advancing
faster and the weapons of destruction
at the command of the human being
have surpassed all imagination. There
are smaller nations in Africa. Some
people feel the atom bomb is just
like a toy and in the same manner as
a child is attracted towards a new
toy, some Members in this House are
looking at this new weapon as if it
were a most attractive toy and we
should acquire it. They think it
will add to our prestige; if we manu-
facture, it, well and good. Whatever
the consequences on the economy, we
need not consider. But if we decide
not to manufacture it, all right, get
it from somewhere, from the Ameri-
can armoury, just as West Germany
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is getting today and it is posing a
threat to the peace of the whole
European continent. This approach
is totaily wrong, suicidal and against
national interests. In my opinion, it
is not going to serve the security of
this country in any measure.

Why do I say this? The other
day, when the foreign affairs debate
was going on, I put forward a propo-
sition, ang still 1 hold to it, that we
will have to give patient and quiet
thought to the question whether the
Chinese atom bomb is directed against
India or against the American mono-
poly of atomic weapons.

China today has every right to
have a grievance that it has been
kept out of the world community. A
nation of 60 to 70 crores, running an
administration with a centraliseq gov-
ernment, making advance in every
field, in the field of education, science,
culture angd everything, if that com-
munity js kept out, naturally, what
would be the reaction? In our so-
ciety, if you want to civilise a man,
can you civilise him by keeping him
an outlaw? If you keep him as an
outlaw, he develops the mentality of
an outlaw and with all jrresponsibi-
lity he can attack the organised so-
ciety. He is not responsible because
he is not a member of the organised
society. Those of us whp look at
China from this angle will realise
that the only way to bring some sort
of an understanding between China
and the other world community is
the way opened by this atom blast.
let the western statesmen realise that
even China, isolated at it is, not only
from America and his allies but from
the ideological point of view in the
socialist camp also, it is getting more
and more isolated, is capable of do-
ing this. I do not support their ideo-
logical line. T have nothing to do
with that. But the consideration that
is most important on this occasion
is whether we should continue this
deadlock, continue this isolation of
China. or as our former Prime Minis-
ter, who is the builder and architect
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of our foreign policy and also regard-
ing atomic weapons, has time and
again said on the floor of the House,
it should be our endeavour to bring
back China to the world community
as one of the honoured members of
the world community? Then alone
ceriain common sanctions that are
developed in the United Nations re-
garding human rights, regarding dis-
armament and everything could be
imposed on China, and legitimately
China will have to abide by this law.

Today, those who are advocating
here about getting nuclear weapons,
including the mover of the resolu-
tion, have not made a distinction bet-
ween atom bomb and nuclear wea-
pons. Atom bomb is one thing. It
is a weapon of ultimate destruction.
But nuclear warheads gare there.
They are spreading all over the
world. West Germany is today
equipped with nuclear warhead wea-

pons. The smaller nations are aspir-
ing for 1t—UAR, Indonesia and
others. One does not know whetheys

Israel is doing something about it.
If in this manner these weapons are
spead all over and they go into the
hands of a small iation—I am not
naming the nation because it would
be wrong to do so—and that nation
is not mature enough to exercise res-
traint and responsibility in the use
of those weapons, what would hap-
pen? It woulqg start an explosion and
another war of world destruction.

Therefore, the first proposition that
I would like to place before this House
is that our country and our Gevern-
ment must stand firm that prolifera-
tion or spread of nuclear armaments
we will oppose and oppose firmly. I
am happy that the new Labour Gev-
ernment in Britain is taking this
posture. They have stated that with
borrowed arms they will not fight.
They have stated if they dream of
having the old imverial prestige with
borrowed arms, it is a wrong thing.
They want a realistic approach.
They have said that they will not
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join the race for armaments that is
slowly developing, because it is very
difficult to win over nations from this
infatuation regarding nuclear wea-
ponry in this world. We must take
a lesson from it.

Then there are moral considera-
tions. The moral conscience of all
western scien.ists and others who are
in this business has been roused.
With one voice they are stating to-
day that if we want to save this
world the only way is that we must
attempt to destroy all atomic wea-~
pons and to decide that we will not
manufacture them. Certain limita-
tions have been accepted, because of
the fear of mutua] destruction, by
Soviet Union and America. This is
a beginning. But ultimately we must
attempt to destroy all these weapons.
The basis of our policy has some
moral considerations. I do not want
to be sentimental nor idealistic. I am
taking a pragmatic view of the mat-
ter from the point of view of def-
ence. Can we afford to manufacture
it? Will it not swallow up our eco-
nomy? Will it not lead us to depen-
dence outside? Will it not take away
the freedom of our next generation
if we accept more and more depend-
ence so far as defence is concerned?
Is it the pride of freedom to become
dependent on more superior powers
or supra nations in this world. These
are considerations which must be
borne in mind.

Therefore, T would appeal to this
House to take a firm stand. Tt is not
that in a lighter manner we can take
decisions and change policies. We
must declare in a determined manner,
in a pragmatic way, as the other day
the Prime Minister tried to say it
openly, that we in this country will
not try to join this race and we shall
mebilise world opinion to see that
atomic weapons are destmdyed. We
must state clearly that complete dis-
armament is our objective and we
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shall try to achieve that. At the
same time, there is some sort of a
helplessness in saying openly that if
we do not manufacture atom bomb
there are some powers on whom we
can depend quietly and they will
come to our rescue. That sort of
mental, psychological dependence and
slavery should not be there. That
attitude also must be cleared. It
must be made clear that we do not
want to adopt it.

I hope this resolution will afford a
second opportunity to the Govern-
ment to say openly without any dip-

lomatic reservation that we stand by

this. After celebrating Nehru Jayanti
or Nehru’s birth day recently, it
would not be in the fitness of things
that this House should think in terms

of nuclear weapons. .

7 TR AT - AT TG AT,
T wQE # FfRE audq FE &
aiq arg § moq fag o grfeas 7.
/X A TH T FATT FT GOT FIA
AT T ¥ TF T QAT ATEaT
§ | 99 89 4T FEJ & fF A w F
faator wift & AW 9v @ T F]6
Y FqT gHL Agt § qg W W I
@ ¢ fv form 3o & 9% Y @Y aw
FT ST IFAT F QT SaqAAT TR
T & 9% TIE T F A1E ET AGHY ATH-
ET F IEATAS 97 WY GEATGR FT 2 7
oS 99 & @9 Tz "edT wadaar
F1 gdfwa s F faq wfe d@ug
FX TR €, Tt feafa & gop ot A e
¥ qTAaY F7 foeedr a1 wigad 1
918 TEAT TF 6 THT & AW &7 fAior
2 foa 1 qer difgar aar 98 #<
R |

za Arag § & fawa &9 @1 Al

*T IEAG FAT ATEATE | SR T

%y ot o agIg WA AT F weAT
1603 (Ai) LSD—8.
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5o foq wg w7 & 1 wfEs wref
Fra wgratafa &1 afadem go1, aglf
Iq AT § AL AEA 7 qAW & Ay §
ity ST FT garer fzAT AT T AW
gifsaF:T qEd AL® J4d7 FT gIAT
T TR Y | 39 @UF ITET ST T AT
F faa ¥ fea gu #8191 5 39
a7 & A1y d3 F&F gH H q9
A F gray § favam w9 G ngd
FqT AT ST FT SISAT F 45 F EH
7 a%d § 7 qEHT aT a1 & a7 FgAr
argar § 5 g wOAT gHeAaTt w1
e AT AZ® FT AR K AT T FGT
foaraT STedt & | TENST T FHT Koy
afgar &1 syt 7% W% & f& WY
sfgar faat 1 F19¢ 3997 faardt § 1
ey ST ¥ 1942 F woAT wfvar #y afe-
qrT 7w A7 59 g w7 s A
T gAY’ T ATIT ATET ST A FIATAT AT |
T S Y wfgaT cHAAT &Y wwr T
fa awg w3 afseaT § @9t
foFam T ey S 7w FY AHAT
T FCAE AT | TgT TF T A famw
& & & ey o7 #7991 F G697 H
FEAT ATeAl § | WA F7 OF IEEF
Efager A @ ‘AT e Aw Frawe’
TH JEF FF oGF § THET To THo
FTY | 3N SR AT ST & STEw §
Trfad oF qeqr w7 Joor@ fFaT @ |
I FTEAIX 9T TR FT AT gHT
& g ST wYT S F qE A AR ST ¥
qet fF aTy s g% F4T F A1 AT A
T 751 fr 9AwT qFEEer 73 F Ay
TA B A | FH O AGE A A FE
fF &9 ®IS a1 w7 &9 afew A9 34
9% #AE W T AG FAT A® F
R 1 e YA T o A B ST
Tifew | & ALE AT FH THIL AT AT
T STETE I F&F 1€ Tk F qr
a3 T ¥ forar & fF, @ a8 T@™
% HT AT AT Y F R I LT
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T F1 5 g, I FOAT T A 48
2 f s g9 arfesqra F7 FATHY &7
AFEAT FIA & € AT FATG AAAT
21 & @Y a9 3O fF 398 FTER F Y
agrfeat § ST FT FeaTaT AT, FA A
ITH AR F e HIAT AAT A |
9 JZAT F1 9 FT § ¥4 E 14T F
et St star sfegraTdy 3@ ST T
qUAH Y T gHAT A7 | Y gfeq ofF
F1 98 T fe@mt M I99 gor
7 HESAT FET aF qeq g, av qfeq sy
IF FV 9 FT F¥ A IV T F
g I Taqr & a4 QAN werfE
gfagraa a1 qa™ ¥ | g A @
FLA AT E

16 hrs,

AR FgT F7 ofaww 78 & 5 o
T Y FTET F G dw F faa
FY renEie  gha A, JY AIET ST qE T
qifFeT & 9§80 ¥ faaw g1 %
fagrgeame &7 w1 @ arfeem
¥ JATC T FT forgHi FT @ FA
FT TOHT T GFQ T, IF AT FT A
# T4 gAY FTFRX T gEAAT FY
foumT ITedT & AR FadT g fF ey
ST & AT § 9oL a9 L FATAT AT |
ey St X w7 aw wd For fF 2w
wfadlT & FT ARH T T A |
WX FHR T S F AW Y HEw
q AT T QAT FET & A R
T ATES T S 9 § fooaw
AT AAT 73T 758, BF WIS fedIo
91 w § | R A 7 g =ifen
Y St #Y BfEqT FT ATH ¥ FI AT
F ggia g QfFT § 97 T A0S @
¢ F TTE 9T qTHA AT F FAIA
G F§ AR IAFT g&q i
F FT A F A FeAT § F Ty
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TR A wfE fawqmr & G ¥
T4 forpraa & 1 o & @rer 3 @ oy
o JE S A SEET 9™ AgE
A T aga ¥ a5 dwor 71 A -
wfeg & fave & oy § v T
¥ @ g N8 &, A9 g7 F7 fqwen
fFTs ToTHT 3@ awa & | F S gy
ot & qeAT =TRAT § fF A gE F
IAFTY afeq St w1 e § fwd
T 9 IZIA 6 g4 & Jg o
FT &Y fF ooy o & fawre & vy
AAG N g8 g 18 & 1 AT
Fopafes fonT ox okw  fF S|
qfeq ot F weut IR A AV
T Ty ¥ § oF WX 919 q19F AT
T@AT ATEAT § | 919 & AT HAAHT T
oEnt § faewie fg oY TaE) ST
TBH FLETX F AT FATHT F
&, sopafd fawwr #1 gaFr q@r &
TG T AT | TERT AW FTOO0 ALY
g ¥ 78 8 fF 39 fawner &7 90T w19
oF aafe & grg ¥ }, aE) TEHT Ty
qegeT § AN aEr TEET ST AWl
g @ TS v g i
& fawma & fau darfaei &1 CF A%
FATH Y wTew F T3 F fa"re FX
i W sowfer & frre #71 fear &
e =Tt T AT & WIS WY of T
feafa & Sa=T afrm a8 & fF oo "ree
qaTe #Y wiww #Y g1 ¥ fawgar =«
ST OET R

T W IR T AR AW G
¥ 1 oF AR aid FgAT Am8ar § |
T[T FT AT FIAT ag7 H=ST 419 2 |
W AT JEEIET &7 aWOT &3 fF
g qeey § ag WY w=% a1 & | AfwA
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¥ #g7 WeAT § 5 59 qeer w1
o 74T ¢ | G § dC ¥wd & fEAR
1 9 qeeq FT oA & Ag WY fEA
TX A1 EY | I qF 1 T g
SHAT 3 fFA da1 & AR FaT R 5
# qeeq § AT AT F gA13 ¥ FE
sfasgma Y &, a1 SEFT qeeaar asy
F 1 § 99 qF 5 JgAT § g AwY
oI, qE WY @ IR geeqar @y
Sft ST 1 g7 R fgATery AT WG
wt f% & qeea § o7 Ia@) qeeqar &
TS A4 g avaT & | 3 919 71 wQrHT
ot fgaw 7 guAT wfaar #¢ wr ¥
W IR FeT & fF “agAr a2
S5 fir fora & are e @ 17 fre |
F aiF fag Y e gefag 2 sad
qATIIT FT TS W9 g1 §%aT 2 | g9
wf¥qorst §t 2 1 gfar ¥ wifs
qifaq X qFA §, @A F wifq w1
gfrar at gmadr

7T ¥ § g AT AgaT1 § 5 0w
& TEH 99 T a9 #1197 F3 § @Y
29 gER AFTC F myorras efqare arr
¥ F qwar § 1 g7 wefuw azfew
AT gHL sfaTT Far g €, g frar
g9 aTfr F AT FwT

AU I S P
ST} 5 29 3T frar § oo g
TF &1 3 A A 5 3w aww A
SURCICER L L col R
GEAME i T I FUEH HT
faenie w2 faar § &1 75 afvfenfy dar
g1t & ) 3a 4% ofcfeafy #7 omar §
3 %7 5% modt S ¥ aweg §
T A fa=re Fear anfea | f67 ¥ 7ar
frotr Har =nfex

TF 1T FT AR 9T FRGTET AT
AL CE S L ol CE I
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faar A1 fegeama 1 AT wwE A
B ITTAT | A forgeama &1 o ey
T AT &Y AT | OF AT I =_y
# &Y Mo AW T FEY IAF wHEAT A
THAFAI 38 ¥ IAIT AT AT
AT | & ST JHHT TTEH T FA §C
FgAT ATeaT g fawsr ot avgT @
erdw faar qr 1 99 wumte &
frFm & oy § qqF g €9 w7
@ qEET gaT 97 a1 99 19
e & sfafafa & w1 a1 % 9 feey
T FTUEH a7 a9 § 918 17 919
TIAT @9 ZET W FY AAET FT qW
FA ¥ A9 ATE TIHT @9 N | qE
STo WIMT FY &Fafq A1 § | Fol ATAT
& & wwdrr g7 ¥ ooy faww § aga
IR & gafaU TgFT @5 F9 AT |
Ffes A7 faaew @ fr g9 aw & fag
HEAEF F=Y AT Y AT w01t
AR I FT%! €, g@iew gATyT o v
gt 9 &1 gHaT § | TF TFT AT F7
T I FE FT I HY AGT ZTAT AT
R

F9¥ 7 § & ag A FEAT Fgar
g fFew wed € 5 gfaan & wifs @,
gfmar wify <i | 3@ wwEy § qG OF
IIMEIM@ T /T AT | 99 qF F afew
faeor ami 5 faEr & fr oF favw oeft
AT & ST T T T AW 4T FIT FE
AT § 1 399 fH ¥ qor fw a|r i
FW@ FT Al I FoT & afe wa w0
7T B a3 JY Sed wer iy Y
T FA F forq & TaA7 Feat g, WmEAT
AL I 9T &F AIC HT AL &9
AT | ZEY THIT FT AT g8 T 9T
&1 7 Fgar g fr 5 wE A e
FF A giwa &7 7w fgored W)
39 AW F ARG 0 FIU FH AUTH
FATRT HR 59 IT F 1 T9150 |

Shri Nambiar (Tiruchirapalli):
Madam Chairman, I have got a sub-
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mission to make that if this Resolu-
tion is defeated by the House it will
appear as if we are not at all in-
terested in producing atom bombs.
On the other hand, if it is passed, we
are not in a position to produce even
one bomb today. Therefore, I would
rather request the hon, Mover of the
Resolution not to press it. That is
my first submission.

Coming to the point of our capa-
city to produce it and our desire to
have it, I am not a puritan. If we can
have a nuclear bomb, 1 would like
to have it for the purpose of defence
of the country. Because after all,
if other countries are producing it,
what is the harm in our country pro-
ducing it? If it is bad for them,
then it is bad for us. But, we are
not in a position to produce one now.
That is my humble feeling. The
question of emotions, the question of
our desire, the question of other
political considerations with regard
to our past commitments need not
be given much stress here. If in the

past we have said that we are against

producing atom bomb, we can change
it if we find it necessary.

But if the production of atom bomb
by China is the reason for our pro-
ducing it, then China will also be
jusfified in producing it. Because,
the argument of China in justification
of the production of atom bomb is
that its enemy, namely, America, has
produced it. Therefore. if we feel
that we are enemies of China and we
start producing it merely because
China has produced it, how can we
condemn China for produring it for
the same reasons? Therefore if we
produce atom bomb. in the same
breath we cannot condemn China.
If we are producing it because China
is producing it and other countries
are vroducing it. So. the political
justification of non-nrodurtion .on the
ground of the Moseomnr Test Ban
Treatv does not hold water.

Coming to the noint nf nur rapa-
citv to produce an atom bomb, T
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had occasion to visit the Trombay
reactor and I found that what we
are actually producing in our country
as a few kilograms of plutonium. If
we start producing atom bomb with
the few kilograms of plutonium that
we are today producing in Trombay,
we can produce two atom bombs of
the smallest type ever produced in
any part of the world. That is all
that is possible. We do not know
whether Canada with whom we en-
tered into an agreement would per-
mit us to utilise that plutonium for
the purpose of making an atom bomb.

Coming to the question of uranium
235 for a nuclear device, that is far,
far ahead of our thinking because we
are unable to do so. We may know
the formula. We may think of pro-
ducing an atom bomb or a hydrogen
bomb in a test tube today. That is
all the stage we have grown up to by
industrial and other means. After
all it is a quetsion of our capacity.
The production of a uranium 235 nu-
clear device of the type that the
Chinese exploded the other day re-
quires crores and crores of rupees of
investment and labour of so many
years of industrial growth. Could
we do that today considering that
we can complete all our Five Year
Plans and find enough food? Even
for food today we are importing so
much from abroad by paying hard-
earned foreign exchange and are in-
curring debts. In this economic
background will our venturing into
the production of a nuclear bomb
add to our strength?

The other day one of the hon.
Members speaking from the other
side said that the very purnose of
explosion of a nuclear device by
China was to terrorise India thereby
persuade India also to produce one
and upset its economy thereby creat-
jng confusion inside the country <o
that some anti-social elements cculd
rreate a revolu*ionarv situation and
unset the Governrment. Tt was point-
ed out in a verv surreotitious ma=ner
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that somebody here was waiting for
confusion to be created so that they
could upturn the economic and social
set-up in the country. That was the
insinuation and I even protested
against tnat. There is no question of
somebody waiting for an opportunity
of failure of the equilibrium of the
economic and social growth that is
going on in the country,

‘We are already in a very bad eco-
nomic condition. Every hon. Mem-
ber of the House knows it. What is
the use of our keeping it a secret?
Our capacity today is so low that we
are unable to think even of feeding
our own people. Yesterday we saw
what is happening in Kerala and the
amount of ration that is being given
there. Let us not forget all these
things. Let us be realistic; let us

" not be idealistic or ambitious. I
want a calm consideration of the
question.

After five or ten years when our
industry grows and we are capable
of producing nuclear weapons with
uranium 235, or something better
than that, let us produce it if we
find it necessary then. If somebody
is going to throw one on us, there is
no harm in our putting one on the other
man’s head as a matter of principle. I
am not a puritan; I am not a satya-
grahi; I am not a Gandhian; I am not
a non-violent man of that type. But
I do not think that anybody is plan-
ning to put an atom bomb on our
head. That is my submission.

it ®o o faary  (FET)

et wEiew, § 9 ywrT #1 awda
FIATE | AT wgE, A AT, ¥
I FY FET &, I 96 1T q1 AR A
1T 2, 71 5t 0F Q¥ 3 ¥ wvafug
g, feer vy faRet & & ) Sfew
HA geEd, o @ifed®y, 7 J Ry,
9 T quA ® T WL )

0 gETEE TR . gg W 99T
FFI MR E
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=Y o ATo FAARY : STo THo Fo
AT A 24 FFFAT, 1964 FT 1zfes
o 3 F fav sagfosan Wear & o
FsFe fFmT, & SEEl T FET
ATEATE | T2 14 ¥l :

“Let me say straightaway that
in the opinion of many who have
devoteq much time and study to
the problem, nuclear disarmament
cannot be separated entirely
from general disarmament. Even
if it were possible to achieve
complete nuclear disarmament
while leaving conventional arma-
ment untouched, we would only
be returning to a world as it
existed before 1945, and we know
that that world was not free
from the horrors of war on a
mounting scale.”

AT I FTA § -

“There appears to be no means
of totally intercepting such an at-
tack, and if even a small frac-
tion of it gets through, entire
cities and regions may be totally
devastated. The only defence
against such an attack appears
to be a capability and threat of
retaliation.”.

TEE A IEH FET§

“In short, atomic weapons give
a State possessing them in ade-
quate numbers 3 deterrent power
against attack from a much
stronger State. Indeed, the im-
portance of nuclear weapons is
that they enable a country pos-
sessing them in adequate mea-.
sure to deter another country
also possessing them from using
them against it.

Nuclear power stations with an
electrical output of 200, 250 and
300 megawatts per reactor are
upder construction in the worla
torlay, and much larger sizes are
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being planned. Atomic power
stations  automatically generate
plutonium in their fuel, and a
300 megawatt electrical power
station would provide enough
plutonium for the production of
between 20 to 35 atomic bombs

to 2 million tons of TNT, would
cost $ 600,000 or Rs. 30 lakhs.
On the other hand, at current
prices of TNT, 2 million tons of
it would cost some.Rs. 150 cro-
res, making the use of that much
explosive in one event totally

a year, depending on their size. impossible.”

Thus, it seems quite within the ! A

capacity of a number of countries o ¥ & 3997 TG FAT ITRAT gi—
to produce nuclear weapons In

this measure within the next “This shows that atomic ex-

five to ten years. A considera-
ble misconception exists about
the cost of doing so.”

plosives are some 20 times chea-
per and thermo-nuclear explo-
sives more than 500 times chea-
per than conventional explosiv-

AT TE AT FET AT @R OF e an es. Thus, on the basis of the
FAi U W FT AT I9E GHA {1 figures given in the paper I have

quoted a stockpile of some 50
atomic bombs would cost under
Rs. 10 crores and a stockpile of

ST AT AT FA F AT (Y 7@
&, arT @R S " AT, T AT

TFTTE HT AEN § | TM> AT TF TR 50 two-megaton hydrogen bombs
r - S something of the order of Rs. 15
&, fr #1 avary :Eﬂ CERE AR crores. These expenditures are
small compared with the military
budgets of many countries. We
may, therefore, well have to re-
ckon with a number of countries
possessing nuclear weapons with-
in the next five or ten years,
unless some important and tangi-
ble steps are taken towards dis-
armament.”

% 9% ag F83 § f5 g7 =97
AT 9T €9 ST @9 F< ® 8,
e qF FATH U IEY FF @9 g |
& 3% weal ) GATAT AEATE —

“At the Third International

Conference on the Peaceful Uses
of Atomic Energy organised by

the United Nations in Geneva in
September this year, there was a
paper by the United States on
the peaceful uses of atomic ex-
plosions for excavation for water
diversion, irrigation or flood
control, for construction of canals
and harbours, or for blasting
passages through mountains for
highways and railroads, and for
several other peaceful uses. In
that paper the cost of nuclear
explosives was given. A 10 kil-
ton explosion, i.e, one equivalent
to 10,000 tons of TNT, would
cost $ 350,000 or Rs. 175 lakhs—
that is an explosion of the same
order of magnitude as the Hiro-
shima bomb—while a two mega-
ton explosion, i.e. one equivalent

“The explosion of a nuclear de-
vice by China 1is a signal that
there is no time to be lost. Nel-
ther the United Nations nor the
great powers have yet succeeded
in creating a climate favourable
to countries which have the capa-
bility of making atomic weapons,
but have voluntarily refrain-
ed from doing so........ »,

¥ fqame 9w safeg & &, foraeT araey
mrfeoe aTEw ¥ 1 FE ¥ o ¥
Y gt & e @, ey st s For

T, o aframme AT st "fewst
i F &, T fg=me S9T s & 15w
HT T I8 § AR 9g HoTagar § )
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SRR EEE L ECE R
mfwﬁ@ﬁwgﬁwas{m
%,ﬁ’lfm%, “f%:mgmﬂk
WB\E\' w'h'r%éwg, I TqET
FHHT TAT SATI qg 747 § | g Y
foe @rg 8, 9a% A ¥ 9 gwrar
& | TR 3R 9T 7 A @ A g
AT AT FE T R | FAT
FT AR BT ALY JATE | gAR a0
FEEATE, TE T T P
TH AR FaT § I F 918 T ST AT
®/AT & 1| OF AR S FEE & A
| AT 1 SN & fAg oz
gfaar 7 § | F1€ FAAR w12 a1 w1
FHSTC A9 T & ST 7 et 21

agt 9% fear 7% afgar #7 arq s
F T | AR F v § ww
A Y FAT AT T A FwRATE

qEHT  F gafEy,
fa7 @ g/ T s

zafaT a7 T80 & 1 A =T § 7
fergeata 1 gftar F s it & o
T LT FY A qT AT § YA
TR HIH FATAT IR |

Mr. Chairman: May I know how
much time the hon. Minister wants for
his reply?

Shri Hathi: About ten to fifteen
minutes.

Shri Kapur Singh: Madam Ohair-
man, My party’s stand on this subject
of manufacture of nuclear weapons
has been set forth in this House by
Shri M. R. Masani.

Shri Shinkre (Marmagoa): But it
‘was based on wrong facts or incorrect
facts as shown by the hon. Member
who preceded him. What has the
hon. Member to say about the facts
placed before the House by Shri K. N.
Tiwary?

Nuclear Weapons
Shri Kapur Singh: The question
which Shri M. R. Masani has expres-
sed in this House has been arrived
at after a great deal of deliberation
and after a great deal of anxious
concern.

Shri Bade (Khargone): The hon.
Member’s opinion should not be ‘His
Master’s Voice’.

Shri Kapur Singh: My party’s stand
consists of three simple propositions
which Shri M. R. Masani had enun-
ciated.

Shri H, N, Mukerjee (Calcutta Cen-
tral): The hon. Member might state
them.

Shri Kapur Singh: These proposi-
tions are that the nuclear device
which the Chinese have now exploded
is a matter of grave concern for this
country, and that consistent with our

- developmental plans and our econo-

mic capabilities, it is not possible for
us to enter the nuclear weapons race.
In these circumstances it was suggest-
ed that we must try to get protection
against the menace which China poses
against us. It was surmised that this
protection could come either from
the USSR or from the USA or from
both. If we can get protection from
both, it is a very good thing. But if
we can get protection only from one
side, then also we should try to have
it.

Shri M. R. Masani also went on to
say that it was extremely unlikely
that we shall get such an umbrella
protection from the U.S.S.R. and that,
therefore, the only course open to us
was to accept the umbrella protection
which had been voluntarily and suo
motu offered by the U.S.A. But I
wish to go a step further. In ampli-
fication of this stand which Shri M. R.
Masani has taken here, in my own
personal capacity, I would go so far
ag to say that in case we come to the
conclusion either that such a protec-
tion is not forthcoming or that in the
national interests it is not desirable
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to get this umbrella protection either
from the U.S.S.R. or from the U.S.A.,
then we must not sit silent but must
take some action.

It has been suggested that we need
not necessarily go in for the manufac-
ture of a nuclear bomb and that other
courses are also open to us. Three or
four courses have been suggested here
on the floor of the House and also
by authoritative statements outside
this House. It has been suggested
that we should try to get the nuclear
weapons altogether banned in the
whole world. It has been suggested
that we should try to help those who
are endeavouring to have the posses-
sion of nuclear weapons contained so
that their proliferation is stopped.
It has also been suggested just now
by an hon. Member that China should
be exposed to the civilising influences
of the UNO and then she will no
longer pose a threat to India. Finally,
it has been suggested more than once,
here as well as outside that our ulti-
mate and real protection lies in trying
to help establish universal peace on
this earth,

I wish to say that all these solutions
are solutions which do mot accord
with what is known as realpolitik;
this is not a very sensible posture on
the part of a person who is possessed
of realistic manliness but of a person
who is a neuter gender, a eunuch, or
ot one who lives in a paradise not of
wisemen and that this is not a posi-
¢ion into which we can let our great
country slip.

Then what shall we do? This
manufacturing of the N-bomb is not
merely a matter of defence against
the menace which China has now
nosed against us, it has more than one
rmplication, and all those implications
have to be taken into account before

we come to a final conclusion. The
N-bomb has a moral aspect. It has
the aspect of moral prestige. Those

who possess it stand as if they are a
class apart, a superior class. Tha’
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gives them moral prestige which we
lose if we do not possess the N-bomb.
It has also the implication of our
advance in general nuclear technology.
If we do not keep pace with advance-
ments in nuclear technology, we do
not only buffer in the matter of
defence but we also lose in general
scientific progress. Thirdly, conside-
rations of sheer national defence
necessitate our not leaving the matter
of nuclear bomb merely to considera-
tions of general dreaming and idealis-
tic stances.

Therefore, I would say that the
lesson of the whole History is against
the assumption that once 5 weapon
has been discovered, it can either be
contained or its use can be stopped for
ever. Those who read history know
that whenever there has been an
advancement in the science of
weaponry or armoury, there have
always been people who declared that
it was morally obnoxious and it
should not be used. I am quite sure
when the bow was invented or iron
was discovered as opposed to bronze
or when gunpowder was discovered,
there was such an outcry and there
were idealistic people who thought
and wished that they should be con-
tained or banned. But we learn that
it has never been possible. There-
fore, to hope that nuclear weapons,
once they have been invented will
ever be contained or not used is a
dream on which India should not
depend. :

In these circumstances, my sugges-
tion is that if we decide not to accept
the ‘umbrella’, we should, even if we
have to go with one meal a day, have
our own nuclear weapons and should
have our own nuclear technological
researches and advancement, for sla-
very is always worse than hunger.

&Y amare fag (F77) : wfusse
g, §. .
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@k g B4 e R
¥ qraar @ 5 o= fomae & T w7
faar T 1

=7 T fag : ATAT A gEE
I FOATT F1 glaF AR AW
FAT § 5 SN 59 979 F A 39
3T [FY ST AL I e T I {37
2 | FAG GYFETT FT qHY TI7 AL
7% & fF Tow v FY faar sfa w1
qafaa s ferara faar 8, 3fea o=
A FEX AL H wag AW AT AT,
forasy w17 X F FvaT aTF o, faes
FqTT AT TETE FT T FV AT
mfeqt # fow s F@ ¥, IaH
femifes v fgar faar @ | a8 &9
THTT HT qIY T[99 & | T TAH &
Fga & 5 MNes & g9 § A A
g\ WREw FAF AT A A &
1T g % a8 9T OF T A TR
FIT AT 7AT &, T Ho1 Fowam g AT
gfaT & TR & ggE g ES g |
TEHT T &Y 3T @ W AT FE g
FATY AT 5T ZFT T FHAW A AR
e I T § 1 R qEfuE wET F
AT EH AR 70T § g gY@ &6 |
qg 19 WA F T gl g fFoEs
foraaT T | @ F F1S A A
IR UF ¥ o afene s ¢ B
femgeat & T EeTs gy e faa |
fore a7 7% 247 39 Y aFTa 4

gwrfaasr [ aerefafcay

Jeetq 1 faeedl & #fw gewt & Sy
AT HAT JHEIC T 5@ G0 T X
fram fr WX uF 12w T A mr a
44 FOT T7019 @ &1 A0GT | § Fgar
g 5 w1 wew 7 g1 1 g9 oo # A
faea #r flt T SieT 9 ®y |
forema § T FT AW #7571 1S wiy-
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FITAGY & | AT FIY qLT TG e R
fF 7z TEW AT F #7910 fF 2w F-
e, 39 T4 2, & fadw & qw
st 7 & 1 36 2ISW § EWIY Wia-
g fa weadt ST 7 Faman A fw gmw
900 FIIT FWGT TIFZAIT #T qvs
aifse & oY arfeearT a8t & ver &
X GTHIT AT 997 T TV g, gl
AgE 31 T g fF SawT aTow A
TEAT, I BITITYLT F fagl 1 gaw 3w
29, 3 T o § SuH! g F7F fa@r
T | WT TTHIT W 900 FIAT TIC
F qifFRaTT ¥ oW T T gFA @
SR & AT FT g 2, § 24 g2
H IEHY o frar o £

TS TG 39 19 F7 o F gy
9 qYE #1 2 §F o e

FTHHT ¥ IO I F foge T At vy
T 95 IW AL AT IGAT A ay

TE A ZF I w1 A, e fgegear
1 9IS G147 ST QI | /T WAL g
AT 9o FY fav ¥ SgeaT gy
&, A gfar & got wga & wEw
T AT ATRY §, 1 OF & 9w 2 Fw
IR 916 TTH IH § 1 T §9 dGE
F B2 a3 gfaar g 70 17 goa gard
99 Y | BWIR N TE FT QI AT
qY | BWIRT & WTET T qIT FY AT &,
AT AT AT 39 a9 7 FedT §
qaTT § Fgr wrEwrET § ey gl
Tg ¥ 9T B W AW F7 A% oy |
AT FT TN TV JIW AE & ¢

gtegs: afer: oo aws z@
HIZIH |
gufrem I Amar gz o &1

TR F&FR F 797 fax ¥ ag
FAF HHT § AT IO F AT 1 A9
&1 | for fem o =iier 7 AT SR @y
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[ =t gaarer fag ]
ar, faa feq g9 o seama gu ¥ s fam
#Y F71 97 AR qifearie § §F 9 7S
fHar a1 wfFq qaa § g, wfeg e &
g wfsq wo@Ew & 3, wfe gregem
I T | 39 7% A7 AN FErAT:

FeT AT KT A ART I T FAT |
TAFT AT BT ALET TE Mg 7 01
IAF M AL IATY § w1
F Fr 8% & f I oA FY 771EY

T #7 37 777 ag S FFT AT ¢

T AT H7igar & qqEEi A,

R ATHT §S AT FE AA AT AL |
TAMNA FT AT AT § FIT T TG
&1 faemr @, &= & faemr @
AT 7Y ¢ £F wmAE o gEw ==
FeT F o1 feareqam faar @ sawy
AT fFar Mg FRX 39 9 7w fwar
JTC | RIT &1 30 & FAT 73T @, ST 70T
AT qqF AT TATET H, 19 AR A0
g9 fHar 91 @r § I9H TOFT JMQ
N AR T F T & AT Y, ITHT
FY A FY QW 9 g7 H @F fwAr
i

Shri C. K. Bhattacharyya (Rai-
ganj): This is a matter on which it
is difficult to be dogmatic. When
Members speak on both sides, there
appears to be reason in both of them,
excepting Shri Khadilkar who argues

very admirably, but comes to a wrong
conclusion.

Shri N. C. Chatterjee (Burdwan):
Always,

Shri C. K, Bhattacharyya: He argu-
ed against our possessing the atom
bomb, but admitted that China had
succeeded in blasting her way to
civilised society through the atom
bomb. Both the propositions were
stated by him at the same time.
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Shri Bade: He was speaking of the
China lobby.

Shri C. K, Bhattacharyya: There is
some reason in Shri Prakash Vir
Shastri’s words, but I would like te
tell him that the atom bomb is a
different weapon, not a wusual one.
‘When the first atom bomb was burst in
Japan, the father of the atom bomb,
Prof. Oppenheimer, was asked what
he thought of it, and he quoted a line
from Gita:

FIATH TAFATFAGT |
AFTETRIfAE JqT: |

He said that he felt that He was des-
truction itself, that He had come to
destroy the world with His own
creation. What I feel is that we have
been taken off our feet by the
Chinese blast. When the United
States or the Soviet Union had this
blast, we did not feel urged, but as
soon as the Chinese blast had come,
we are actuated by some sort of
psychological problem and we think
that unless we have the atom bomb
also, it is not good living on the earth.
It is a psychological problem,

I had read a statement from a
retired military officer, appearing in
one of the American magazines which
said like this: “We ourselvés in
America and they in Russia are taking
pride on the fact that we are manufac-
turing the atom bombs. The fact of
the matter is that there are ' two
groups of Germans in both the places
and it is they who are manufacturing
atom bombs. I do not know who are
manufacturing the atom bombs in
China. It may be themselves or they
may have had some help from Russia
also. We should not be taken off our
feet at the blast of the Chinese bomb.

Lastly, I make one submission. I
am not a prophet but my instincts tell
me that the atom bomb has been used
in human history only once and it
will never be used in human history
or civilisation for the second time.
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Mr. Chairman: Hon. Members should
take five minutes only. Mr. Mukerjee.

Shri H, N, Mukerjee: Madam Chair-
man, I am rather disturbed by the
tone of the debate and also by the
fact that this motion has actually been
put forward. A little while ago, on
Shri Hathi’'s request the House
adjourned discussion on certain mat-
ters relating to Goa because it was
supposed to be rather delicate and
difficult. Now, we are discussing a
resolution which calls upon the Gov-
ernment of India to manufacture
nuclear weapons. I would advise the
Mover of the resolution to remember
that perhaps if he really meant it, he
should not have been talking about it
so much. One does not go on passing
resolutions in Parliament about the
manufacture of atomic bomb. But one
does it if one wishes to do so. I was,
therefore, rather struck by the irres-
ponsibility of the proceedings. I was
further struck—I am sorry to have to
say—by the irresponsibility of the
“utterences of some of the hon. Mem-
bers of this House. This is a matter
on which we should not make very
easy and glib formulations about
courage and about misplaced idealism
and that sort of thing. The atomic
bomb or the nuclear weapon is not a
kind of a toy which we just acquire
because some others have got it. This
country has known a fair deal about
nuclear science and we have declared
that our interest in nuclear science is
in the utilisation of nuclear knowledge
for the good of mankind and we have
made it clear that we on our part are
never going to enter into a competi-
tion in evil by the possession of the
nuclear bomb.

We have been told that since China
has got it, perhaps it is necessary that
we should have it. I do not know
why Members of Parliament forget
that nuclear weapon is not a weapon
of defence at all. It is a weapon of
offence, the most atrocious kind of
sheer, destructive weapon. It is not
a weapon which any country can have
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for-purposes of self-defence. It is a
weapon that certain very powerful
countries have today because they
want to deter other countries from
making use of it. This is a competi-
tion, therefore, in which only certain
kinds of countries can enter. As far
as we are concerned, we know that
we are not going to enter this com-
petition. We have made our decision
in spite of our hon, friend Shri
Nambiar whom I do not quite under-
stand. I do not share his idea that in
regard to this we have an open mind.

I do not agree with that at all. We
have made our position very clear.
This country’s policy is that this

country fights in order to bring about
a world without war. It may be an
idealistic one as Shri Kapur Singh
suggested. He was suggesting that
every time an instrument of war was
invented, like gunpowder, the idealists
must have shouted against it. Of course
they did shout against it. It is a good
job that idealists shouted against it.
But today, we live in a time of his-
tory when we can conceivably achieve
a world where war has been eliminat--
ed. It may be talking sentimentality;
some people might imagine it. But
it is not. It is real politics in the first
class sense of that term.

Mr, Chairman: The hon. Member’s
time is up.

Shri H. N. Mukerjee: I shall finish
in a couple of minutes. Nuclear
weapons are doing a lot of damage,
corrupting the atmosphere and con-
demning generations yet unborn, God
knows, what kind of physical and
psychological infirmities. And there
is no scope for courage, about which
my hon. friend Shri Yashpal Singh
talks so eloquently, in nuclear war-
fare, Hiroshima and Nagasaki where
the nuclear bombs were dropped,
were the last word in the lack of all
courage. Courage goes right out of
nuclear war; at one time, war did
have a romantic aspect, and as far as
our jawans are concerned, they pos-
sess that faculty in plenty to show all
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the courage in the world. But as far
as nuciear warfare . is concerned,
courage has nothing whatever to do

with it. We have, therefore, decided
tor practical reasons, for moral
reasons, for all conceivable reasons

combined, that we are not going to
enter this race. It would do no good
either to us or to others.

There is already a test ban treaty
which is not complete. The defects
have to be rectified; the stockpiles of
atomic bombs have to be destroyed;
nuclear knowledge has to be turned
to peace. That is the perspective with
which we have to proceed. This is the
only practicable way in which we can
proceed. This is the only moral patk
which India has deliberately chosen
and nothing has happened which
makes us today like the follow China
and have an atom bomb of our own.

I have been told that moral prestige
attaches to the possession of nuclear
weapons. I would say, to be an
international bully is not the same
thing as to be in possession of moral
prestige. As a matter of fact, these
big powers,—the United States, the
USSR, United Kingdom and so on and
8o forth—always have to be apolo-
getic about their possession of nuclear
weapons. They have to say that they
have no intention of using these
nuclear weapons. And therefore no
particular moral prestige attaches to
the possession of nuclear weapons.

1643 hrs,
[MR. DEPUTY-SPEAKER in the Chair]

On the contrary, everybody knows
that we have the wherewithal, if you
want to do it, to manufacture nuclear
weapons of our own, but we have
chosen not to do so, because we know
that by means of pursuing our policy
of peace and non-alignment, we shall
be instrumental in as much measure
as is open to us, to bring about, if we
possibly can, a world without war.

All this talk about courage and
sentimentality and idealism seems to

NOVEMBER 27, 1964

Manufacture of
Nuclear Weapons

2282

be out of place. Some Members have
quoted the Gita but they forget that
in our scriptures it was stated a long
time ago:

THT IS gateArw garfa 7

All the weapons of the world can be
defeated by one weapon which has
got the strength of the spirit behind
us; that is the weapon of peace. That
is the weapon and the kind of foreign
policy which, at its best, was formu-
lated by our former Prime Minister
and it can be implemented properly.
That is the perspective which I hope
the Prime Minister continues to have
in view, and that is why I believe that
this is a very irresponsible thing—to
have to discuss this kind of resolution
in Parliament.

I do wish the Member concerned
can be persuaded to withdraw this
resolution and in any case I do wish
that Government reiterates the posi-
tion which is, as already stated before
the world ,namely, that while we are
in a position to manufacture our own
atomic weapons, if we wish to do so,
we do not intend to do so. We intend
to pursue our policy of peace and there-
by achieve the objectives to which
our policy is committed.

wt §F ;. AEAT SIEAE WG,
qaw ¥ fawg F N T=9igi g, O A
3 gfeesion HA a9 FEESATF AT
T # | uF A ag & fF 9 ¥ faRw
w7 g war o7 6 gw A fegmm
#rgfee & @ T o0 a0 F7 faewe
a8 frar g, afes fawa it afdfeafaat
FY ea § @ F¢ 18 faewre fFam §
qf @ FX AvEd g g fF oA
T@r gy gk fw, s |@ifeas
I5r @ & | gEfeT wY FT 9T T
ey fear wmar g & a8 FvEAr
AT F1 N FIQ § | A€ A9 AH
@t gvir, AfeT 99 F Al ¥
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SF FT gag fFar a1 wFar &, #ifs
St g ATRAT & faRw AAT Y w9y o,
gy ag WY FE W@ § 1 A™AT X 7E
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7g farwre g gfer & w@ #7 adf
femr &, @t f57 fr fag far &0

AT qgEq, A7 qAFAT A, T
77i37 gafearfa gafa 77 & ==t
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FFET A v 79w @ A mar
21 AfeT IEW 3 vt F AF AT
FIA FL AT § | TSI T FGIS
FEI & AT ATA FT AGIEF FTO[AN
AR

= geyey # feg-waide, wwwt
Zezda A o & Afaw fagral
F1 garar s fear mar & 1 afeT &
fagza wwr =agar § fv difx Afa
¥ faq 74 g & o T & W Afa
F fag a1 2, afes aifa 3w & fag
gar @ 1 wgr aF feawmiHE w7
TEqT 8, STo WIAT T Fgl 8 =

“I have been asked to speak on
nuclear disarmament. Let me say
straightaway that in the opinion of
many who have devoted much
time and study to the problem,
nuclear disarmament cannot be
separated entirely from general
disarmament. Even if it were
‘possible to achieve complete nu-
clear disarmament while leaving
conventional armament untouch-
ed, we would only be returning
to a world as it existed before
1945, and we know that that world
was not free from the horrors of
war on 3 mounting scale.”

A FW FgAw F faiig ¥ I TS FI
741 @, 39 F7 aveqd 9€ & ¥ g AT
F37 a7 fergmiie #7040 @
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G AT W g, F& fF =T wrw
F AT F73 799 JTATHET 9% Wfeyaea
My faar 3aF7 FE A1H A9
FET qF FeAWAA 9 FT TN E,
g9 & ¥ fawr fawmr w1 @ &, oy
¥ oed w7 E & ) I g qmETO
e X (@ & N BT werew a9 A
Far st & 7 AYT 6T Faw 3 2w
F 98 wgre A9 & #4471 Afa § 7

7g oY FT IMaT § fF S ¥
i Fad T ¥ g gn wrafeas
doe Ag a =Ifeg 1 Wi sy
W@y ¥ 3w owe g, faw F a9
wfeg & | uF FANI T T Wi
AT T@A A AT FAT IAT AFL 2,
foq g#1T 37 Fa9< At w72 fF
FaEr¥aTg Afew §6 FAT T
7R 38 wa wmfa smd @w #
T T W

aAAY AEe, s @reaEs, 7
Fg1 & 5 gu w1 dfeq it & =% w9
f&x gu ST ¥ TR 7 S =,
FiitE dfeqd oY mfFew Mm% wW
aifey & | & fadew =T WEA
f =t @ifsame F1 «f aeme @ v o=
ITEAT T wAw fFAr g7, 91 agt )
fafewr Farez-z7-dr% 1 AT 74T,
FAQHT F AR T T 77 HIT T a9
FT 7gg oY € | qfeq ST F 9 AW
YT A7 fF A-UATSANE &7 F1 AT
w&r F far fRY ¥ @e@ar a9 A
THET @I 8, €9 WA I FT GI&AT
Ffau g1 & WY qeg F g% § 1 Ffeq
2 fagm ¥, a8 TF qTfEEe ¥ HI%
37 &1 arQ feafq &7 w9 91 afa-
Ao qg ¥ F1 Y 19 TR, AfwA WA
w % fgq ol g & fau @) o
Aifq *1 B 7T @0 AfT AW X
faamar T & 1 59 fog & awwar
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g o 3@ aramy § dfsa o oz ey ot

&1 ATS AT 3F A3 & 1 oArgw fafaeex

F 39 U T3 &5 oW 99 FT gary
GUGEECEUig

HAFN A FETE Fuem aw &
fewg 7t 21T 2, 75 FF FT AR T
T AR F STo ATAT FZ &

“In short, atomic weapons give

a State possessing them in ade-
quate numbers a deterrent power
against attack from a much stron-
ger State. Indeed, the importance
of nuclear weapons is that they
enable a country possessing them
in adequate measure to deter ano-
ther country also possessing them
from using them against it.”

feete T @1 &)

ag FET T @ i g AT A
21 STo W 7 wgT § 5 wa wea
¥ A daT @9 #Q &, 99R A4 I
TR 3™ X AT gd w3 a1 AT
AT FH G FCAT| To WWT F
JATE TG T HT a9 FET ¢ | gAR
ey S Ay weEr S 8, dfer @ W)
TH AT F) WIAT GRS &7 a7 qE
g W A T AT F ) IAET S
wWedT § O A9 B W FF IaT w4
AT L WO IW O OFT gREw &
FATT FRT & gY AT @H1 SATET Sy
AT A1 qifdde UF A SaRT
W F far o Fae 2 F wum
Fat St # favaw femmr g 5 ogw
AN AT Y G I W gfEEC aw
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FAGA | 7 AE TAET FEHT FIO
I I AT GIATCHAT 19 F T -
FIOT F T § | AR W 9T TF JX
HFE AT qH | AT A F I @H
W ¥ FEF qEE WY ST mITEE
A FE AT R, IHH B A AR
WA § | T8 0T TET FEY ST =0y
T 9 § T S oy A TR A
F gt gt I EFat A oy v av
T gTgs &1 wede § fn @t
¥ ot firET @ 91 9 99@ "
¥ JUR gAT 97 A S99 ¥ ag e
AT ) QY Vede W@ g
g & fr g ama § gew aw A
A wFaT 21 qg Wede wifediz &
T F q9 | 9T AW FY Fg a6
g fr TS ' WEF AW W &
TTT |

wifadr a9 #g FX § gATG F@T
g1 TR A 9 gL ATHFR FT &AL
a7 g & g9 AR 9T 9w w®
SR FT FAT GRA F FE AW TG
ERIT | a9 A9 Y T W T FT
A ¥ AT W AT AFAT AGY
g fF wft § gw v o A qRew
#; g0 Jofar #+ F)

qAA FHY T4 W iRy wA (A
T FFEE AWAT) ; IJTeA WRIA,
TTo WTAT & FAM F I § JgT THa<
=i g€ &1 & g Fm awan g
fF % qETeT 1, I UM F A
¥ AT §E 9] | I9F W
IR 5 ar = fear wn g fF =
dq9 &7 TR gfaat § 7 far s
HfFR 499, @A §, waTeE §,
gfrar @ wfr e oA §
Ffaar F1 aER FF 9 g, P
F TFAH TgER AE § 1 S
o e &, gt afcorm 9% agey

2286
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1 gwr & 5 wfer famfaw
Sezfae qafaw ¥ fag, Fremad swi
& fau = A @ wifed ) &
¥® Y fagr a7 AEY F a9 TE wY
T | STo WIWT FT 4§ FgAT A€
%&W%ﬂ%ﬁwﬁma
QT Th, g, fAar ggwT fedadz,
a1 Sgwr fawmm < &, X
mfr IaFT g7 TEge e F fag,
wifr & Ft & fou gdwer F3 a% |

frae & fou fow aw@ & miw
wfefady &1 Wu gw fawm &
fag, set & fou, s ¥ fag
T €, 39T fasrel 71 TR sfee
11 & forg ot fpar omar & 1wty
B U EEE 3§, W Wi
T W e T §, g a9y ufkan
A AT g aT% FT ], et &1
drem 3, fedomde a% ¥ fag
JEFT WA FIAT § AR @ g
R gw Aaffar fearsfow 1 af|m
FY FGIAT Q1 IFY AW AT Y AT g,
gfmar & s amw e iaw @
Ut AT gwT 9 W AT &Y
W 39 aF Sa+7 feammiz o)
fowra @gar ST ¥

ag 3% & f* fow ofm &1 o
Feefaea M1 & AT QAT FT qH
& 39 wfe 7 g g 9Y Sefaed FHY
#F fau i A FT AHT § ) FE AT
TWTE A, 9@ & o aww 31 AT
fadew & & wwr @eE & FartT A1 AW
T, —IFT g Y A1 & ITHT 3G,
A AT T A 9% A ¥ 9ge
ST

T8 A IR dga a6 FE A
fr s s 99 F far § @y gases
¥l #T &, 987 W A9 T @A a
T FT AT G TR, T AR A
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FIE IR WG FT AT @A T FT
g FATET AT AT WS /DL &L
TG STo Widr § A gE &) S
faeger ars 7H FaT § 5 0w w@ie
IS A QEEITAN FIAT &, FEH FLAT
¢ 918 ag weifaw & s § ar fea
7 A q, ITHT AW FTEE WA,
TF g AT @9 WA qg 8
IR W g FEAT FA oqqET g
g qATfes TE § % g7 OF e gEeT
R AAS, FFTFHE AT A
T T HIX IR 997 FI F | T qG@
¥ o1 X T o A Aw w5
T

Shri N. C. Chatterjee: Has the
Prime Minister conveyed to Dr.
Bhabha the desirability of not issuing
such statements without reference to
the Prime Minister?

ot ST AEET AWAT : ST o WA
F qUTH BT WL AT ATgH [T 92N
q9 9 Iga F9TT ¥ aWe g9 § fw
FAT TG AT, FAT FEIEC AT AT IAHT
qAT AT | IAF IIALG T, JAS G
#, % eiede A OO A ¥ e
F, 3G A NI AIE I A AL . ...

Shri Nambiar: What is circularised
to us gives emphasis on incentive to
production,

Shri Lal Bahadur Shastri: No, it is
not so.

W Y & a1 TR FEER
3Td 1| HIA F S QT g, @i
qEN FNRFT FLIAT E | AN AGFRA &
f& =10 wiwT Fay & 5 wew aw A
< 18 9@, 17 W@ @H WA,
ag AAT 2 | Tg Mo AIAT T FET AT
EY | WIS AT gag IR FET 1D A
go wHo F fwR & W AR
AqFITL AT FISET E, AT IEFT FRE
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& &

[Shri Lal Bahadur Shastri]

T S A9 @ FATH F7 qg 99 femr
BT 21 AR TS & A @ 9
srafagmat IR F71 R 5 oag &t
g AT FEE R )

g fmMisgrarfs goume
#1 feadgiic M faam Ta S0 a%
qgawgmz{\oq;roqqomo
T 3AT FAX F T W1 fF g
T oW AR F® §W
a1 F9 ¥ qgAT F°F § | AfFT g
iU aFT e, g aw
g w19 AT §, 399 gwHt A ggar
g AR % WM § gHEw FeE, TG
T &Y W AT T A, aThy
g aifeEy L

Shri H. N. Mukerjee: I am sorry to
interrupt. Will the Prime Llinister
please ensure that eminent people
like Dr. Bhabha, who happens to be
an official of his Ministry, are not
-encouraged to make statements which
‘unnecessarily give rise to comolications
-and unpleasant misunderstandings?

= AT AR [eA . TZ TE
& ST @S A" ¥ Fg 1 STo WAV
Fgz FEr g f5 & A afest Raiie
T FT aFAT E | A& qEr
g 1 Fewr oag § f ofeafess
TaTHE T FIAT , GEH =W qAN &
T § wEAEE T G FAT
1T et #7 9EY | FE i arfesy
a, ifq o% so=T fefam a8 & g%ar
& a1 Fede a1 qaey AE ¥ FAT |
qg q1 TATHZ FT FH E W17 IAHT LY
FAT 2R | Afdw & fAgeq FAT
agar £ f& 3 @mm w1 HwIe-
FFzFAT  TEAT w1gT T 7Y F AR”
4 | wifex ©F grar sl afef
qAF 97 Tq GIAFE F1 € FE A
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Fiferwr F¥ § a1 7 | IFA AT TN
1 Hifeer &1 &)

TF A AT # F AR § o
A FYE AL S A7 A FY AT AL &
HIX T FAEIATT ST FT AN AT AN
2| SfFw ari cadwe 7 gw faegwr
fawre § ag % T ¢ 1w afw
wF Efefasme 1 gfeaa & o s
a9 % gae ¥ § Fgar g, A fggwm
#1 T AR AT F U ¥ Fgar
g 5 o9 g faegw frmrer o 30
afgdr | 9w fem & mow @groav
fe & miw cadEe #Y 39 a9 W @Y
FIAT FTEAT § FfF AT 9% AET ¥
T 7o faar or wgreAT A @,
W FZEL AR FT——TH qT ALY
foar a1 afs= Fo sa® #a1 39 A€
*7 q1—zwt forg F wgrar fs & T
wedeE F1 O A ARAT § 1 AR
T Ta e @ 7 o Sfefasp
Mg g R F
oY FA FA &, TAA F TF A §
I TF Y AT F & 4T el FT &
UF I AT AT ST AFT AW AR
X FET § a7 T TS ARA Telwe
SEHEM A ! Fagmg fruw
Y ag ffem & st so ey Fqoee
o9 ¥ @ & 7R o faeferr qew an
¥ F@ #r g faas ov qmEl gAde
srefadl #1 TF 99 q@€ T 3q &
fa=it a7 & foau, 9% faat A &
faq 9T Ia WLd, HAC T ©&AF
T AT &1 1 §, FreeAte Al
F @y, g ATFET & 919 AT G,
SqrRy AT TeH FT & 1 @AY
TAHT AR THFE W AT & ...

T FEAAR AT ¢ oA T
W ¥ fau w9 zaET Sam FE—
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st A9 IEGT WEA : Tg ARy
oo o/ @l & a7 g mow ¥
FHT FHT IO AT T 1 IEERL W
Brg s | gaTe g A€ &

© & uF Q1 faAe § @ F7A7 S1EAr
g1 & wreim wEs s g faegw
Tewd g f ag M aa &, wg o1 gfaamx
§ 78 9u awg #71 & § 7@ 9F A
F faq &1 ar it fr g W T
[ F fam &, ag @1 AT #1 a9y
FE & (MY, @R F & fau 2 =i
AT AT Gedae &) o1 W AT
waw fomn § 98 T@ awan, Wi fes-
TH & WA a 7w foa § a8 @
FHI & SR g AT IR A ¥ 7
¥ e Ak oag owr g fEoaw
T W TEET FE FAaES A,
@ & A & e fFogw a3 BN §
affm fagamaar g &F owq &
IO WA § E A, @ A ©
aME | TF Iq A T fewexaw ¥,
UF 99 a<g & femrst ¥, uw I
#, 3R e ¥ gw fawama adf
FTWAE 1 R TB AT w7 gAY T
foar & s o W FeaT =y §
17 hrs.

oA fFoaw fegew ®
A A AT O AW A g, A
arar & 5 Sl Y sar &, @<
T § 6 e germer Wi ar A
Eﬂaﬁfraﬁmﬁ‘fﬁmﬁg&ﬁ
& 1 % 5 agd T T e
QEH 99 T QT A & | "
TF ST §, gHU & a7 &, dre
CILEECIC LN SIS L E i T
gfrar % enfa @ § e o, zEEy
F@'ﬁma@g |

o gfar # @ I gefiw art
& w1 3R & 1 wiw ¥ W@ g
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Tz a9 a1 foar @ o =rgEr ¥ o
Tz g9 &1 faewe fear & 1 @fsw
SATET USH 91T 39% (dQ HIETT
T E T B gEd F 99 Q-
IR-ATC 99 g AT qv R T
IS GFAT & | WX 9% 99 SO0
9 g oy & 7 g9 1  |q]q
g aw al FIE qId S & 1w wwAET
IR Fqa g aw §ff 3 =
Y B S W FY 919 FT 09 A gH
IR E I TT/WE IRFAR
F1E F9 IT W AERT A7 FAF B
feed o= Z@< &r o

RGN SURRS LI U A L
qARee ferew A & f gee
w e ¥ A T 1
TR ferem & s it F AW
ATEAG ATEAY T TG & | q AR SAfher
sedr § fafaee & 1 oow 3o #y
st & fog siv ag weem frar
ot & smow wgar § fF A v
f& agt Y a9 a0 QY Ggr W FAT Q@
3w aE & 1| a8 IfgwHr W ey
T AT TG | g F9 et Y
@l A9 T & T owly gw Qe
& w @ e 7 g A gE A
FCAT | g AW 39 Tafag @Y
FgT & fF a8 gR "aw@ A T g |
g 7 g W fF ow A 9 {
R F9 FB AR FT AT | AT TR
qTas qiferdT #Y a9 TEF & awar |
sifaT gam dEaT afgw fr oa
fa g W@ A FAT FGT AT | T
g FTFEH & | T W AR
q< maAY fifedl Fy qEAT & T, @ T q¥
7g TR AW & 9 & fAw g Ak A
gay gfar 1w gem | gl #
yd frdgs e fF @ O B}
e Yfaw o wa ¥ 9e 5o o™
gafan aff a0 fF e FHAT § a0



2293 Resolutton re:

[ == agreR awres)

qafea & 1 gw AN A Ty q
T qa A Fey & | wfer F Ay
qafeet & A8 & | TF qUR iy v ¥
afgamt ¥ qor 5 @ g g w
FHAY & AR ITHT AT FT THAT F,
1 I w1 5 @ wfgmr & qFEen
T X g F@fag qH FEar &
T g @ | AR I F A
Fafeer a8 § | A Frem W F E
g 3 F fm A v & fag w0
T 7 T Fy oA o s @
g ag & |7 1 g g A e
e S Ifaa v F& dEaT F390 1

= TEEER et : 8§ ommes
ST ¥ ge gy S & wop v &
R A T FgT AT | T TG I A
¥ ST forw & a1 7 ? SuET see
o faem ) & ¥ wmom R oo
g A wEyd vaw A ¥ wgroar fa
S st & fawre § fegema &
A TS &1 & 3 qer a1 fF ag
ST fFw awg - & R fawm
IS FTEEET IR Ag § B
o & afa a8 9T I T GIR |
T gEET weAw ¥, A A
g7 oA W oA § @ g,
& % g for o fF osopfe &
fre ¥ fau dwft &1 &
FATAT ST S @ Y ge 9% faE
FT X |

s AT WEET T AT T
Fgr oAt TESF T FM A FAE
¥ ag 31 S0 W e @ an dfed St
¥ wE o gud warg § F T A &
iz TR § T} IEd q@r g
qq 9% T 9% T ¥ AT G
TATT g AT CEAHE ATCHATESII
et o 1 T A1 i AvEAr ol AT
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¥ 3@ IaauAT & 15 @ 8§
Ig |79 TA ATE 91ed 4 S9 97 Fq9
fear ar

Shri Ranga (Chittoor): He misled

us,

Sl 9 agge we ;. § g
At § fF S gwer faadle
foram v 1 W Y & a@ # A
dfeq St ¥ FEr 47 39 & AR TW
FT T IJUT & THAT &, IY I
FHY AT TEY R | gAR YT T
ot agT ¥ 1 I/ @aT & o7
Tg A AH Fgt FEA AGH e oA
I foe #r @y & afew |
IgH WET G AT |

g 3% ¢ 5 39 uefas gaoen
FHAT F AGAT TTAT ARA € |

! SFIER e ag IR
o

oY A TP AR ;. qG TF
9 FHEE & AR 9N agT ¥ angfeee
g, Sa%T garg wafaq A< gET

Mr, Deputy-Speaker: Shri Kach-
havaiya will reply on the next non-
official day.

Shri Ranga: I want an elucidation
on one or two points.

Shri Nath Pai rose—

Mr. Deputy Speaker: The non-offi-
cial time is over. We have now to take
up the official business,

Shri Ranga: I did not wish to in-
terrupt him. If 1 had interrupted
him, he would have given a reply. I
did not wish to do that.

Mr, Deputy-Speaker: All right.
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Shri Ranga: 1 saw in some of che
papers this morning that tais ait:tude
that the Prime Minister has just now
outlined, with which we arc 10 agree-
ment from this side of the Iluuse, is
only his personal attitude ang that his
Cabinet has not yet ‘okeyed’ it. I
would like to know wnelher e has
taken this attitude as a result of the
decision taken by the whole of his
Cabinet ang that the whole of his
Cabinet is behind him over this issue.

There is one other point and that
point is only this. I only wish io em-
phasise what hag been already said
by Shri Hiren Mukerjee. We all have
very great respect and admiration for
Dr. Bhabha ang we have also valuea
his services and brilliance because he
is one of the topmost scientists. It
was unfortunate that he had been
given this administrative job also. But
anyhow, whatever might be the read-
ing of the Prime Minister from Dr.
Bhabha's statement, quite a large
section of our people have drawn im-
pression which is entirely different
from what the Prime Ministe: has
drawn. This has created, I am sure;
quite a lot of embarrassment not only
to so many of us but also to the Frime
Minister and the Government. We
sincerely hope that hereafter the
Prime Minister and his Government
will take sufficient care to see that
not only Dr. Bhabha but other scien-
tists also are approached with the
national request that whatever they
have to say in regard to these very
delicate matters should better be com-
municated to the Government first
before they go to the radio or they
go to the press.
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Shri Nath Pai: The thon. Prime
Minister twice referred to certain re-
marks which I made. I want to give
explanations because I was also mis-
understood by him and by a section
of the press. My exact words are thai
it is enough to produce a Gandhi once
in a century, and India’s glory is emn-
hanced, so far as I could see, which
cannot be measureq if we produce a
Gandhi in a century. Then I said
what I had in mind, which continues
to be my main way of thinking. There
was no intention to ridicule Shri
Shastri that he was trying to imitate
Gandhiji. I think we all in our bhum-
ble way try to claim to be inspired by
Gandhiji’s teachings and his life, What
I said was that I was having all the
while a bearing from what I had read
in the Raghuvamsa. There is a vati-
dharma and a rajadharma. When you
ascend the throne, you try to suppress
your inner urges like being a sanyasi
and take some bf the unpleasant de-
cisions. As it is said there:

“Balam aartabhayopashantaye”

1 could not quote it because I was
rushing. And this is what he has to
do; I say that even if perhaps his
inner urges point to such a path, since
destiny has now put him in positton,
this is what he has to do.

Let men mention

Mr. Deputy-Speaker: The hon.
Member is making another speech,

Shri Nath Pai: You will kindly
excuse me. Explanation ig also part
of it. Since he has twice referred to
it in a feeling way, you may please
permit me to give my explanation.

Secondly, let me assure him that
there was no intention of ridiculing
him. But in my own way I was try-
ing to emphasise that the dharma of
the yati and that of the one who as-
cends a throne are different, and it is
useful to bear this jn mind.
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2297
[Shri Nath Pai]

There is one other little point that 1
would like to make, because ] have
been quoted. I found in the text or
my speech that I never said that we
snould manufacture. All 1 pleaaea
wag this that it cannot be a pulicy to
say that we shall not produce. 1n.s
proclamation, I claim, cannot be a
reply to China. It may have
a moral connotation which is
always welcome, but what we need to-
day is to evolve a coherent full policy,
and, therefore, 1 had said that J would
require a special debate in respect of
which I had given notice of a motivz.
I would like to be properly under-
stood in the light of what I had said.

Shri Sheo Narain (Bansi):
Deputy-Speaker, Sir . . .

Mr.

Mr. Deputy-Speaker: Does the hon.
Member want to put any question?

Shri Sheo Narain: No, I want to
speak on the subject.

Mr. Deputy-Speaker:
can be alloweqd now,

No speeches

Shri Narendra Singh Mahida: May
I seek one clarification? The late Sar-
day Vallabhbhai Patel said in one of
his last speeches in Delhi that ‘We
shall reply ahimsa by ahimsa and
force by force’.

An Hon, Member: Tclwar se tal-

war.
Shri Narendra Singh Mahida
(Anand): It was a very wise policy.

Of course, I do not say that we should
return atom bomb by atom bomb:
But, certainly, if we do not intend to
manufacture atom bombs, we can have
assistance from those countries which
have those bombs. If such an oppor-
tunity arises—we do not wish it but
it it arises—will the Prime Minister
make use of the help from those coun-
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tries which possess those atem bombs
ang seek their assistance?

AN A T et - F faw
TF I A TEH AW ¥ FGY, T qe
F Sfaqz #7 qma ff 99 F R T 5F
FATAGFM | qx aadr g F & 7
3Iq fa o o w1 § 4g Fwy 41 %
Ffaae 7 39 F1 wrwer fa=me a@)
far 2, 38 wfasT 4d) fFar § sfes
7 fawam } f5 & o o 9 g
Wl § T sATq guAr aifes §
Tqd § T F1% 9% 917 AGl FwAY 4V
R LEG e S A 2 S
TR AT ST oFr AW W
AEF T | AW 9% Ay & 5w
FATETATA ST FT A0 AL AT ST FT
AR AFT T ANE WF TS § AfhA
# gz ¥9 1% 7 I f¥ gw @ Y
TET fF 39%F 417 A7 gH A9 d1F
FI

Shri Ranga: But we are not asham-
ed of Mahatma Gandhi and the tradi-
tions that he has left behind.

Shri Lal Bahadur Shastri: May I
say that there are other friends who
have said that, not once but more
than once,

St & Fg w1 § 9 Tade F7 QR
qiferet @Y & T qA F1§ 75 TG
f& o WY TEdHe FT agr Afq &
fHv oY 57 I& T T Brwe fFET
7 faeft wm #faae & feoma w341 1

T F wATAT A A { ST FO
FET 99 & {7 § 37 7 agq 7@
g aff A ¥ 37 w1 Ag & A
fearsem f& gfaom & 1€ &
mfgd adf gt & |\ Smas fegmw
g0 &, 39 F7 feamn §, 59 #Y -
RTCET ¢, 99 H fefemmnm &, 5@ &
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AFww 8, a9 a% ghwar & 7% OF
gea A G a8 MFLq@ 9@
gt & fr afy w1 a4 o § AR ¢F
gsfafqedes &1 ud g@a & | %9
TAF F 1 79 39 71 feqrge adl &
THT & | HIET 59 3w FT  HEH
dfew w1, 3@ 2w FY Ay F FwiE
F1 UF qfa ¥ warar g7 A< fa E545
FT IqT AT F1 EFFAT AT AGE H
AN AT a1 WT IIFT FATAT AT
Tt ExftF 39 F T qAA giAar &
3397 FT TE | W aF ghaar F fay
F 3% a dwry qw 78 &7 47 4y fF
B AF 1 &Y Fx fF AW angAs
grsfasuen & ud @1 7w @ AfFT
T S 7 3@ SFAE F1 EqAT FT A
Ig A QAT F KITH AT FT
gl ARfAgl #T oF dq9 ST |
gafag §fsar w1 § 33 A9 F1 T577
F@ &1 A gifew § 1 wg dFAw
gt Eq9T FT THAT AT FHifE 99
W # et ST A ¢F wrAT 31 g0
zafae ag #g 37 f& afy #< Qe-
afirede fager s & 7% 2 A
g1 ag gATR W AT oo W & R
A F 8 o0 ¥ T A9 F R
# faat ot F 18 #1947, TF 91 WK
I 97 | I AT W AT T Y
g 3as 7 wfadm

Mr. Deputy-Speaker: Shri Kachha-
vaiya will reply the next day.

Shri Narendra Singh Mahida: My
question has not been replied to.

Mr, Deputy-Speaker: Call atten-
tion notice. Shri Banerjee,
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17.15 hrs.

CALLING ATTENTION TO MAT-
TERS OF URGENT PUBLIC
IMPORTANCE

(ii) Lockout IN NEw JEMEHART KHAS
COLLIERY

Shri S. M, Banerjee (Kanpur): I
call the attention of the Minister ot
Labour anq Employment to the fol-
lowing matter of urgent public im-
portance and request that he may
make a statement thereon:

“The lockout in new Jemehari
Khas colliery without notice in-
volving unemployment to nearly
one thousand workers.”

The Minister of Labour ang Em-
ployment (Shri D, Sanjivayya): The
Chief Labour Commissioner (C), New
Delhi, received two telegrams dated
the 20th November, 1964 and 21st
November, 1964 from Shri Sunil Sen,
Organising Secretary, Colliery Maz-
door Sabha Asansol and the Manager
of the New Jemehari Khas Colliery,
respectively. While the Sabhg alleg-
ed that the management of New
Jemehari Khas Colliery had locked
out all the workmen with effect from
the 20th November, 1964, the manage-
ment of the colliery complained that
workers, numbering about 340, had
illegally stopped work from 1st shift
of the 20th November, 1964.

2. According to reports the facts of
the case are that the management of
New Jemehari Khas Colliery had to
stop all underground working on the
27th and 28th August, 1964 in pur-
suance of the orders issued by the
Deputy Chief Inspector of Mines in
their Pits No 18 and 19 on grounds of
safety. Consequent upon thig closure,
the workers of Nos. 18 and 19 Pils,
numbering about 371, were laid off on
31-8-1964. Since the management had
not given any notice of lay-off and
had also not paig any lay-off com-
pensation to the entitled workmen,
the Colliery Mazdoor Sabha by its
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notice dateq the 25th September, 1964
threatened to ‘go on strike on any day
after 10th October, 1964 on the issues
of alleged lockout, non-payment of
bonus, etc., Due to the interventicn
of the officers of the Central Indus-
trial Relations Machinery, both the
management and the union came to a
certain agreement 'on the 2nd October,
1964. According {o-the terms of this
agreement the workers, who had been
laid-off, were granted one month’s
leave without pay. A copy of the
agreement is laig on the Table.
[Placed in Library. See No. LT-3474/
64].

3. At the time, when the agreement
referred to in the proceeding para-
graph wag entered into, the manage-
ment had expected that they would be
in a position to restart work in Nos.
18 and 19 Pits somefime in the Ist
week of November, 1964. Unfortu-
nately, it was not possible for the
managerﬁent to restart the said pits
by this time. However, the workmen
concerned started coming to the col-
liery, and by 20th November, about
150 workers hag reported for duty in
the colliery. In order to accommo-
date these workers in Pits No. 21 and
22 of the colliery, the management
decided to transfer new workers
working in these pits to their another
eolliery named, Nirsha Khas Colliery.
On the morning of the 20th Novem-
ber,1964 sixty-five workers were ordar-
ed to collect transfer orders and their
dues and to report to Nirsha Khas
Colliery. These workmen felt ag-
grieved at the sudden issue of trans-
fer orders and refused to accept them.
In protest against the transfer orders
the rest of the workers also stopped
going to work in the 1st shift of the
20th November, 1964. In the 2nd
shift also, which was to start 4 p.m,
the wokers turned up, marked their
attendances, took oil and went back to
their homes instead of going for duty.
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Later on it was reported that the
workmen in the 3rq shift also abstain-
ed from work. Thus work in all the
three shifts came to a standstill.

4. The Conciliation Officer (Central),
Raniganj, visited the’ colliery on the
same day and held discussion with
the management’s representative and
Snri Sunil Sen, Organising Secretary
of the” Colliery Mazdoor Sabha, Dur-
ing the discussions the representatives
of the Sabha demanded that—

Pending discussions between the
parties by the 28th Novem-
ber, 1963, the workers, who
had reported for duty as per
the agreement ‘of 2nd October,
1964, should be given one
weell's wages as against their
arrears dues in respect of lay-
off wages etc, and status
quo should be maintained
and the transfer orders issued
to the workers of 21 ang 22
Pits be kept in abeyance,

5. The management, on the other
hand, insisted that unless the workers
withdrew the strike and resumed tke
work it would not be possible for them
to consider the union’s two demands.
Further, the management wanted that
the tactics of slowing down the work
adopted by the union for two weeks
prior to the strike should be stopped
and the norma) conditions should be
restored in the colliery.

6. It has been reported that the wor-
kers of the colliery demonstrated be-

fore the office of the Conciliation
Officer (C), Raniganj on the 25th
November, 1964. The Conciliation

Officer (Central) is still exploring the
possibility of an amicable settlement.

Shri S, M. Banerjee: The hon.
Minister has given us an idea of the
two versions, from the employees’
side and the employers’ side. I would
like to know whether, after getling
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the telegram, the Chief Labour Cum-
missioner deputed any ofticer from
Delhi or instructed the Regional
Labour Commissioner to see whether
the agreement had been viclated by
the employers, and if so, what is the
present position of that case.

Shri D, Sanjivayya: The Chief
Labour Commissioner has not deputed
anybody there, but at Raniganj, the
Conciliation Officer is looking into the
whole affair, and if necessary, the
Regional Labour Commissioner will
also go there. With regard to the
violation of the agreement, I do net
find anybody has in any way violated
the agreement, but unfortunately, the
two pits could not be re-started on ac-
count of safety reasons.

Shri S. M, Banerjee: Has the situa-
tion improved?

Mr. Deputy-Speaker: Shri Kachha-
vaiya,

5t g W wgam (W) ¢
# ag ST AEAT § 6 39 gl av
A% AW FAT § MR Iq F qHeAT g
g F faereg 1 FTO00 FA4T § 0 A
fRdt & T 37 § wEA T AT @Y
&, gz g, a1 ag A= fF & gra
STAY o1 %4 &, fow & ag awear gaw
e

Shri D. Sanjivayya: The workers
who could not be allowed to work in
pits 18 and 19 on account of safety
reasons, the management wanted to
shift them to pits 20 and 21. The re-
sult would be that the new workers
employed in pits 20 and 21 would
have to be transferreq to some other

place. The new workers did not like
this transfer, Therefore, the difficulty
arose.

=Y gER AT HHAT ¢ AT AW
7E o1 fF ARl FY i A E AR

to Matters of 23c4
Public Importance

quEAT &1 gadwe # faewa ¥4 g
Tl § A7 g1 fag) safaqat & gra
9§ AgAT IIAT AT 2

Urgent

HH MT T A ITHAY
(4 To fiFo mrea) : v f wsh
fafaees @igg 7 gamT g, wasT @iv
Y g o fiF S AT FTH O a9 T,
I FI F faeaT A1f50 | I & FH
97 3 ¥ faq ag s&0 g @ 5 sy
T oawd S 20 A 21 foew
# & FT 7E A, SART qg7 § gET FT
O T 719 3, IT S T w19 faqr
qE 99 20 AR 21 foEw ¥ W
FA AT qIL A gEAT TE TN {
T F7 fear, @1 9 w@gF 9v a9
T 1 AT fewiw ag ot

A gww = WA : § T 7 701
g 5 wwenT ¥ &9 19 § arar aar Aar
W & AR 47 T AfwAl F g
TEAT STAT AT ET ] |

Shri D. Sanjivayya: The position
is clear. Those workers who are
working in pits 18 and 19 cannot be
employed there, because they were
closed for safety, but the management
were willing to provide them with
work in pits 20 and 21. The result
would be that the new workers in pits
20 and 21 will have to be transferred.
The workers are not willing for trans-
fer to the other pits.

st g% T FYIAW : AT T FT
R et Aaff fem s @ 1 & § arw
w1 ¥ 78 qur fF a5 avgr gaw a9
&Y @r & #7439 § 3o v
F 17T AT ST AT @R
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Mr. Deputy Speaker: No
questions.

more

(iii) REPORTED STRIKE BY WORKERS OF
MARMAGAG PoRrT

Shri D, Sanjivayya: In response to
the directions of the Speaker this
morning, 1 beg to lay on the Table of
the House a statement in connection
with the Calling Attention ~ Notice
given by Shri S. M. Banerjee yester-
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day with regard to Marmagao.
[Placed in Library. See No. LT-
3475/64].
1725 hrs,

The Lok Sabha then adjcurned till
Eleven of the Clock on Monday, Nov-
ember 30th, 1964/Agrahayana 3, 1886
(Saka).

GMGIPND—LS 111603 (Ai) LSD—9-12-64—970,
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